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LEG ISLATIVE ASSEMBLY 
Wednesday, 20th MaTch, 1946 

The Assembly met in the Assembly Chamber of the Council House at Eleven 
of the Olock, Mr.- President (The Honourable Mr. G. Y. M,avalankar) in 
the Chair. 

.. 
" -.....,.:.;:.. . ..---. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANS WERS 
ZONB CIRCULAR TICKETS 

t 1081. *Shri Sri Pr&kua: Will the Honourable the Railway Member please 
state: 

(a) if the various Railways in In die. had a systernof issuing Zone Circular 
tickets; 

tb) if the !;sme has been t ~ , if so, why; ~  

. , ~  if the system is likely to be introduced at at! carly date? 

." "The Honourable Sir J:dw&ld BentllaU: (a) Yes. 

(b) Yes, wit·h a view to discouraging travel. 

(c) The question of the re·introduction of such tickets will be consldp,red 
when conditions of passenger travel return to 'normal, but this is not likely to 
Le I ~' an early date. ._ 

RESERYATION OF BERTHS ON B. B. & C. I. RAILWAY 
tl082. *Shri Sri Prakas&: Will the Honourable the Railway Member please 

state: 

(a) if it is a fact that the B. B. & C. J. Railway have llt.~l l  all 
reservation of berths for the second class passengers; 

(b) if the system of snch ~~  continues in the first class; and 

(c)' if pnly seats ~  reserved lor the second class passengers even lit mghts; 
if so,.'jn how many Reats a berth is usually divided? 

The Honourable Sir Edward Benthall: (a) No. The discontinuance of 
reservation of berths for second class passengers has been done in respect of 
particular trains only. 

(b) ~ . 

(c) Yes. Seating accommodation only is provided at night for second class 
passengers  where reservation of berths has been discontinued..,:,,';Reservation of 
seats is made at the rate of three eeats per lower berth. ' 

PUBLIC AMENITIES ON BAKHTIARPUR BIHAR LIGHT RAILWAY 

-l-1083. ·Shri Sri Prakasa: Will the Honourable the Railway Member plfase 
state: • 

~  the fares of the different classes on the ~~  Bihar IJight Railway; 
(b) if the Nalanda Railway Station, which is a. pilgrim centre, is not pro-

vided even with 1\ bench for passengers; 
(c) if even at Biharsharif, another pilgrim centre, there is no :urangement 

for supply of water to passengers; ~ 

(d) if very few carriages are provided with lights, and if there is always 
overcrowding ill the compartments; and 

(e) if he proposes t ~  upon the Administration concerned the desir-
aqility of improving thtfu,w:orking in all particularl1? . ;.: 

+ Answer t.o t.his qll\Wtion laId' on the table, the questioner being ab.en'. 

2603 
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'rb.e ~ l  Sir Edward BeJLt.haU: (0) First class-Two annas per mile. 

Second class-One anna per mile. 

Inter class-Nine pies per mile. 

Third class-Six pies per mile. 

(b) Benches are not provided, but the provision of a Waiting Room is under 
cOllsideration b'y the .!dministration of t·he railway. 

(c) Arrangement for supply of ,,,ater is' made. 

(d) Government understand that carriages are .provided with lights and that 
every effort is being made to replace' st.olen or damaged train lighting bulbs to 
the greatest extent possible., Government are also aware of there being over-
crowding which is unavoidable under present conditions. ' 

(e) The attention of the authorities of the'Railway will be drawn to this 
request. 

EI'FICIENT WORKING OF OFFICE OF CHIEF COMMERCIAL MANAGER, E. I. RAILWAY 
AT BENABES THAN AT ~!  

+1084. *Shri Sri Prakasa: Will the Honourable the Railway Member please 
state: 

(a) if it is fact that the office of the Chief Comm£rcial Manager of the East 
Indian Railway has been working at Benares for sometime past; 

(b) if this office has been able to deal with matters connEcted in the Unite(r 
Provinces with greater efficiency than was p08siblE,l from Calcutta; lmd 

(c) if it is the intention of the Administration to make this office permanent?' 

The Honourable Sir Edward Benthall: (a) No, .Sir. The Claims Office, which: 
forms an integral part of the Headquarters Commercial Organisation was, 
excluding the Howrah Branch, transferred to Benares. Another  section of 
the Claims Office, dealing with compensation claims relating to parcel con-
signmimts 'booked to Howrah and Calcutta. stations as well as goods and 
parcels traffic booked to other stations on the Howrah Division was retrans-
ferred from Benares to Calcutta in August, 1944. . ' 

(b)..r'he work of the Claims Office cannot be considered in relatiol\ to any 
particular locality, but must be considered in relation to the E. I. Railway 
Administration as a whole. 

(c) The Claims Office is already a permanent organisation. If the Honour--
able :Member's intention is to ask whether this office will be permanently locatedl 
at Benares, the answer is in the negative. ' 

APPoINTMENTS OF U. N. O. SECRETARIAT 

+1085. *Prof ••• G. KaDga: Will the Foreign Secretary be pleased to t t ~ 

(a) if he has seeu the Reuter's message of :February 17, regarding the ap-
pointments of the U.N.O. Secretariat; 

(b) if the Government of India or their Delegation were consulted befo,re 
these appointments were made; 

(c) whether the Government of India or, their DelEgation have asked for 
adequate representation on the Secretariat of the U. N. O. if not, why'not; and 

(d) the nature and extent of reprEsentat.ion that India has been promised: 
.and has been given so far? 

Kr. B. Weightman: (8) Yes. 

(b) No. These appointments were made by the SecretBty General in the· 
exercise of authority delegated to him by the General Assembly on which India 
is ~ t . 

t Answer to this question la.id on the table, the questioner being absent. 
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. (c) and (d). It was' decided by the General Assembly that. permanent. re-
cruitment to the Secretariat will be made on a regional basis in accordance witla 
recommendations made by an International Civil Service Commission. The 
Honourable ;Member's attention is invited to the Press communique, dated. 
26th February, 1946, regarding recruitment of Indians to the Secretariat. 

NUMBER OF DETENUS UNDER BENGAL REGULATION III OF I8IS 

+1086. ·Prof.lf. G. Banga: With reference to the answer given 011 t ~ 

21st February, 1946 by the Honourable the Home M€mber to starred question 
No. -412 regarding the number of detenus under Regulation III of 1818 of Bengal. 
will the Foreign Secretary be pleased to state: 
(a) whether the Executive Council is consulted before detention ordE'rs are 

passed under Regulation III of 18]8, of Bengal; Rnd 
(b) whether the Executive Council is consulted at any later stage to decide 

for how long detentions are to c0D..tinue and ~ th(>y are to terminate? 

Mr. H. Weightman: (a) and' (b). Orders of detention are passed by Gov--
ernment and cases of detenues under Regulation III of 1818 are periodically' 
reviewed by Government.. • 

I am unable to give information relating to the proceedings of t-he ExecutiM" 
Council. 

APPEAL OF MOHD. KHALIL, COOLY SUPPLIER, E. 1. RAILWAY 

+1087. ·Dr. Sir Zia Uddin Ahmad: (a) Will the Honouruble the Railwaj 
Member please lay OIl the table of the House ~ t t t showing the Dumber 
of cooly contractors 011 the East Indian Railway, and how many of them are 
Muslims? 

(b) Is it a. fact that one, Mohd Khalil, an expErienced cooly supplier, sup-
plied for contract, but it was rejected and then his appeal was recommende4 
by Sir Allen Parson which was also rej'3cted OIl the ground that the contract i. 
given only to the retired Railway servants? 
(c) Are Government aware that the plea ~  incorr€ct as the contract w •• 

given to two outsiders vi •. R. B. Ba1igram and Messrs. Maiden? -' 

'1"be B.onour&ble Sir :ldward Benthall: (a) (1) Number of contractors other 
tha.n Railway staff.-38. 

(2) Number of M;uslim Contractors.-4. 

(3) Number of contracts held by Station Masters.-14. 

(b) It has not been possible at this distant date to trace the applicatlo.llS 
referred to or the replies given to them. 

(c) Does not arise. 

RE-MODELLING OF CUDDORE AND TINDIVANAM RAILWAY STATIONS ON N. T. AND 
S. LRAILWAYS 

1088. ·Sri R. Venkataaubba Reddiar: (a) Will the Honourable t ~ Railway 
Member be plEased to state .if it is a fact that repea:ted ~ t  ~  
been received for re-modelling the Cuddore N. rr. RaIlway Station and Tmdl· 
vanam Railway Station in the South Indian Railway Metier Gauge main line? 

(b) Are Government aware that the stations referred to do not have waiting 
ropms worth, the name, covered platforms and passenger sheds with sufficient 
capacity? 
(0) Are Government aware that the main trains at both the stations arrive 

between 11 A.M. to 3 P.M. in the day and 11 p.M. to 3 A.M. in the night 

t Anawer to this q_tion laid on the table, the questioner being absent_ 
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and the passengers are exposed to severe sun. and ram as platforms are not 
-covered? 

ld) Are Government aware that the first mentioned station is a District 
Headquarters station and the other has got the HeRdquarter of a Sub-Collector's 
-Division? -

(e) Are Government aware that the daily earnings at' eilch of the above 
Itations are lIear by one thousand rupees? 

(f) Do Government propose to re-model the station>: at un early dat.e? 

'the Honourable Sir Edward BentiLaU: (a) and (f). The reply is in the affir-
mative. The remodelling of' the two stations has been included in the post-
.... ar plan during 1947-48 and 1950-51 respectively. 

(b) There is a rather out-of-date common waiting room for both men and 
women ut these stat.ions. The platforms are not covered. The provision of 
,:.Jore waiting accommodation for 3rd class passengers, separate waiting rooms 
~  upper l ;~ passengers to modern standards, and covered-platforms will be 
eonsidered when the remodelling plans for these stations are taken in hand. 

(c), (d) and (e). Ves. 

Sri. )[. Ananthaaayanam Ayyangar: Have the Government planned to re-
move those defects and remodel all the statiol)s 011 the South Indian Railway? 

The Honourable Sir Edward Benthall: That does not arise out of this 
question. 

Sri )[. Ananthasayanam. Ayyangar: It urises ill this way. The Honourable 
Member said that the remodelliQg of these stations had been included in the 
post-war plan from such and such period to such and such period. To avoid 
similar questions that may come up, I would ~  the Honourable ;Member to 
let. the House know whether all !;uch defects in various stations are covered 
by the post-war scheme? 

The 1I0nourable Sir Edward Benthall: There is a general plan, but I should 
have to answer questions in respect of each station separately. 

Sri M. Ananthasayanam Ayyangar: Has the scheme been prepared in con-' 
sultation with the Railway Advisory Councilor with the Standing Finance Com-
mittee? 

The Honourable Sir Edward Benthall: No, Sir. 

Sri M, Ananthasayaw Ayyangar: Will that. plan be placed before the 
House at any tillle for discussion as to what the needs are? 

The Honourable Sir Edward Benthall: :No, Sir. It isa matter for the locai 
Advisory Council. 

Sri J[. Ananthasayanam Ayyangar: Has it already been sent or is it gQing 
to be sent to the Local Advisory Council? 

The Honourable Sir Edward Benthall: I could not tell you whether these 
particular stations have been discussed by the Local ~  Council, but it is 
a local matter. 

Sri R. Venkatasubba Reddiar: The Honourable Member said that it had 
been included in the post-war plan during 1947-48 and 1950-51. Will t,he 
Honourable ;Melnber expedit.e putting up those shade on platforms, if possible? 

The Honourable Sir Edward Benthall: There is a programme covering. the 
whole line phased as in the case of these two stations. 

sri K. ~t l .  Ayyangar: Is it ~ IIl' l ~ ~ -  ~  
qr is' there gomg to be aoother programme for. ll'ter .plU'i04? 
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The Bo1lourable Sir Edward Bent.ball: No, Sir. Railways have prepared a 
programme covering the whole .Railway, but it cannot be done1lot once, ani 
therefore it has been divided into different years. 

Sri •. An&D.thasayanam Ayyangar: I want to know whether :the period. 
of time is divided into two period,s covering five years each in which all the 
defects are to be removed? 

The Honourable Sir Edward Benthall: So far as I can recollect it is a five-
year programme to begin with. 

CONSTRUOTION OF RAILWAY LINE FROM JACOBABAD TO KASHMORE THROUGH 

UPPER SIND FRONTIER 

1089. ·Seth Yusuf Abdoola Baroon: Will the Honourable the Railwav Mem-
ber plEase state: • 

(a) whether it is a fact that Government have sanctioned the construction 
of a broad gauge line from J acobabad to Kashmore; 

(b) whether it is a fact that Government or .the North 'Western Railway 
have received a representation from the people of the upper Sind frontier that 
the Railway line from J acobabad to Kashmore should go through from Thul to 
Khandhkot via Karampur and Jhounspur; 

(c) Whether it is a fact that Government or the North Western Eailway 
have received a representation from the people of the upper Sind frontier that 
the Railway line from J acobabad to Kashmore should go through from Shikarpur 
or RaLibkot to ~ via Kbonpur and Ghauspur; 
(d) what action GovernmEnt intend taking on the above representations; and 

(e) whether Government propose to construct these lineg as suggested ill the 
representations; if not, why not? 

The HOIlOurable Sir Edward Benth&1l.: (a) The conversion of the Jacobabad/ 
Kashmore narrow gauge line to a broad gauge line is a project a,Pproved for 
investigation. . 

(b) and (c). Representations referred to by the Honourable ~  haw 
been received both by the North Western Railway-and by the ;Railw8j' Board. 
(d) Suggestions of this nature would be considered during the investigations. 

(e) Decisions could be taken only after the survey reports have been received 
and duly considered. 

Seth Yun1 Abdool& Ha.roon: May I know from the Honourable Member how 
long this survey will take because, I believe, it has already taken about seven 
months? 

The Honourable Sir Edward Bentb&ll: The actual field work has not been 
started. I think it is a fairly long line, and I doubt if it could be finished in 
this surveying season. 

Seth Yuauf Atidool& H&rOOI1: It is about 40 miles only. 

Mr. KuhammAd Nauman: May I know whetb,er the survey report win be 
placed before the Standing Finance Committee. for consideration? 

'!'he Honourable Sir Edward BtIlthaU: The p!'ocedure is that all these 
projects are ultimately placed before the Standing Finance Committee. 

Sri K. Ananthas&y&D&D1 Ayyangar: May I know if it is a new line or is i* 
in place of a narrow gauge line? 

The HODOU1'&ble Sir Edward Benthall: I refer the Honourable Member fA) 

my answer to part (a) of the question. 
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Sri )(. Ananthaaayanam Ayyangar: Is it a general -scheme to convert all 
meter gauges into broad gllUges so that there is a uniform standard for the 
whole of India? 

The Honourable Sir Edward Benthall: ~ , Sir. 

Sri )(. Ananthasayanam Ayyangar: Are individual cases taken up from t ~ 

to time for the purposes of connecting two broad gauge lines? 

The Honourable Sir Edward Benthall: Not necessarily. Each case is 
eorisidered on its merits, 

Sri )(. Ananthasayanam Ayyangar: May I know what considerations have 
prevailed in deciding to convert this meter gauge line to a broad gauge line? 

The Honourable Sir Edward Benthall: The circumstances on the line includ-
'~ strategic requirements, 

Prof. N. G. Ranga: Have Government considered the financial l l~t  

Utd: also the advisability of converting meter gauge lines into broad gauge1ines? 

The Honourable Sir Edward Benthall: Yes, Sir. 

Prof. N. G. Ranga: How much has it been found to cost more if all meter 
puge lines are to be converted into broad gauge lines?, 

lIr. President: The Honourable Member is referring to this particular" line 
or generally? 

J'1Of. N. G. B.anga: Generally. 

Sri •• Ananthuayanam Ayyangar: It is a general scheme. 

Mr. President: It does not arise out of this question. Next ~ t . 

DISPOSAL OF UNITED STATES AlwED lfoRCES SURPLUS PROPERTY IN INDIA 

1090. *)[r. Ahmed E. H. Jaffer: ta) Will the Honourable .Member for Indus-
j;l'le" UHU l;)uPIHles ve pleased to state 11 it IS a faet that within six weeks of the 
publication by Govenunent oi the details of the agreement bEtween, the Uuited 
.t:itates }'orelgl1 Liquidation Uommission and the Government of India, there 
Mas b':E11 a radical alteration in the method of disposal of the United t ~. 
Armed }'orces surplus property iJ? Indiai' 

(b) What were the reasons for the alteration in the method of ~ l,  
ibis property j' 

(c) What is the gross value of the propErty, in question, in rupees? 

(d) Is it a fact that the approximate amo,unt ofruoney that Inlliais to pal .0 the U Ilitl,d ~t t  of America is provisionally put at. 500 million dollars that 
" is £125 million sterling? 

.-
'(e) How is it proposed to produce t.hiR colossal sum at this juncture having 

rEgard to other large financial commitments? 

(f) Will Government' be pieased to state some of the ad\o-antages to India 
IIoriping from this agreement? . 
(g) Will there be more than one agency functionmg for the sale of surplus 

good_ . and how long do Government consider it will take before both thp 
Govel'llment of India's disposal organisation and .(;eneral pub'ic are able to 
wjust themselves to this sudden <lhange in the position regarding surplus stores 
in t ~ country which involve enormous sums of money? 

(h) To what extent will the Indian tax-payers be affected by this financial 
transaction? 
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~ lIonourable Kr. A.  A. Waugh: (a) and (b). Last September the {,lnited 
States Gov:ermuent authorities constituted a Mission to dispose of U. S. military 
surpluses ill India, Burma and China. The prinC'iples on which sum sur-
pluses would be disposed of irt India by the American Liquidation Authorities 
were agreed with the Government of India on 24th September last, and were 
announced in a Press Note. On 24th December last the U. S. Government 
agreed to sdl to the Government of India al\ U. S. Government surplus pro-
perty in India not already sold or offered for sale by t ~  Foreign Liquidation 
Commission or withdrawn for l t ~ purpose. The reasons leading to this 
agreement were stated in a Press Release, dated 27th December, 1945, of 
which.I lay a copy on the table. 

Discussions as to the means of implementing this block take-over of U. S. 
military surpluses were carried on 'dul'in.g January and February. The results 
of these discussions were stated in a Press Release, dated 28th February, of 
\'vhich I lay [l copy on the table_ 

(c), (d), (e) and (h). A mission is shortly leaving for Washington to discuss 
these matters with representatives of the U. S. Government. Meanwhile com· 
ment on valuations is not possible, but the Honourable Member will appreciate 
that book values and residual values are two very different things. 

(f) and (g). I would refer the Honourable Member to the reasons for the 
change set forth in the Press Releases, dated 27th December, 1945, and 28th 
February, 1946, referred to in replies to parts (a) and (b) of the question. 

I'RESS RELEASE 

27th December 1945. 

'fhe U. S. Government haa agreed to sell to th'a Government of India all U. S. Gov·. 
ernment Stirplna Property in India which haa not alrea.dy been sold or offered for sale by 
the ]'oreign Liquidation Commission and which will not be withdrawn for military pur· 
poses. This agre-ament waa reached on December 24, 1945. at a meeting in New Delhi of 
representatives of the two Governments .. 

. ~x t~  from the agreemlmt will be all property which is now in the procetJs of 
"eing sold to privat.! buyers, as well as property which may be required by UNRRA up 
tcJ January 15, 1946. With these exceptions, the -agreement c0vers all surplus property 
which the Foreign Liquidation Commission hasbE'en or will be authorised to sell. Thi. 
me!ills that the GC";l"fnment 01 India will take 0\ er a. vast tonnage of United Statea 
property, possibly in excess of 600,000 long tons with a book value probaWy in excess of 
$500,000,000. . 

This figure does not, however, represent the actual sale price, which is to hi! agr6'C!d upon 
at a meeting in Washinglon D. C. in January Or February 1946, at· which representatives 
of the two Governments will settle questions arising from · ~ , r&cil'rocal aild 
(,bligations, . and other matters arising from the war. 

The property will be turned ~ at dates to be agreed upon between the Commanding 
General, India Burma Theater, th'a ~  Liquidation· Commissiober and the Government 
of India. Dates of tumO\'er will probably be determined by the. progres3ive evacuation of 
depots now in the hands of United States ForcE'S. .  . 

'By .the tarms of this new agreement, the U. S. Government si..,711alizes a fundamental 
change in its policy of selling surplus property. HE'retofore. all sales liav«, been nlade on the 
the hasis of priorities which were set up in the following order :-

1. U S. ~ t. ~  and UNRRA. 

2. Charitable, educational and religious institutions. 

3. Agents or f..epresentativas of American Manufacturers of branded articlE'S. 

4. Foreign Governments. 

5 General Public. 

1;he Foreign Liquidation Commission, India-Burma Thentpl" has already sold a substantial 
quantny of surplus goods to these five groups. Tlrese .. .ale., will 90 thr01l9h ru planned. 
The rights of these buyers will be scrupulously protected. However, th& system will he 
discontinued, and all property decland 811rplvIl in the future will he automatically tak!!n 
over by the Government of Indil/o. 

By meanll of this agreement the two Gov6Inmente expect to attain thf' following ~ 
tive:- . 

1. The evt.cuation of U. S. troops from India will be ~I t ~. 
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~. The Go"ernment of India will 1>e able to exercise t ~ over the distribution and 
use of all surplus articles. This will facilitllte the necessary adJustment of Indian Iilconomy 
{UI' the vast outflow of surplus materials. 
'3. Both Governments expect the agreemei!'t to further their joint aim of making th_ 
goods serve the general ,";eifan: of the IndIan people. 

4. Both Governments are coufident that they have taken an importllnt step in inter-
national. co-operation and uucHstanding. 

Not to· b'l IJroatira8t or 'l'lI l ~  befort lolarAlt 1, 1946. 
PRESS NOTE 

GOVIIB.NMBNT TAKE CUSTODY OF AMERICAN Sl'RfLUSQ 

Conversations between the Government of India and the Foreibll Liquidation Commie-
lioLl of the United States Government concerning the subsidiary agreements neClilSsary to 
implement the block take-over of U. S. Army surpluses agreed upon on· Dec-ambel' 24, 
1945. have reached a successful conclusion and the transfer of custody of these  surpluses 
to the Govpmm'ant of India has begun. • 

As itia in the interest of both Governments,this tran.sfer of custody will be pI'e.;seu 
with the utm06t speed in order to supply present demands and avoid exceesi\-a deterioratioIl-
Early completion of the transfer will ensure prompt Leginnirig of sales to the public, 
movement of goods from Assam prior to the monsoon and thoa early withdrawal of U, S_ 
tl'OOPIl from India. ' 

"'·hile the conversations just completed were in pr'llgres&, the exceptions agreed to under 
the 24th Decemb'ar block take-over have been utilised to satisfy the priority purchasers 
under the U. S. Surplus Property 4ct. Those U. S. citizens, firms, agencies, non-profit 
institutions, UNRRA, in India which may develop new requirements, will be free to 
pUl'chase from thoa Government of India on exactly the same basis as Indian firms, institu-
tions lind the general public. The Directorate General of Disposals Organisation will be 
responsible for the movement of surpluses to areas where sales will ta.Ire pJace and for the 
general control of disposal in accordance with the disposals policy of the GOV'on'DmeJl.t of 
• India. Prospective purchasers should notJa that none of this surplult properly can be sold 
for the purpose of export to lhe United States or its p088esaions except 011 consignment to a 
J>erilOn or firm in the United States for reconditioning for, I'«I-export. A. agreed to OD 
Uecember 24, 1945. all aspects of the block take-over and the result of these IIIlbseqU'lil'llt 
conversations are subject to review when the '~ t t  of Indi;!. visit Washington 
to make final settlement of ,Lease-Lend, Reciprocal Aid, aurplul· properly and other II\oItters 
arising from thlil recent war. It. is expected that the repNllMltative& of ·ttae Government of 
India will lea\'e for Washington in the near future. 

IJfDtfsnua AND SUPPLDS DBPAR'l'IdNT i 
Nttl.. lJelhi, Febf'1laT'V 28, 1946, 

, -
Prof ••• G. Bulga: Is' there any effort being made to pay the United States 

of America from out· 'Of the sterling accumulations in England for these various 
things that the Government of India is taking over? 

"rhe Honour&ble :Mr. A. A. yaup: No, Sir. 

~. B. G. JI.aDp: Why is it that the Government of India are not cOD-
sidering that possibility, in view of the fact that the total amount of money tha\ 
is to be paid to the U. S. A. is likely to go up beyond 100 million pounds? 

The Honourable JIr. A.  A. Waugh: The necessity of !lonsidering this 
question has not yet arisen. 

Prof. N. G. B.a.nga: Will it be considered at the right moment? 

'l'he Honourable Mr. A. A. Waugh: I hope t ~ necessity will never arise_ 

NUMBER OF DEGRADED EID'LOYEES ON N. W. RAILWAY 

1091. *Seth Sukhdev: Will the Honourable the Railway Membt:r be plt::ased 
'to stat.e: • 

(a) the number of emploJees reduced from the higher to t.he lower glade or 
post as a disciplinar;y measure, separa.tely, 011 each Division of tile Ntwth Wes.-
('rri Railwa.y during the calendar 'year 1945; and ' 
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(b) if the figures for the calendar year 1945 are not readily available whether 
the Honourable Member will please lay a statement on the table of thp. House, 
compiled under the Railway Board's orders circulated tD the Divisional Bupp.rint-
endents, under the General Manager, North Western Railway, Lahore, l<:tter-
No. 698-E/29/HER, dated the 18th :February, 1946? 
The Honourable Sir Edwa.rd Benthall: (a) I lay on the table of the House· 

a statement which gives the required information as far as it is available. 
(b) Does not arise. . 

SlMMMnt llhowin:; "'e number oj empwyeu reduced from higher 10 lower grGlk or pold til ~ 
diaciplmary _re on each divifion and ezlra divillion 

Name of Division or Extra. 
,Division or Oftice 

No. of employees No. of employetlB 
~ - reduced 

nently temporalily 
Total 

---------------f-,----------------I--------
Delhi 1 33 34 

(This excludes Engi-
neering Inferior 

Ferozepore 

Karachi 

Lahore 

lIultan 

Quetta 

Rawalpindi 

llechmioal Workebopa Division. 

SipalShope 

SuperintendeQt of Telegraphs 

Geaeral Stores. Koghalpura 

Store. District, KaraclU Cantt. 

Walton Training School 

Track Supply Office • 

Executift Engineer. Bridgee, _ 
.Thelum. 

Aaiatant Engineer, Bridges, 
Suldrur. 

Headquarters Offioe • 

AocountB Office 

Total 

1 

1 

5 

7 

1 

2 

11 

3 

1 

1 

28 

57 

51 

Ii 

16 

36 

·Ii 

1 

2 

2 

\ Sta1f) _jJ 

29 

58 

5S 

12'. 

1 

IS 

47' 

a 

1 

t 

--_._----------------
34 236 270 

~ K. ~t l  Ayyaugar: May I know whether there is any appeal 
agamst pumshments meted out in particular cases or whether the person who. 
took the disciplinary action is the final authority? 

'l'Iut Honourable Sir Edward Benthall: That does not arise out of this 
queawon. 

• 
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Sri •• ..lnanUlaaayanUD Ayyangar: It does, .Sir. The question asks for the 
number of employees reduced from the higher to the lower grade or post as a 
disciplinary measure. 1£ there i" a large number of employees who have been 
·degraded from the iJigh{'r to lo\"r posts, I would like to know whether the 
person who degrades them is the. tinal authority. 

The Honourable Sir Edward Benthall: The Honourable ;Member asked for 
,certain figures and 1 lin -,I:' placed them Ull the table. If the Honourable ~ · 

ber will put down a qUl:Hion I shall be prepared to answer it. 

DISCIPLINARY REMOVAl FROM SERVICE OF CERTAIN N. W. RAILWAY EMPLOYEES' 

. 1092. ·~ t  Sukhdev: (8) Will thE' Honourable the Railway Member be 
,pleased to state the number of employees in (i) ~ t , (ii) inferior, (iii) 
labour, and (iv) daily-rated services, lIeparately, for each category and each 
Division of the North Wesie.I'n Railway, removed from service as a disciplinary 
measure during the calendar year 1945? 

(b) If the information is not readily available, will the Honourable Member 
.please supply the information in a tabulated form for the lui;est huH ~' l', as· 
c.omplied for 'each Division, under the provisions' of t.he Uailwu;\' Eml)\oyees 
Discipline and Appeal Rules in the State Railway ERtablishment Code? 

'l'b.e Houo1lJ'&bIe Sir Edward Benthall: (a) I lay on the table 0. statement 
~ .  gives the required information. 
(b) Does not arise. 

SlGMmmI IJhowing eM number 011,".0 1'1'-71IOIIeII./1'Om t~ IJIJ a lIilJCiplinary fMIJ/JU". II"",,, 
Ike NJlenda"fI/JM 1945 

DiviJiion Subordi. Inferior Labourers Dail,...ated Total Remarb nate Staff Staff Staff 

.. - -
lKaraohi . 6 3 11 2 23 

!Rawalpindi . 33 98 .138 106 373 

:Multan 13 604 .. , f5 562 

Labore 27 2' 187 3 241 

Delhi 56 25 U6 17 244 

tQuetta 7 18 2'2 ... 267 

FeroMpore 6 45 20 20 IH 

~ Hech. Work· 17 65 ... 1,279 1.361 
• • 

Jrinancial Adviser & 4  1 ... . ... 5 • 
Chief Accounts 
Officer. 

111 iHeadquarters 8 3 ... ... 
iExecutive EDgr., ... ... 1 20 21 I 
Bridges, JheluDl. 

144 I Aant. Works Manager, ... 4 ... 140 
SigJlal. 
Aaatt. Bridge Engineer, ... ... 9 9 
Sukkur. 

Distt. Controller of 8 7 8 121 142 
Stores. 

Executive Engr .. 
Water Supply. 

... 1 ... ... 1 

'Track Supply Officer 1 ... 41 ... 42 
. -

Total 184 718 793 1,782 3,137 
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CHANGE OF NAME OF B. & N. W. RAILWAY INTO O. T .• 'AILWAY 

1093. ·Shri Sri Pr&kasa: Will the Honourable the' Railway Member b" 
pleased to state: " 

(a) when the Bengal and North Western Railway was re-named as Oudh and 
Tirhut Railway; 

(b) t,he reason for the change of Bame; and 

(c) the exact signifICance of the word 'Tirhut' In the name of the Haih\o'ay? 

The Honourable Sir Edward Benthall: (a) and (b). On purchase by the 
GovernmeBt and amalgamation of the Bengal and North Western Railway with 
the Rohilkund and Kumaon Railway and certain other smaller Government 
lines with effect from t.he 1st Janua;y 1943, the combined system was named 
as "Oudh and Tirhut Railway". From the 1st November 1945 the name has 
been further changed to "Oudh Tirhut Railway". 

(c) l~  word 'Tirhut' has reference to the former Government line known 
as "Tirhut Railway" which served a part of Bihar known as "Tirhut" and is 
now mage<i in the combined system, of O. T. Railway. 

DISCRIMINATORY SERVICE CONDITIONS FOR EUROPEANS AND INDIANS IN ORDNANOE 

FACTORIES 

1094. ·Sri K. An.aDthasayanam Ayyangar: Will the Honourable Mp.mber 
fO!" Industries and Supplies be pleased to .tate: 
(n) if any report has been received by Government, from the Additiollal. 

Director General and AdministrativE Officer, Ordnance Factories Division, 
recoIllmending the withdrawal of recogllition from the All-India Ass )ciation of 
Supen-ising Staff of the Ordnance and Clothing Fact{)ries; 

(b) if it is the ollly Association of its kind; 

(c) whether a.number of complaiBts have been sent from the Association 
regarding the diRcriminator,v trea'tment meted out to Indians actually serving 
in the Ordnance Factories in the mat.ter of }Jay, promotion, hOllsing, medical 
aid, conditions of living, etc., the difference in the aforesaid conditions of 
service between Europeans and Indians; 

(d) whether Government have made any enquiries regarding the complaints 
80 received; 

(e). if tbere is any proposal to fill up vacancies in the Cordite Factory at 
Aruvan1radu by Europeans and non-Asiatic in preference to the Indian staff; 

(f) the conditions of employmfDt of Europeans and non-Asiatics in the 
Ordnance Factories; and .. 

(g) if it is a fact that Indians are only given subordinate l t ~ in 
Ordnance Factories? 

The Honourable Kr. A.  A. waugh: (a) Such a ~ t ll was made, 
but was later withdrawn. 

(b) No Sir. 

(c) Yes. • 
(d) The complaints have been investigated by the Director G-eneral, Ordnance 

Factories, anrl are now unrlel' the consideratiOlt of Government. 

(e) No. 

(f) A statement is laid on the table. 

(g)  No, Sir, .... 
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STATEllENT 

(20TH MAR. 1946 G-
Ratu oj pay, etc., oj officer, oj the Indian Ordnance Serl'ice and non-Gazetled ItaJI oj Indian 
Ordnance_ Department Hrt'ing in Indian Ordnance, Ololhing and Hamu8 and Saddlerli 
Factorie8 • 

Appointments 

(i) Gauued O§icer8-

1. Superintendent 

2. W orka ManageI:' 

3. Asst. Works Manager 

<ti) Non-Gazetted OJfteerll-

I. Principal Foreman 

2. Foreman 

3 . .Asst. Foreman 

•. Storeholder 

5. A.t. Storebolder 

i. Chargeman 

A.-PAY 

Rates of pay in force before 
28th September 1931 
(Asiatics, Europeans & 

Non-AsiatiCF) 

Ra.I,350-IOO-I,750+ 
£ 30 Overseas Pay· 

Ra. 850-100-1,250+ 
£ 30 Overseas Pay· 

Ra. 600 ~ -  + 
£ 25 Overseas Pay· 

Ra. 600-20-700t 

Rs. 500-20-600t 
(after 10 years 650) 

Rs.375-15-435t 
(6th, 8th, 10th yrs. 450, 

470 & 490) 

RH. 500-20-600 

RH.375-15-.35 

RH. 200 -10-300 
(after 5 yn. 350) 

Revised rates of pay 
in force since 28th Septem-
ber 1931 (Asiatics) 

RH. l,l --7 -I,. ~ 

Rs.650-35-1,000 

Rs. 500-25-625 

Ra.475-15-535 

Rs.400-15-475 
• (E. B.)-25j5-500 

Rs. 300-12-360 
(E. B.)-15/2-390 

Rs .• 00-15-475 
(E. B.) at •• 5 

Rs.300-10--35& 
(E. B.) at 320 

RH.170-10-250 
(E. B.HOI4-294) 

• For Ol6cers of European & NOD-Asiatio domiciles. 
tplus RI.75 increase in pay for those of European & non.Asiatic domiciles. 

B.-WarAUo_ 

Gaqtted and Non-Gazetted Ofticera of Asiatic, European and non-Asiatic domicilee are 
entitled to War Allowance at the following rates :-

I. O. S. Harried 

I. O. S. Bingle . 

I. O. D. Married or Single . 

17*% 

7*% 

171% 

~t  officers of the Ordnance Factories living in Presidency Towns recei"e compeo. 
.. tory allowance according to the usual scales. 

C.-Education Allowance 

EuNpean and Non-Asiatic d,omiciles Asiatic domicile-

Principal Foremen, Formen, Store- RH. 50 per chil4 of RH. 30 per child of 
holders, Asst. Foremen, & Asst. Store- school age. school age. 
holdei'll. 

RH. 30 per child of Rs. 10 per' child of 
eobool ... e. .ahool age_ 
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Prof. X. ·G. It&Dga: With reference to part (f) of the question, may I know 
if it, is a very long statement? Otherwise we would like to know the various 
conditions of employment of Europeans and non-Asiatics. 

The Honourable Jlr. A.  A. Waugh: It is a rather lengthy statement. 

!.a Govind Das: Is it a fact that from the Jubbulpore Factory also certain 
complaints have come of racial discrimination? 

The Honourable Mr. A.  A. Waugh: That does not arise. 

S8th Govilld Das: It does, because in part (g) it is asked whether it is • 
iact that Indians are only given subordinate positions in Ordnance Factories? 

, \ 

The Honourable JIr. A. A. Waugh: For the information of the Honourable 
Member I should like to state that when pays were reduced in 1931, the pay of 
Buropeans was not reduced, and t ~ there exists discrimination in salary, 
and also in the matter of education allowances, but not in the case of war 
allowances. At that time the OrdnHuee Factories were under the charge of the 
War Department, and I am Hot aware of the circumstances which led to this· 
discriminat.ion. The question of abolishing this discrimination which exists 
in no other branch, at present, of the Industries and Supplies Department, IS 
being sympathetically considered, and I think that orders will issue in the course 
of this year. 

Prof. N. G. Ranga: Are any effort.s being made to increase the number of 
Indians iu the superior positions in Ordnance Factories? In part (g) it is asked 
whether it is a fact that Indians are only given subordinate positions in Ordnance 
:Factories. I \\'ant to know \\'hether any effort·s are being made to give superior 
positions to Indians . .. ' 
The Honourable Mr. A.  A. Waugh: Yes, Sir. It is not a fact that Indians 

Me only given subordinate positions. The difficulty hat! been one of secmiug 
really good munition workers with the requisite qualifications. I am glad to 
say that Indians are holding an increasing number of the higher posts, and 
one is, ia.fact, the Superintendent of a very important ·Ordnance Factory. 

Sri JI. Ananthasayanam Ayyangar: On what ground did the Additional 
Di,'ector General recommend the withdrawal of the recognition of the Associa-
. tion and why did he subsequently withdraw that recommendation? 

The ~ Kr. A.  A. Waugh: The ,Association addressed in terms 
which were not in consonance with the rules for the recognition of associations, 
and they subsequently explained .that the, meant no offence by this, and 
therefore the head of the Ordnance Factories withdrew his objection . 

. < 

RETRENCHMENT OJ!' EUROPEANS AND INDIANS IN ORDNANCE FACTORIES 

1095. ·Sri X. Ananthasayanam Ayyangar: (a) Will the H,onourabJe MemlJer 
for Industries and Supplies please state the nUmber of non-gazetted officers 
Indian and Europeans, working in the Ordnance :Fuctories in India and in the 
Cordite Factory, ,Aruvankadu, in particular? 

(b) Are: there any permanent gazetted offiCErS in the Ol'dnance l!'actories, 
European and Indians, and what is the number of temporary officers? 

(c) Are there any l ~  retrEnchment of officers'? If so, how many 
Europeans and how many Indians? 

(d) How many of the existing factories are oid and how many 'were esl.sb-
lished dW'ing the war? Of these how many will he closed now auel how many 

~  On for production of civilian CODsumer goods or goodll for Rallwa.y 
needs? 
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The ~ l  Ki'. A.. A. Waugh: (a) There are 2,065 non-ga3etted officers 
in the Indian Ordnance ~ t  in India. Of these 1,336 are Indians, 162 
Anglo-Indians -and 567 are ll~. -The number of Indian, Anglo-Indian 
and European non-Gazetted officers in the Cordite Factory, Aruvankadu, is 
88, 5 and 40 respectively. ' ... 
(b) Yes, Sir, there are 61 permanent gazetted officers in tbe Indian OnIn-

aDce Factories, of whom 60 are Europeans·. 'fhe number of temporary gd.zetted 
officers in the Factories is 257. I might add 87 are Indians and. 170 are 
Europeans. ' 

, (c) Yes, Sir; retrenchment is in progress. Actual figures will be avail-
able when the t ~t is complete. 

(d) 10 Factories are old and 21 were established during the war. 15 are 
likely to be closed down. The remainder will be used for both military and 
civil requirements. 

Seth Govind Das: With reference to part (c) of the question, is it a fact that 
as far as the J ubbulpore Ordnance Factory is concerned, there is no retrench-
ment amongst European officers and only Indian officers are being retrenched 'I 

The Honourable Mr. A. A. waugh: I have no information. That may refer 
to'the permanent staff, but I do not think that will be the case with temporary 
staff. 

Seth Govind DII: Is the J ubbulpore Ordnance Factory also going to be 
closed? 

The Honourable Mr. A.A. Waugh: No, Sir. 

Smi Mohan Lal Saksena: Of the 15 factories which are likely to be closed. 
how many are munition factories? ' 

The HOD01ll'abie Mr. 'A. A. Waugh: Five. 

Shri Jlohm La! Sakseu: Is there any clothing factory going ~ be closed? 

The Honourable Mr. 'A. A. Waugh: Yes, seven. 

Shri JIoIum La! S&1dIeDa: Will Government consider the advisaLility of not 
closing them and using them to meet the requirements of the civilian popula-
tion? . ' 

The Honourable Mr. A. A. Waugh: Yes, we are alreaay doing that in 
respect of three factories which are ~t going to be closed down. 

Prof. X. G. :Banga: How many persons will be retrenched by closing these 
factories? 

The Honourable Mr. A. A. Waugh: I am afraid I mu';t ask for notice of t ~ 

question. ' 

Shri M. Ananthasaya.nam Ayyangar: Of the remaining 10 factories how 
many are munition factories and how many produce consumer goods? 

The Honourable Mr. A.  A. Waugh: I might explain to the Honourable 
Member that all the factories to be retained, in fact all the factories no1,\' work-
ing, with the exception of only three, are engaged in both military and civil 
production. 

Seth 'Govind Das: Is the Shahjahanpur Army l ~  Factory going to 
continue? 

The Honourable Mr. A. A. Waugh: Yes, Sir. 

Prof. X. G. Ranga: Will every etlort be made to keep in service ail man1 
Indians as possible before any of them are to be retrenched? 
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The Honourable JIr. A.  A. Waugh: Every t'lio)"t will be made. 

Sri •• Ananth88&Y&l1&Dl Ayya.ngar: Will the Honourable ~  lay later 
on on the table of the House a list of articles and consumer goods which have 
been produced in Ordnance Factories, so as to give an opportunity to the-
House to find out if any of them can be retained and make suggestions to that 
effect? 

The Honourable JIr. A. A. Waugh: The Honourable ;Member will give me a. 
little time so that I CBn prepare a full catal<?gue of the articles that· are being 
made in the Ordnance t ~. The Honourable Member will understand 
that the work is developing every day. So far, the chief things that have been. 
manufactured are; tools and gauges, badly needed by various industries; 
textile machinery; road roller equipment; and a beginning has been made with 
agricultural machinery and house fittings. 

Sri •• Anauthasaya.nam. Ayyangar: Then why is the Honourable ;Member-
closing down these fifteen factories? 

The Honourable JIr. A. A. Waugh: We are only closing down factories. 
which by their nature are ~  fitted for purely munitions work and no longer 
required. 

GRIEVANOES OF INDIAN NATIONALS IN INDO-CHINA 

1096. *Sri •• A.n&D.th88&yau&ID Ayyangar: Will the Foreign Secretary please 
state: 

. (a)]f Sjt. Aney and Mr. Dayal visited Indo-China to study th!' conditions. 
of indian nationals there; ~ 

(b) if the Indian nationals there submitted their grievances and requesteci 
for early relief; 

(e) whether any report has been sent by MJs. Aney and Dayal to this; 
~ t suggesting measures to relieve . distress; 

(d) if so, whether Governm.ent propose to lay on the table the ~ report;. 
and 

(e) what steps, Government have taken to implement the recommendations;: 
if none, why? 

Kr. H. ~ t l l  The reply to parts (a), (b) and (c) of the question is in-
the affirmatIve. 

(d) No, Sir. The report is a secret document addressed to the Govern-
ment of India. 

(e) The most important of Mr. Aney's  recommenuations are for the pro-
vision of facilities for travel between French Indo-China and India and for the 
remittance of funds. These matters have been dealt with in my replies to 
questions Nos. 440 and 441. Mr. Anel' also recommended that the Governmenb 
of India should consider the desirability of providing supplies of foodstuffs and -
.other necessaries for the use of Indians in French Indo-China. In view, how-
ever, of acute shortages in India and of transport difficulties, which would have 
involved great delay, it has been decided not to pursue this recommendation. 
His Majesty's representative nt Saigon has, however, been asked to move the 
French authorities to issue "European style" rations to those Indians who live 
in European style. Mr. A:ney also suggested con1!lideration of the possibility 
of appointing an Indian Vice-Consul to the staff of His M;ajesty's Consulate 
General at Saigon, and .this proposal is being ~ .  
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Se\h GoviD4 D .. : Is there no part of the report ~ ~  is not confidential and 

which could be,laid on the table)f the House? 

Mr. B. WeighbDaD.: It would bb a. little difficult to split it up. '"But what I 
"Would propose to do is, when we have completed action on Mr. An,ey's report, to· 
.issue a press note summarising his recommendations and the action taken. 

Seth Govizld Du: By what date can we x ~t this press note? Will it be 
helore the Assembly adjourns? 

Mr. ~. -Weightman: It is a little difficult to guarantee that. 

Seth ·GoviDd D&I: Does the Honourable Member know that this statement 
may come too late, and we shall not be in a position to consider it or to put .any 
.question in this ~  of the. House, and then it would be too late for the next 
.8essioll· .. 

Mr. 11:. Weightman: That is true, but I think the Honourable Member can 
l~ on me to follow up this matter to the best of my ability. 

Sri K. ADaIlthasaY&D&m AYY&ng&r: May I know what particular facilities 
have been given for' the remittance from Indo-China of the funds which were 
free zed long ago '! 

Mr. B. weightman: It has not yet been possible to provide full facilities but 
arrangements have been made, I think, I am right in saying, for small sums to 
be remitted from Indo-China bv Indians resident there to their dependents in 
I ~ . . -

Sri •• .A.nanthasayanam. AYY&ll£ar: Whpn does he expect to afford full facili-
-ties for transmission for all the funds locked up there? 

~ 

Mr. B. Wetghtm&u: That depends on the settlement of the unfreezing of the 
assets of the Bank of Indo-China. 

Sri K. t ~ . Ayyangar: Who are negotiat;ng 011 behalf of India 
· with French Indo-China for this purpose? 

Ittr. 11. Weightman: The Commerce Department. 

Mr. Ahmed E. 11. Jafter: Is the Honourable Member prepared to give facili-
ties to Muslim League leaders to visit Indo-China. and Malaya on the ~ lll  lille8 
·offered to Pandit "J awaharlal Nehru? 

Mr. 11. Weightman: I do not think that question arises from this. 

Prof. N. G. Ranga: Will GovernmeJit place before the External Affairs Com-
?littee of this Hou!'e a summary of t . - ~ t  submitted to them by Mr. Aney 
· m regard to Indo-China? 

Mr. B. weightman: I am prepared to consider that suggestion. 

Sri •. AnanU1aS&yanam. Ayya.ngar: On what grounds are they held to be 
· confidential? 

(No answer.) 

CONFIRMATION AND DISCHARGE OF EMPLOYEES ON INDIAN RAILWAYS 

tI097. *Diwan Oh&m&ll Lan: Will the Honourable the Railway Member 
,be l ~  to state: 

(a)""if it is a fact that committees have been set up on Indian· Railway!' to 
select employees for confirmation; 

(b) whether it is a fact that confirmations are usually made on the basi. of 
. seniority and good work as reported by the immediate officer of the employee; 

tAnawer ~ Ulil q-uo': Wcfoa" tb table,' ~ qftdioDer being ahleD'. 
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. (C) whether it is a fact that confirmations were delayed fOl' long ow'ing ~ 
embargo on them, with effect from the 1st June 1942; 
(d) whether confirmations are usually made through committees; if not, the 

reason for this innovation; " 
(e) if it is a fact that senior employees not selected are to be discharged to 

make room for ex-servicemen; 
(f) whether the Honourable Member's attention has been drawn to a para-

graph in the M;urphy Court of Inquiry's (1932) Report to the effect that inem-
cient employees may only be combed out on the bRSis of departmental inquiry 
and nbt searched: for' when block t t.~ to be maie; • 

(g) whe.ther 't~  l ~ were denied t . ~ ' .and finally dill: 
<lharged, wlll be given an OpportuRlty of departmental mqUlry; If not, why not, 
and " 

(h)" whether' Govemmentprop08e to aba.ndon the· system' of ('ommitteea 
referr€d to in part (a); if not,why notr 

'I'll. Boaourable Sir J:dward Bentball: (a) and (c). In pursuance of the policy 
.at reserving 70 per cent. of permanent vacancies occurring since 1st June, 1942, 
for war service personnel after the war, persons appointed since that date. were 
not allowed confirmation in permanent vacanciesJ having been warned at iihe 
time of appointment t,hat they have no claim to permanent retention and 'weuld 
have to make way for ex-service men. Selection committees have been. Jiet up 
en railways to nominate from among such persons holding permanent vacancies 
in a temporar.v capacity those who should now be confirmed against vacancies .. 
amounting to 30 per cent. of the total not reserved for war service candidates. 
Subject to the exclusion of persons not considered fit' for retention, the criteriQll 
to be followed in making nominations is seniority. 

(b) Ye.s. 

(d) The reply to the first portion is in the negative. As ~  the lattel' 
portion, the circumstances governing the appointment of the persons referred to 
in the reply to parts (a) and (c) above being different from those obtaining in 
normal times and as the persons concerned were definitely informed that they 
would have no claim to appointment in f\ permanent capacity, a further selec,fIion 
was considered necessary. • 

(e) ,This is not generally the case. The names of persons w1m. are not sueC6BS-
.luI in being confIrmed against the 30 per cent. vacancies will· be placed on, a 
waiting list and they will have an opportunity of being confirmed agafnst future 

~ t vacancies and will have preference in retention against temporary 
vacanCIes. Only if neither of these opportunities is available, will they have to 
be discharged when war service candi!iate» join. The above does not refer to 
, the small number of those not consideri>d ~t for permanent retention who will be 
, discharged. ' 

• (f) Yes, but, as .l ~ retrenchment of persons holding permanent vacanciell 
In a temporary capacity .1S not contemplated, the question does not arise. 

(g) The reply is in the negative. t t~  in my reply to parts (a) and (c). 
above, the employees concerned have no claim to pennsnent retention, while 
the Selection Boards insure that no injustice is done. ' 

(h) No, in view of my replies to the preceding parb! of this question. 

REKOV AL J!'BOJ[ SEBVIOE OJ!' RAILWAY EM'PLoYEES WITlIOUT DEPAJ1'f'Ml!lNTAL ENQUIBY 

1098. *D1".. Oh&llWl. Lall: Will the Honourable the Railway Member be 
pleated to' state:, 

(a) whether it is a fact that a Railway employee charged with an offence 
meriting removal from service may demand a departmental enquiry to look into 
-charges against him; . 
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(b) whether it is a fact that this provision of the rules is nullified by 8 ~  
permitting the competent officer to dispense with such an enquiry if he so des1l"es; 

(c) whether Government are aware that the Railway employees feel greatly 
agitated over this proviso in the rules; 
(d) whether Government propose to amend ~  rules doing away with this' 

proviso; if not, why not; and 
(e) the special reasons for insertion of this proviso in the ruleEl; and whether 

they still continue? 

The Honourable Sir Edward Benthall: (a) and (b). A railway servant ~  

ask to be· heard in person but the discretl,on of ~l  a ~ t l enqUlrJl., 
or granting the railway servant a personal interv.lew rests WIth the ~  
(.-ompetent to pass the order of removal from serVIce. 
. (c) Government are not aware uf any general agitation in -regard to this rule •. :· 

(d) No. Government do not feel that the elaborate procedure of a depart-
mental enquiry is called for in every case, particularly in view of the alternate 
procedure provided in the rules. 

(e) It is neither desirable nor administratively  convenient to hold depart-
mental enquiries except in cases of a very serious natUJ'e. The rule in question 
is still in force. 

SToPPAGE OF OUTSIDE RECRUITMENT TILL ABSORPTION OF SUBl'LUS STAFF IN RAIL-

WAYS 

'1099. *Diwan Chaman LaU: Will the Honourable the l(aiiway Member be 
pleased to state: 

.(a) the number of employees in each category of subordinate service direct-
ly recruited after the 1st September, 1945, up to date on the North Western 
:Railway; 

(b) the justification for recruitment from outside, when there is said to be 
SurPlus staff on the Railways; . 

, (c) whether it is a fact that certain posts in the Survey and Construction 
Branch of the North Western Railway, have been advertised tbrough press; if 
. 10, whether the Honourable Member is aware that there has been sharp 
difference ~ officers on the principle of outside recruitment 11618U8. taking 
men already in service; if so, what action is being taken in the matter; and 

(d) what general t ~  Government propose to is!'lle stopping direct 
recruitment till surplus staff is absorbed in the Railways; if none, why? 

The Honourable Sir I:dward Benthall: (a) I lay on the table a statement 
which gives the required information. 

(b) Government are informed that the direct recruitment of staff from out-
side ~  railway was resorted to as' a purely temporary arrangement pending· 
recrUItment of ex-service personnel, and that no surplus staff in these categories 
were available at the time of making such recruitment. . 

(c) The reply to the first portiQn is in the affirmative. As regards the s(>cond 
portion, Government are not aware that. there have been any differences among8t 
the .officers concerned on the point referred to. The reply 110 the ~l  
portIon does not arise. 

(d) Government do not consider it desirable to close entirelv all avenues of 
!'mployment in railway service to st.udents passin!! out from schoo1s and colleges 
JIl. t ~ ~t-  period and have, therefore, decided that 50 per cent. of the 
T8cnCles III .subordinate categories should be avaiJal>le to candidates from the 
'open market. As regards inferior Qnd labour staff .. instructions have altea(lv 
been ~  to the effect that all vacancies should first be filled from surplus. Itta,fr 
on the raIlway. -
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Category of Staff 

I. Office Clerks 

2. Shed Clerks 

3. Electric Clerks _ 

4. Correspondence Clerks 

5. Works Clerks 

6. COl1l-'1lercial Clerks 

7. Tra:1lb Clerks 

8. Rationing Branch Clerks ir.cluding 
Memo. Clerks 

9. Carriage Clerks 

10. Electric Clerks 

1]. 'Tracers 

12. Draughtsmen 

CIIIIIh 

Number 

176 

11 

I 

2 

8 

23 

39 

26 

2 

2 

10 

1 

2621 
ofw .~ SepumkP. 

13. Stenographers including Lady Stenographers 2 
14. Typists 

15. Signa.llers 

16. Guards 

17. Dispensers 

18. NurBB Dai 

1 t. Train Examiners . 

20. ASBtt. Train Examiners 

21. Journeymen (Shop) 

(Shed) • 

.. (Electr:c) 
22. Shedman 

23. Number Takers 
24. Salemnan 

26. Wardkeeper • 

26. Sub Bridge Inspector • 

27. ASBtt. Watch 0\ Wazd Inspector 

.4ccoallN 
1. Clerks Clau I 

2. Clerks Cl .. II 

3. Routine Clerks 

4. Stenographers 

2' 

3 

3 

1 

'" Out' ot tb.e 11-were 
engaged from amoIipl 
retired staff. 

2 Engapd fnIm retired 
staff. 

4 

3 

13 

1 

1 

9 

1 

1 

1 

1 

6 

201 

2 

2 

827 

RECBUIT)(ENT OJ!' INDIAN OFJ!'IOEIt8 AS AGAINST FOREIGNEBS IN CIVIL A VUTION 
EXPANSION 

1100. *][r. S&SaDka Sekhar SU1a1: Will the Secretary for Posts and' Air 
be pleased to state: 

(a) the number of officers so far taken up in the Civil Aviation Directorate 
for ~ l Aviation expansion; 

(b) the method of recruitment of such officers and their 'qualifications, pay and prospects_i. and 
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'(c) how many of such officers are Indians, and how many foreigners? 

Sir GunmathBewoor: (a), (b) and (c). The Honourable member. is referred 
to the reply £,iven by me on the 11th March, 1946, to unstarred questlon No. 00, 
rlli up by Mr. Krishna Chandra Sharma. 

Kr. BII&Dk& Belmar SanyaI: Will the Honourable Member say how :r:nany 
appointments started on Rs. 1,000 and more and how many of these are IruiIans '/ 
Sir G1U1IIl&tb. Bewoor: There are three officers under (a) and they all start op 

more than Rs. 1,000. 

Prot ••• G. Banga: How many of them are Indians? 

Sir Gurun&th BeWCOr: None. 

Sri •• AnanthuaY&l1&Dl AJ7aDpr: How many of them have been reC1'UiMd 
through the Public Services Commission, if any? 

.sir GurUD&t.b. BewOOl: They were selected in England. 

, ;aet.b. Govind Das: Could not. one Indian be searched for for such a post? 

:Sir GUl'U1Iatb. Bewoor: No suitable Indians were available. There are other 
, posts in which Indians have been or are being recruited. ' 

1Ir. Salenka Sekbar Sanyal: Will the Honourable Member be pleased to _te 
~  these posts were advertised? 

~ J  Gurun&tb. Bewoor: In England the High Commissioner was requested to 
. approach His Majesty's Government in the Air Ministry in the Civil AviaaOll 
Ministry and the Air Transport organisations in order to find suitable men. 

:Mr. Saaanka 8ekh&r Sanyal: Was there any advertisement in India? 

Sir GurunatG BeWOOl': No, Sir. 

J[r. Suanka Selmar Sanyal: Why not·? 

Sir Gurunath Bewoor: Because such suitable men are not available in I!1dia. 

Setb. Gov1D.d Das: How were Government satisfied that such persons were noli 
available in India? . 

SIr Gurunath Bewoor: The Government of India in the Civil Aviation Depart-
ment are aware of the people engaged in aviation matters. 

Xl. Ahmed E. R. Jafter: Isn't it a fact that the Assistant of Sir Frederick 
Tymms, who was an Indian, had to resign his post recently as a protest becal18e 
three 'Europeans were imported? ' 

Sir Gurunath Bewoor: I am not aware to whom the Honourable Member is 
referring. But there was one officer on contract, who on the expiry of bis 
coctract reverted to his civilian status. 

Seth Goviad Das: Did any Indian offer for this post in England'/ • 

Sir Gurunatb. BewOOl: No, Sir. 

Sri •• ADanthasaYID&Jll AyyaDgar: May I know from the Honourable Member 
if those Europeans who were recruited, have been recruited on a permanent or 
contract basis? 

Sir Gurunath BewOOl: They are on contract. 

Sri •• ADant.ba8a.yanam. AyY&ngar: For what period? 

SIr G1U1Dl&tb. ".WOOl: Two of them are on 8 five-year contract and one on .. 
t.hree-year contract. 
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Sri •. Ananthaaaya.nam Ayyangar: Is it one of the terms of the contract that 
they should train a particular number of personnel in India? 

Sir Gurunath Bewoor: They are not for training. They are going·to 'perfor:n 
a definite job, and they are holding a particular post. ,!, ~ men who will be lD 
the next grade will get the experience of the work and W1n ill due course succeed 
them. 
JIr. Ahmed 1:. B. older: Why were they onty given such a short term of 

five· years and not ten ~l  

JIr. Pruid&nt.: Order,· order. x~ question 

PROPOSED AIR TRANSPORT LICENSING BOARD ~ 

1101. *JIr. SU&Dk& Sekhar Sany&!: Will the Secretary for Posts and Air 
be pleased to state: 
(a) whether Government ·have set up an Nr Transport Licensing-Board, if 

not, when it is proposed to be set up; . 
(b) whether Government intend to include non-officials in such a Board. 1f 

10, the proportion of such non-officials, Bnd the principlE' of selection of member-
ship ,of the Board; 

(c) the functions and nature of authority of such a Board; and 

(d) whether Provinces are having representation on the Board?' 

Sir' CJ1Il'11D&tIl Bewoor: (8), (b) and (c). '1'11e Honourable Member is referred 
to the reply given by me to parts (a) and (d) of unstarred question No. 103, Pl,lt 
by Mr. Krishna Chandra Sharma, on 11th March 1946. 

(d) No, Sir. 

JIr. Smuka SekharSany&!: May I know what is the proposed qualification, 
teahnical or otherwise, for membership of the contemplated Board? 

Sir G1U'1IJlatll Bewoor: There is no particular qualification, except in the 
ease of two Members. The rules say that the Board shall consist of a Chairman 
appGinted by the Central Govenmierit, who shaH be a person who is or hal 
been a Judge ·of the High Court in British India. the Director-General, who shall 
be the Deputy Chairman, and three Members appointed by the Central Gov-
emm.ent, one with special knowledge 01 aviation or air transport, another with 
special experience of financial matters, and the third appointed in ~ lt t  

:with the Crown Representative. . 

Kr. Suanka Sekhar Sany&!: Will the Honourable Member stat,e whether the 
Central Government has been in communication with the Provincial Govern-
ments over this question? . 

Sir GunmaUl. Bewoor: No, Sir. 

PlOt· 11. G. ltulca:. Why is the third appointment to be in consultation with 
the Crown Representative? Is it ill order to give representation for the Indian 
States or not? 

Sir GUl'1ID&UI. Bewoor: Yes; that is so; vou cannot run civil aviation in India 
in con;tpartments: we want to get the Indian states to co-operate with us and 
come mto the general arrangemen.PB, and in order to satisfy them it is provided 
that one person will be appointed t(l thit:; Board in consultation with the. Crown 
Representative. 

Prof. 11. G. ltaDg&: Is it not the function of the Chamber of Princes to re-
present the Indian States? 

Sir Gur1ID&th Bewoor: The arrangement is that the Crown Representative will 
consult not only the Chamber of Princes but also the princes who Are not 
members of the Chamber of Princes. 
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lIr .. .A.hmecl :Z. Jl. "der: The point is ..• 
lIr. PieIldmt: Order, order: next question. 

r· ... ·~ 

[20TH MAR. 1946-

RULBS OOVEBNING ISSUB OF PUBLIO TBANSPORT PILoT LIOENCES 

1102. *JIr. SaQIlka Sekbar Suyal: Will the Secretary for Posts and Air 
be pleased to state: • 
(a) the rules governing the issue of a public transport pilot licence; 

(b) the minimum solo flying hours required of an applicant for a pilofs 
licence in this country, and the corresponding figures in Australia, New Zealand, 
Canada, South Africa, and Great Britain; and 

(c) in the matter of application for pilot licences, whether Government .take 
into consideration t·he flying hours put in or experience gained by the apphcant 
while in other countries; if not, why not? 

Sir GurIIIl&th B.woor: (a) The Honourab1e Member is ~  ~-  -~  (8) 
of rule 41 of the Indian Aircraft R.ules, 1937 a copy of WhICh 1S m the L1brary 
of the House. 
(b) The Honourable Member is referred to the reply given on the 11th March, 

1946, to part (b) of unstarred question No. 91, by Mr. Krishna Chandra Sharma. 

(c) The reply to the first part of the 'question is in the affimrative. The 
Aecond part does not arise. 

:Mr. Suanka sekhar SaDy&l: Will the HO!lQurable Member be pleased to 
explain why the number of hours referred to in page 9 of Postwar Planning 
Careers in Civil Aviation is 200, whereas at page 8 of the same book it is men-
tioned as 300? 

Sir Gunmath BewOOl: I shall require notice of that. I have not got the book 
in question here. I do not know exactly in what reference the Honourable 
Member is making this statement. But there is a difference in the standards 
adopted by different countries for the purpose of giving a. commercial public 
transport pilot's license. 

:Mr. Saaanka Sekbar Sany&l: I am referring to page 9 of this book-a Govern-
ment publication-Postwar Planning Careers in Civil Aviation. It is said that 
for a  B pilot's lil'ense he will have to 1h-for 200 hours solo; but "t page 8 of the 
aame book it is said that the same pilots will have to undertake solo flying for 
800 hours. 

Sir Gurunath Bewoor: I shall want notice of that. I really cannot reply to 
that now. 

CONSTRUCTION 01' BATALA-BEAS SECTION OF N. W. RAILWAY 

1103 *Seth Sukhdev: Will the Honourable the Railway Member please state: 

(8) if it is a fact that the Batala-Beas section of the North Western 
Railway was surveyed some years back and that the construction of thc project 
was also decided upon; 

(b) if it is a fact that while the construction wail-going on and the line was 
completed upto Qadian; it was decided to abandon the project as the remaining 
portion between Qadian and Beas was not considered to be a paying proposition; 

(c) if Government are aware that some of the other abandoned projects 
on the North We8tern Railway and other Railways are being re-surveyed now 
with a view to investigating t11eir traffic prospects; and 

(d) if the reply to (c) above is in the affirmative whether Government 
propose to order the rr-invpstigation of the traffic prosprcts of the Qadian-Beas 
Section also? If not, why not? 

The JlonourabJe Sir Edward Benthall: fa) Yes. 
(b) The portion ~-  Qadian was ahandoned due-to t~ l stringE'ncy. 
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(c) Yes. 

(d) The answer to the first part is in the ~ t . The ~l  ~  ll t t~  
of new lines in the Punjab has been evolved III full l~ tl  with the Punjab 
Government and the line referred 11; is not included the:-rem. 

Sri K • .AI1anthasa),&D&D1 Ayyangar: ~I '  I know how many miles have been 
already laid and at what cost on this section? 

The Honourable Sir Edward Benthall: Two lines, one for each wheel. 

Sri K • .AI1antha8&)'&D&m An&Dlar: Arising out of the answer to part (b), if 
it was decided upon-not two lines-but I want to know how many ~ l  of line 
have been already laid on the track before it was abandoned? 
The ~ l  Sir Edward Benthall: I am afraid I have not got the mileage 

handy. 

Sri K • .AI1antha8a)'&nam A)'y&Dlar: If this was abandoned on account of 
"financial stringency. is it going to be taken up in the post-war schem6? 
The HODOW'&ble Sir Edward BeDthal: No; it is not proposed to l~ anI 

more on this alignment. 

Sri K. .AI1&DthaI&)'&D&D1 An&DIar: As I understhnd it, the Batala-Beal 
section of the North Western Hailway was surveyed some years back and the 
construction of the project was also decided upon. Part (b) of the question says 
that while the construction was going on and the line was completed up to 
Qadian, it was decided to abandon the project as the -remaining  portion betw8p.n 
Qadian and Beas was not considered to be a pil_.'·ing proposition. I underE'tand 
the Honourable Member to say that it was abandoned not because it was not a 
paying proposition but 011 account of finanCial stringency. If it is alreadl 
surveyed and so much money has been spent aud some of the track has beeD 
laid, why should it not be continued as a post-war scheme? 

The Honourable Sir Edward Benth&ll: The question of this alignment as of 
all other project,ed alignments in the Punjab was fully discussed with the Provizi-
cial Government and they advised that this was not one of the prpjects which 
they particularly recommended for construction. 

Sri •• Anant.ba8&)'&D&m Ayyangar: May I kuow if the provincial governmen, 
was not consulted before the survey of this line was undertaken and the project 
proceeded with 1 

The Honourable Sir Edward Benthall: I ~  they were consulted in 
1928, when the first portion of thtl line was built. 1 do not say that this line 
will never be constructed, but it is not in the present plan. 

NUXBEB OF LOCOMOTIVES PURCHASED FROM OUTSIDE INDIA 

1104. *Pundit Thakur Daa Bhargava: Will the Honourabie the Railway 
Member kindly state the number of locomotives purchasf'd frvm outside India 
per year during the period from 1939 upto-date naming the coantry from which 
they were importtd! the price paid and the quality and weight in tons of tllesf' 
locomotives; and if they were upto or below the standard, giving full detailsl 

The lIoDourable Sir Edward Benthall: I lay on the table a statement showing 
the llJ.I~  of !ocomotives imported during the years 19SfI-40 to 1945-46, their 
approXImate cost and weight. 

The design and workmanship of the locomotives shown in the statement ir 
considered satisfactory, but in the case of the Metre Gauge locomotives from 
U. S. A .. and also some of the Broad Gange locon:.otives from U. S. A .. 
()bsolescencc is likely to become operative comparatively early. Allowance has 
be_en made for this factor in prices to be negotiated for such locomotives . 

. lIr. Ahmed E. 11 • .T&I!er: May I ask if there is ~  possibility of manufae. 
t ~Ill  all t~  locomotives in India? Is he going to take any steps to encourage 
thIS ll~t .  for the maDufacture of locomotives? 
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N"mhr oj locomoMtJU imported from abroad Jor Governmen'·owned Railwaya during 'he yea,.. 
1939·40 W 1945·46 (up w 281h February 1946). 

Year 

1 

Broad Gauge 

1 

1 

1 

939·40 

NO·41 

941·42 

lDU-" 

IM3·44 , 

INM6 

IN6·46 

· 

· 

· 
(up to 28th February 

1946). 

Met,., Gavge 

1939·40 

1&40·41 · 
1941·42' · 
1942-43 , 

IM3·44 . 

1944·45 

~.  . 
(up to 28th FebruaI'Y 

1946-). 

No. of 
10008 
received 
during 
the year 

2 

... 
8 

... 
4 

4 

48(Q) 

40 

103 

199(0) 

268 

1111(0) 

8 

16 

6 

... 
10(b) 

3 

212(b) 

12(e) 

2&(e) 

167(b) 

9 

I 
I 

Approxirr ate 
Approximate weight 

Imported from average in tons of 
cost per erected errptyengine 
loco in India and tender 

:I 4 5 

----- . 

(Re. in lakhe). 

". ... ... 
U.K. . 1'32to2'17 6:ito no. 

. .. ... ... 
U.K. . 1'36 ~ 

do. 1'26 60 

U.S.A. · ' 4'41 125 

Canada · 3'14 100 

do.· · 3'14' 100 

U.S.A. l' 76 to 3' 2& 39' 00 to 100-

Canada 2'&3 100 

U.S.A. · 1·76 to 3·29 39'00 to 100-

U.K. 3'10 112 

do. 0'72 4. 

do. 1'39 64 

... ... . .. 
U.S.A. 2'12 H-

U.K. , 2'04 14 

U.S.A. 2'·12· 6f. 

Egypt 041 35 

Iraq 0'35 to 0'43 30 to 36 

U.S.A. 2'12 66 

U.K. 3'00 102'98 

N?TB:-(a) .Obtr.iJl\ed on ~  ~ 60 locomotives on C3) .. The Rly. Department are-
negotIatmg prices to be paid before takmg them ovel". The prices will be based on t.h .. , 
market value and the condition of these 10(.'08. 

(b) H. M. G.'s pI·operty. l ~ Rly. Department al'e negotiating prices .on the basiB men. 
tioBed above prior to taking thbm over. "  . 

(cl Repul'chased stock (originally supplied fol' overseas operations). Pru;cB baled lilt 
double depreciation for overseas I!"ervice and present day replacement coate. 
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The Honourable Sir Edward Benthall: Yes; that matter-was fully dehated 
in the course of the Railway Budget discussions and I think I gave a full exposi-
tion of what was actually being done now. 

Sri K. AnanthaSayanam Ayyangar: May I know 

IIr. President: Order, order: next question. 

NUMBER OF WAGONS, AND COAOHES, PURCHASED FROM OUTSIDE INDIA 

1105. *Pundit Thakur Das Bhargava: Will the Honourable the ~ l  

Member kindly state: 

(a) the number of wagons, and coaches, if any, purchased from outside 
India per year from the year 1939 up-to-date giving the country from which 
they were imported, the price paid for them, and their quality if they were up 
to or below the stand-ard; and 
(b) the amount of money spent per year for Railway materials expecting 

locomotives and wagons imported from outside India ftom 1939 up-to-date-
naming the country of import? 
".l'he Boaoura.ble Sir Edward Benthall: (a) I la,v on the table a statement 

Ilhowing the number of wagons and coaches imported during the years 1939-4() 
to 9 ~  with their approximate costs. 

Except for the wagons imported ez U. S. A., all others are standard 1. R. S. 
wagons. The U. S. A. wagons are non-standard and will need r.ebod,ving before 
they can compare with I. R. S. stock. This has been taken into consideration in 
arriving at the price at which the Railway _Department are negotiating to take 
them over. 

(b) The information asked for is not readilv available and the time and labour-
Involved in collecting it would not be ~ t  wit" the value of the 
results. 
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Prof. N. G. :B.aDga: Why are these U. S. A. wagons being imported, in view 

of the fact that t.hey have to be reconditioned again in this country? 

'!'he Honourable Sir Edward Benthall: They were imported as a war emer-
gency; and as soon as V .-J. day came an outstanding orders, on that account 
were cancelled. 
J(aulana Zafar .Ali Xban: With reference to part (b), will the Honourable 

Member for War Transport please give the names of the countries from which 
these articles were imported? . 
The Honourable Sir Edward Benthall: No. Part (b) covers a vast. number 

of articles and I just could not undertake to collect full details of them. A great 
many of them ~l  from the United Kingdom but a: certain number came from 
America also, and I think Australia too. 

Jlaulana Zafar .Ali Khan: Is preference in the matter of impor.tation given to 
Britain or to America? 
'''.l'he Hoaourable Sir Edward Benthall: There was no question of preference 

during the war: we had £0 get them from where we could. 1: think the bulk oj 
them came from Britain. 

PrOt. •. G. Kanga: Is it the policy of the Government now to manufacture 
all wagons in India alone now? 

The Honourable Sir Edward. Benthall: Yes; in the course of the Railway. 
Budget I said that the capacity il! India should be ample to provide for our 
future, reqUJremeDa. 

CONTRACT FOB LoBBY TRAFFIO FBOJ(' SDILA. -TO KOTGAlIJI-

1101. *Pundit. 'l'hakur »ae Bharlava: (a) Will the Honourable Member for 
War Transport kindly state if a contract for lorry traffic from 8imla to Kotgarb 
has been given to some contractor or contractors? 

(b) What are the rates lor passengers and goods from Simla to Kotgarh? 

(e) Is it a fact that inhabitants of, these areas applied for the contract 
being given to them but their applications WHe rejected and that the contract 
was given to outsiders? 

(d) Is it a fact that officials and subordinates of the States Agency are 
interested in these contractors? 

(e) Is it a fact that applications quoting lower rates were ignored? 

(f) Is it a fact that there is an acute feeling of resentment among the people 
on account of the contract being given at exorbitant rates to an outsider? 

'rh.e Hoaoura.ble Sir Bdward Benthall: (a), (c), (d), (e) and (f). The contract 
in question was given by an I ~  State and I am not in a position to give any 
information regarding the arrangements made. 

(b) Passenger rates a1'e fifteen pies and ten pies per mile for first and second 
class passengers respectively between Simla and Theog, and one anna six pies 
and one anna per mile respectively between Theog and Kotgarh. Goods rates 
are seven pies per maund per mile between Simla and Theog and ten pies per 
maund per mile between Theog and Thanedar. 

NUMltEB OF FACTORIES TURNING OUT BRASS WORKS 

1107. *Pundit 'l'hakur Daa Bh&rlava: Will the Honourable Member for 
Industries and Supplies kindly state: 

(a) the number of factories, Province-wise, in which the industry of melting 
brass scraps into brass ingot-s' and rolling them "into brass circlets was carried 
on during the last year; and 

(b) the number of factories Province-wise, which had adequat-e arrangement. 
for the suitable disposal of factory works from the industry? 
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The Honourable Mr. A. A. Waugh: (a) Foul'; all in ~ .  ~  ~  ill 
Bengal also pigged fired brass cartridge cases but did not roll mgots mOO l l ~. 

(b) A statement is laid on the table. 

Deugal ·18 

Bomba,. . • 
• 

KItdrM : a 

United ProviaaM » 

Punjab I 

8iAd I 

" 

Central Province8 1 

TOTAL PRoDUOTION IN YARDS OF CorrON BY INDIAN Mu.Ls AND PRovniCUL QO'OTA 

1108. ·1Ir. )[uhammad Kauman: Will the Honourable Melllber for Indust-
ries and SuppliEs be pleased to state the total quantity of production in yarda 
of cotton of all varieties and description by Indian Mills in India duridg Ute 
period from January to 31st December 19"45'1 

(b) What was the quota given to different Provinces for thE' purposes of 
distribution 'either through rationing systems or otherwise, stating Province by 
l>rQvince and quantity in yards? 

(c) Who fixed these quot-as of Provinces, and what were the facts -and 'eir-
cumstancss which decided the fixing of these quantities? 

'!'he JlOIlOUl'able 1Ir. A. A. Waugh: (a) The total quantity of cotton cloth ot 
all varieties produced by Indian mills during 1945 was 4,654 million yards: 

(b) The quotas allocated to each province during 1945.(including handloom 
cloth) were: 

Killion 
,.anla 

'Bom.bay 611 
8iAd 66 
U.1-. . 810 
Bihar 

" 
. aSI 

BeDgaJ.. 846 

Aaaam. • 111 

Oriaaa • 16T 

C.P • . '45 
Punjab 692 
N.·W. F. P .. 117 

KadNa 63T 

These figures include cloth for consumption in certain -states in the same 
zones as the Provinces in quest,ion. 
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(c) These quota!; were fixed by the GoverDlD:ent of India. on the ~  t~  
population and the estimated pre-war consumptIOn of cloth m each provmce, m 
consultation with the Provincial Government. 

lIr. Kuhammad Bauman: The Honourable Member forgot to mention Delhi 
and Ajmer in his reply? 

The Hoaourable Xl. A. A. Waugh: The Honourable Member bas got a· 
sUQsequent question on the subject. 

Seth Govind Daa: The population of the.J:entral ~ ~ is. more than t ~t 
of Orissa and Assam. Why is it then that the cloth whlCh IS gIven to C. P. 18-
less than that of Orissa? 

The lIonourable Mr. A. A. Waugh: I have explained that it is based on the· 
pre-war consumption per head. 

Prof. N. G. Ranga: Is it not a fact that the quota for the Madras PresidencJ 
in cotton mill cloth has been reduced and also the yarn that,.is supplied to the 
handlooms? . 

The lIonOllrable Kr. A.  A. Waugh: The Honourable Member does not state-
since when he thinks it has been reduced. 

~ . N. G. Ranga: Since the beginning of this year. 

The lIoDourabte lIr. A. A. 'Waugh: I must ask ~ notice of that. 

Prof. N. G. Banga: What about last year-1945? 

The lIonourable Kr. A. A. Waugh I do not think there was any reduction iD 
the quota of mill made l ~  except as from September when the Provincial 
Governments agreed to the 'a11ocations made to all the provinces. 

Prof. N. G. Banga: Why is it that both tbe quota of mill made cloth as we11 
. as t ~ quota of yarn for handlooms were reduced in the case of the Madras 
Presidency? 

'l'Iae lIonourable Kr. A.  A. Waugh: In. order to secure a fair allocation for all 
the provinces. 

nan Abdul Ghani Xhan: Is it not a fact that the figures for the consumption 
of cloth in the N.-W. F. P. were supplied not by the N.-W. F. P. Governmen.t 
hut by the Punjab from whom they used to take their clotb.? 

The lIoaourable Kr. A.  A. Waugh: I must ask for notice. 

Sri. K. An&nthuayan&m Ayyang&1': May I know if in th.e case of Madras 
and Assam the quautity of handmade cloth was faken into account in :fixing the 
quota? . 

The Honourable Kr. A. A. Waugh: Yes, Sir. 

. ~. Anantb.asayana:m Ayyangar: May ~ know if the quantity of yam that 
IS supplIed to those prOVInces has been oonslderablv cut down and on account 
of that a revision has been made in the quantity of yardage that is supplied now? 

The HODourable Kr. A.  A. Waugh: There was a small cut in the amount of 
yarn that is being consumed by Madras. 

Sri K. AnanthaaayAD&ID. Ayyangar: Is it not a fact that Madras is the second 
biggest province in the matter of handloom indul'tries? 

The Honourable Kr. A.  A. Waugh: I believe that that is so. 

BAbu Ram Barayan Singh: Is it not ~ fart that the Bihar quota of cloth 
rell1aining in the Ahmedabad Mills could not be taken to their place of destina-
tion owing to shortage of wagons? 

{\ 
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The BOIlourable 111'. A.  A. Waugh: In reply to an earlier t ~  b;r the 

Honourable Member I have given details-as to what stoppages occurred ill railway 

movements. 

Sri M . .Anantbasayanam Ayyangar: Is it a fact that iu Madras only 12 yard& 
are allowed whereas in the Punjab and the N.-W. F. P. 18 ~  are allowed 
and on account of the handloom production having gone down, WIll the Honour-
able Member try to revise the yardage that is allowed to Madras? 

The Honourable Kr. A. A. Waugh: That will be looked into. 

lOlan Abdul Ghani lOlan: Not at the expense of the Frontier? 

Sri M. Ananthasayanam Ayyangar: Certainly. 

DISTRIBUTION OF COTTON CLOTH THROUGH RATIONING SYSTEM IN DELHI PROVlNo. 

1109 .• 111'. )[uhamma,d Nauman: (a). Will the Honourable Member for 
lndustries and Supplies be pleased to state the total quantity of cotton cloth 
m .. yards placed at the disposal of the Delhi Province for distribution through. 
Rationing System in the Delhi Province and in the Delhi City (including New 
~l  in 1945? 

. (b) How many retail shops were appointed l1cencees for "Ration '~,. 
and were the Delhi Cloth Mills and Birla Mills also given lic€llces for "Ration" 
Cotton Cloth sales"? If so, how many depots did they create, and how many 
&bops were given to each Delhi Cloth Mills and Birla Mills, separatel:y? 

The Honourable A. A. Waugh: (a) The total quantity of cott{)n cloth allotted 
in 1945 to Delhi Province including Delhi city and New Delhi since the-
commencement of rationing was 1,18,53,000 yards (7,902 bales). Actually, the 
quantity received during this peri·)d as part of t,he Delhi quota was 1,08,54,000. 
Yards (7,232 bales), and 9,99,000 yards (666 bales) were obtained from stocb 
available locally. 

(b) 198 retail shops including the retail depots of the Delhi Cloth Mills and 
the Birla Mills were authorised as ration shops. Nine of these shops belong to-
the Delhi Cloth Mills and seven tc the Birla Mills. They did not create any 
~  depots and only existing depots were recognised. 

lIr. lIuhammad 1fauman: May I know if these mills stocked products manu.. 
factured by their own mills? Is it a fact also that although they were Bold 
within a radius of three miles they are still allowed 20 per cent. middlemen's-
profits? 

The Honourable Kr. A. A. Waugh: They wpre selling the;r own products. 
As to the rate of profits, I must ask for notice of the question. 

Mr. Iluhammad Nauman: Is it not a fact that the ez-mill rate and the retaH 
rate differ by 20 per cent. that the retail rate is 20 per cent. higher than the er-
mill 7ate and further that these two mills Tie within a radius· of three miles and 
are not elltjtled t(, more thall 4 per cent. profit on ex-mill rate? 

The Honourable IIr. A.  A. Waugh I must ask for t , ~ . 

DISTRIBUTION OF UN-RATIONED COTTON CLOTH IN DELHI PRoVINOE 

1110 .• )(r. lIuhammad Nauman: (a) Will the Honourable Member for Ind-
ustries and Supplies be pleased to state what quantity in yards of ~ tt  clnth 
was plaCEd at t.he ~ l of the Delhi Province for being sold as "Unrationed 
Cloth", and how their Director of Civil Supplies distributed the same stating 
the qua.ntity in yards ~  for sale 00 Hindu cloth m.ercbants, the ~ t t  in 
yards gIven t{) the Mushm clot.h merchants. and quantIty in yards given to Mil} 
depots of the Delhi Cloth Mills Limited? 
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(b) Is it a fact that cotton sariell and dhoties which .were given to be . ~ 

in ration shops of Delhi retail cloth merchants were bemg sold by the DelhI 
.cloth Mills at their depots as II Un-Rationed Cloth"? 

(c) Is it a fact that, Muslim cloth merchants represented to the Director of 
Civil Supplies, Delhi, that they were given only such quantities for sale as would 
bring them Rupees twenty-two and annas four per month income t ~ the 
(iaid Director has given no heed to the same, in spite of repeated t, t l~  

(d) Is it a fact that in distribution of 'Un-rationed cotton cloth, the ~  

~  Civil Supplies, Delhi, has given less than ten per cent. of the t-otsl qY&ntlt,. 
to the Muslim merchanlls in Delhi? If not, what is the fact? 

'1"Ile Koaourable Kr. A.  A. waaih: (a). No_ particular quantity of cloth ". 
placed at the disposal of the Delhi Province for being sold as nnralioned' Cloth. 
The Delhi Administration decided from time to time what varieties of cloth ahould 
. be treated as unrationed. The Honourable Member has Bot specified the per.i6l-
for which the information is required, and I am therefore giving information for 
'the period December 1945 to February 1946, during which period onl,.·..,... any 
.appreciable· amount of course cloth of the local mills issued· as unratiGned. ·FNm 
ihe reserves of such cloth availa61e, allocations ·were made to· l ~ on, the 
basis of actual business done by them on information obtained from a statement 
filled ill by the c1ealers. These statements were not furnished by all the dealers, 
and in cases where the information was not available, and of petty dealers whoee 
business was under 20 bales per year, an allocation was made at the rate Of ·OIlE! 
-bale per quarter. The distribution among Muslims and non-Muslims wa. AI 
follows: 

Non-Yuelimll 11,25,000 

MualiDUI 2,25,000 

The Delhi Cloth Mills during the same period sold a' their retail depof.e .. 
-bales (6,54,000 yards). This quant.ity was not "given" to them ior sale, bu, "a • 
• old by them in accordance with their previous practice and with the permission; 
-of the Government of India. 

(b) No. 

(c) A representation, in which Rs. 22/8/-pe" month was mentioned as the 
income, was received by the Delhi administration from the Cloth and Genetsl 
Merchants Association on the 2nd of March, ] 946. As the distribution of cloth 
was limited by the actual quantity available and this had to be distributed 
.among numerous claimants. it was impol'lsible to provide a larger quantity of 
cloth. 964, dealers received a quota. of one bale per quarter only, and ()f these 
300 were Muslims. ... 

(d)' Xo. As stated in answer to' part (a), 150 bales were issued to Muslim 
delllers find 750 bales to Non-Muslims, making a percentage of 17. 

Kr. )(ubammad, BaUDl.lll: Does the Honourable Member know that the 
Muslim Merchants· Association referred to represented their case from May, 1945, 
to December 1945, and the matter \\-as referred to by Statements in the Preas? 
I saw the Chief Commissioner myself. . 

The Honourable Kr. A. A. Waugh: Yes, Sir, there has been a seriel of 
representations. 

Kr. Kllbammad Bauman: How is it possible to say £hat this letter 
was received pnly on the 2nd March and h6w has the plea been maae that they 
do not know the position of the Muslim merchants. 

~  HOiDOUl'able Kr. A. A. Waugh: I am referring to the representatioD 
received by the Central Uovemment, not by the Delhi Administration .. 

Kr. KulJlUDmad Bauman: The Delhi administration was appraised of this fact 
from ~  onwards and in spite of that they have given only 21akhs yards out of 
• total of 18 takbA yards .. 
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!'he lIODOUl'&ble :.r. A.. A. Waugh: I submit that this is a statement not R 

question, I do not know what the facts are, . 

Babu Jtam lIaraYaIl Singh: What is the total number of all cloth merchants 
before this control came into fore!)? 

'The Honourable JIr. A..  A.. Waugh: I would have to collect that information. 

CoNTROL PRICES OF SILK CLOTH AND A:&DFlCUL SILI CLoTH M.&NUF.ACTU.BD IN 
- INDIA 

1111. *JIr. Kuhammad lIalUlWl: (a) Will the Honourable  Member for 
Industries and Supplies be pleased ~ state if it is a. fact that control P";'CtlS of 
tlil,k cloth and artificial silk cloth manufactured in India. are nearly ~ timet! 
higher than the prices prevailing in India in 1939 and. 1940 for the same variety 
-of silk and artificial silk cloths? If not whkt proportion they bear 1:0 prices 
ruling in 1939-1940 for the same class of cloth? 

(b) Is it· a fact that Murshidabad silk, Mysore silk and Kashmir' .silk of an 
average quality .vidth 36 inches were being sold in India on an average of Rllpeef; 
two and annas eight per yard ill 1939 which has been controlled at the J,:ate of 
Us. 13 to Rs. 14 which are the present ruling prices? . ., 

(c) Is it a fact that heavy imitation China silk ~  in India was being 
'l>ohl at Rupee one and Runns eight in 1939 which has been controlled at Rs; '7-8-0 
to Us, 10-8-0 at the present time? 

(d) Does the Honourable Member propose to explain -the principle ~  
'Such controlled prices? 

The Honourable Kr. A. A. WauJh: (a) On an average, the present control 
pl"ices of silk and a.rtificial silk fabrics are about five times higher than the prices 
prevailing in India in 1939 and 1940. 

(b) Yes, Sir. The average price ruling before control prices were fixed last 
July was about Rs. 18 a yard. . 

(c) The term "heavy t t~  China -Silk" is understood to mean',artificial 
silk made ill India.. The pre-war pl"ice was about B.s. 2-8-0 per yard. The present 
price is about Rs. 12. Before Control was introduced, the Bazaar price was 
round about Rs. 18. . 

(d) The control prices are based on CO!!ts of production. By and large the 
'ultimate basis for ~ silk is a price for cocoons bearing the same relation to the 
price in 1941 as the cost of living indices of 1945 and 1941. In the Cfl.8C Qf 
.artificial silk it is the landed cost of yarn. 

lIT. Kt4wa'Md ...... : Is the Honourable Member aware that his 
predecessor gave an assurance to this House that the peak ~  of 1943 would 
be reduced by 50 per cent. immediately? 

The Honourable JIr ..... A. W-aap.: i am not aware of the statement 
referred to. 

Kr. Kuhammad lIaUDl&D.: Will he refer to the old debates? 

".mle a.cmrabl,e :tIr. A ••• "'&1IIJl: I am quite prepared to do .80. 
Sri K. ll .t I .~ .&yy&llpl': When were the prices of silk fixed last? 

·fte'lIoJlO1D'able _. A ..... W.1IIh: J shall endeavour to supply the informa-
tion. I have not got it with me. 

lJr. Kuhammad lIauman: May I know if the Honourable Member is pre-
pared to look into the whole question again and see that the prices do not 
remain at five times, but that it is reduced to just twice tire old rate, whie'h 
is equitable? 
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The Honourable :.r. A. A. Waugh: I only wish there was no scarcity. If 
the scarcity of raw material would come down, I would be pleased to look into.' 
the whole question. 

Mr. Kub&mmad Nauman: The price of raw silk today as compared to the 
prices of 1938-39 are considerably higher? 

The Honourable Mr. A. A. Waugh: Yes, considerably higher. 

Mr. Kubamml4 Nauman: Where it should not be more than 200 per cent. 
it is now more than .500 per cent. 

The Hon0111'&ble Mr. A.  A. Waugh: I have not got figures. I think that 
the rise is higher than 200 per cent. 

Sri M. ADanthuaY&nam A)'y0gar: Are these prices reviewed .from time to 
time in relation to the fall in the index prices of food stuffs? 

The Honourable Mr. A. A. Waugh: I have not observed that the cost of 
living is coming down. 

Sri •• ADantbaaayanam Ayyaugar: Is it a fact that since the price was fixed 
last time, that was a long time ago, the pri(les have :'lot been reviewed at all or 

The JIODourable Ill. A. A. -Waugh: They are constantly under review; at 
the moment, the price of raw silk is far from satisfactory. 

S1ui MOIUm Lal SakleD&: When was it reviewed last? 

The Honourable Mr. A. A. Waugh: I want notice. 

RBTUBN OF ALL-INDIA VILLAGE INDUSTRIES RESEARCH CENTRE AT POONA 

1112. ·Prof. N. Q.ll.aDga: 'Will the Honourable :Member for Industries and 
Supplies be pleased to state: 

(a) if it is a fact that the All-India Villaie Industries Research CentJ.·e at 
Poona. run by Mr. K. B. Joshi; under the direction of Mr. Vaikuntha Mehta., 
Managing Director of Provincial Coperative Bank, was ~  over by Govern-
ment under the Defence of India Rules in 1942 and have not returned it to 
them ever since; 

(b) if they had made drastic changes in the very fundamentals of the work 
of the Centre, abandoned all research work and have now decided to dismantle it; 

(c) if they have seen Dr. J. C. Kumarappa's Condemnation of their policy 
in his article '!Vandalism", published in the Gramodyoga Patrika of October 
1945, Wardha; 

(d) why Government h,ve not proposed to hand over the buildiogs and 
machinery to the former management; and 

(e) whether Government propose to consider the advisability of handling ~t 

over to the A. I. V. I. A. management at least now? 

The lIoDourable Mr. A. A. Waugh: The question will be answered by the 
Honourable the Home Member on the appropriate day. 

ENQUIRY INTO mE NuMBER OF WORKERS E1IIPLOYED IN COTTAGE AND Il!!'DUSTBIAL 

CONCERNS 

1113. *Prof. N. G. RaDga: Will the Honourable Member for Industries lAnd 
Supplies be pleased to state: 

(a) in connection with his reply to Mr. Mohan Lal Saksena's Starred 
Question :No. 460, dated the 22nd February, i946 regarding . the number of 
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Illdustrial undertakings, whether Government will consider the advisability of 
holding and enq\liry to ascertain the number of industrial ~  and workers 
employed therein, in which less than 20 workers are employed by Cottage or 
factory employers; 

(b) whether Government are aware of the estimates made by the Textile 
Fact Finding Committee in regard to hand loom weavers employed in concerns 
with less than twenty ~ ; , 

(c) whether the;v have seen the estimates made by the Cottage Industrial 
Enquiries conducted by the Madras Government in 1928-29, and by the Kumar-
appa Enquiry Committp.e of the Central Provinces Govemment. in 1939; 

(d) whether on the basis of the 1931 Census Reports (Industrial and other 
occupational Sections) any estimate has been..-:made or is sought to be made 
about the approximate number of worker.s employed in Cottage and other 
industrial concerns, with less than 20 workers each; 

(e) if it is a. fact that the Royal Commission on Labour has dep!ored the 
absence of such Statistics and any effort to protect their interests; and I 

(f) in view of the industrial planning and development which are in the 
offing, whether Government propose to hold a rapid enquiry in co-operation with 
Provincial Governments into the real importance, numbers of concerns and 
workers employed in Cottage and other small industrial concerns? 

The HODOlII'able Mr. A.  A. Waup: (a) Government are pursuing this ques· 
tion. The Labour Investigation Committee appointed in pursuance of Resolu-
tion No. -~ , dated 12th February, 1944, has conducted enquiries in res-
pect of the more important indigenous handicrafts and small scale industries. 

(b) The report of the Fact Finding Committee makes no mention of esti-
mates in respect of handloom weavers employed in concerns with less than 
twenty workers. 

(c) No. These estimates are being called for. 

(d) No, Sir. I would refer the Honourable Member to the reply given to 
part (a) above. 

(e) Yes, Sir. 

(f) Government will examine this. 

PrOf. ... G. BaDp: May we know some of the list of cottage industries 
which the Government are enquiring into 'I 

The JloD.olllable Mr. A.  A. Waup: I shall be pleased to give my Honour-
able friend information in detail. -

Seth CJoviDd Daa: Do the Government propose to start spinning and weaving 
in the villages 'I 

The B.onoura.ble JIr. A. A. Walllh: I have said that the Government are 
examining the question of what will be the most practical and effective scheme .• 
I would welcome the opportunity of discussing this with the Standing Com-
mittee attached to my Department, with a view to shaping out an effective 
scheme. 

Sri •• AIlanthaaayanam A!JaDpl: Is it not a fact that the Government in 
this Department have got a statistical section, and if the answer is in the 
~ t , will the Government consider the advisability of making the ll ~ 
tlOn of these statistics one of its primary activities 'I 

The HoILomable 1Ir. A. A. Waugh: I shall consider it. 
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CLASSIFICATION OF • SBLECTION POSTS' ON INDIAN R.AILWAYS 

1111. ·Sri A; ~  Kenon: Will the Honourable the Hailway .:\lelll-
ber be pleased to state: 

(a) the principles observed in the classification of 'Selection l'osts' on the 
Indian Railways; -

(b) i!the Honourable Member is aware that the list of .. Selection Posts" 
intimated to this House in reply to wlsturred question No. 11 011 the 6th 
I ~  1940, has been greatly enlarged since then. on the ).;orth Western 
Railway, if so, wh;y; 

(c) whether it is proposed to lay down a pay limit on which .the classifica-
tion of Selection ·Posts is made in future; and 
(d) if the reply to (e) above. be in the affirInative, whether· it is ptoposed 

to fix thilS pay-limit for posts carrying pay of over Us. 20Q per meusem 011 

old scales; if not, what pay-limit do Government propose to fix? 

'lhe iIoaouraI:u __ EdWard ~  (aL Generally speaking, selection 
posts include fairly senior posts and posts outside the cadre. The power to 
determine selectiou posts in non-gazetted cadres rests with General Managers 
auy the.y CUll clec!IIl'e us a selection post any post to which promotions is made 
on the basis of selection in accordance with comparative merit and not seniority . 
alone, vide rules 2(3) and 3 of the rules governing ~  promotion of subordi-
nate staff as contained in Appendix II-A of the State Railway Establishment 
Code, Volume I, a copy of which is available in the Libraryoi the House. 

(b) The· reply to the first portion is in the affirmative. The North Western 
Railway'S list·did not include certain posts which at the time were not treated 
by them as selection posts because they were filled by selected men in order 
of seniority. It was subsequently dt'!cided to treat the latter posts also as selec-
tion ~. Apart from this revision, additions to the list have been very few 
and were made as a result of the experience gained of the specill.l ahilities 
required of the incumbents of. such postR. 

(c) The reply is in the negative. 

(d) Does not arise. 

Shri IloIIaa La! Sakleu: Are there any definite rules laying down which 
posts ought to be regarded as selection po.ts? 

The Bouourable Sir Edward Benthall: I have answered that in part (8). 

Sri •. .ADaIltbalapllam AyJaDgir: Is it not a fact that just with a view 
to avoid a person getting a particular post, the General Manaiers are 
usually in the habit of declaring that post a selection post? . 

The BOIlourable Sir Edward BenthaU: That is not done, Sir. 

Sri •. .&Dantba8a1&1W1l An'UlpI': It mayor may not be done. What are 
the rules regulating thfil decision of certain posts to be selectiqn posts or not? 
.Are they merely left to the whims and fanCies of the General Managers? 

-!'lie BGIleiIrable Sir t:cl1Nrd ... uiaB: I think if the Honourable Member 
'Will stud" the Establishment Code which I have referred to, he will see that 
the rules' are fairly satisfactory. 

Sri ll. !~ Ayfaga.r: lias this practice beencontmued from 
the time of the company management or have the Government set down new 
ruietl just now? 

'rile Bonoarable Sir Edward BeD:tibaU: These are State railway rules. 
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8ENIOBITY RULES Q.F NON-GAZl.1:TED SUBOimINATE STA]'F ON INDIAN RAILWAYS 

Ill5. ·Sri A. KIr1u1akar& .enon: Will the Honourable the Railway Mem-
ber be pleased to state: 

(a) the general priuciples in determiuiug seniority of the lIOn-gazetted sub-
ordiuate staff on the Indian Railways; 

(b) if the Honourable ~  is aware of the general ~ t  about 
frequent changes in seniority rules on the North Western Railway; ~  

(c) if it is proposed by the Railway Board to issue a general set of seniority 
l'lIles for the Indian Railway; if not, why not? 

The BDlIOUrable Sir .dward BeatbaU.: (a) aud (c). Uule 10 in Appendix 
11-,,\ to the State Uailway Establishment Code, Volume 1, a copy of which 
is available in the Library of the House, authorizes the General Managers ~ 
prescribe the necessary rules for the determination of seniority of non-gazetted 
staff. No uniform set of rules for the purpose of determining seniority can be 
framed which would be applicable to all groups, classes and grades alike on 
the different Railway systems in view of the divergent conditions ~ . 

(b) Government are informed that the Railway Administration is not aware 
of any general complaints·in the matter. 

Sri II • .A.IlaIUhaIaJ&D&Dl .A.J1&DIar: With reference to part (b), I should 
like to know if unifoml rules are observed on all railways, and whether 
N. \V. R. have been changing their rules from time to time? 

The ~ . l  Sir Edward Benthall: I expect they have been. 

Sri K. .A.JlaD.tlbalaJAUm .&JJaDIar: Apart from the question of gener.l 
principles, have there not been general complaints about frequent changes in 
seniority rules? What steps have Government taken to collect information on 
the point? 

The ~ l  Sir :Edward B811.\IIall: After referring this question to the 
railway, I am informed that the railway administration is not aware of any 
such general complaints in the matter. 

Sri II. ADanUlur.1&D.&ID A1J&DI&I': Apart from complaints, has it come to 
the notice of the railway administration that the rules are being changed from 
time to time? .. 

Th, JIoIlOaraIlle Sir .clwanl BeD.o..n: I expect they have been. 

• HOWBAH SYSTEM OF BOOJUNG ' AT KABACm ~  STATION 

1116. ·Sri A. Kanmakar& lIellOll: (8) Will the Honourable the Railway 
Member be pleased to state if he is aWl.'re that there was much mismanagement 
in the supply of wagons at the Karachi Bunder Station? . 

(b) Is he also aware t~ t certain members of staff were "hifted and new: 
system known as 'Howrah System' was introduced? ' 

(c) How. long did the 'Howrah System of l ~. worl, ~~l ~~t WIlS the 
total expenditure thereon? .. 

(d) Is t~  Honourable Member aware that "HoWlah system" was stc:'Pped 
in spite of adverse opinion fn:>m the commercial community, including the 
Karachi Chamber of Commerce? 

(e) Is it. also a fact that the sllmestaff .has heen -t~ t' ;  to· the 
Karachi Bunder? 

(f) What step do Government propose to take to avoid recurrence of 
abuses referred to in part (a) above? If none why? 
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The Honourable Sir Bdward Benthall: (a) No. Owing t,o the acute short-
age of wagons resulting from conditions created by the War there were the 
same difficulties in supplying wagons at Karachi Bunder at many other stations. 
Government is not aware of any mismanagement in the supply of wagons at 
this station. 

(b) Regarding the first part, information is being collected and will be 
placed on the table of the House in due course. With regard to the latter part 
of the question, the reply is in the affirmative. 

(c) The "Howrah Scheme" was operated at }{arachi Bunder from 22nd 
January, 1945, to 31st October, 1945. The information asked for in the latter 
part of the question is being collected and will be placed on the table of the 
House when received. 

, (d) and (e). Presumably the word "stopped" is a misprint for the word 
"started". The information is being collected and will be placed on the table 
of the House when received. 

(f) This does not arise. 

(B) WRITTEN ANSWERS 

DIFFERENT RATES OF SPECIAL PAY FOR DEPUTATIONISTS IN RAILWAY BOARD 

1117. *P&Ildit Kukut Bihati Lal Bhargava: (a) Will the Honourable the 
Railway Member be pleased to state if it is a fact that a special pay was 
sanctioned for those of the staff who are transferred to the Uailway' Board's 
Office on deputation mainly on the consideration that the t ~  ~ , rC3}JOll-
sibilities of arduous nature are involved in the Railway Boa,rd's Office 1 

(b) Is it a fact that a higher rate of Us. 50 per mouth as special pay has 
beel! sanctioned for those who are on deputation to the Railway Board's Offic';'. 
in New Delhi from stations outside Delhi and a lower rate of Rs. 30 per menth 
is given to those who are taken locally? 

(c) If the answer to (b) be in the affirmative why is this differential 
treatment meted out to the persons transfelTed from local offices, speciuHy in 
view of the fact that both the. categories of the persons are considered to be 
discharging duties of arduous nature and responsibility? 

(d) Do Governmellt propose to remove this ~ l t, Jl bJ introducing 
ullifornl rates of special pay, viz., Rs. 50 with retrospective effect? If not, why 
not? 

'l'Ile HQD01U'&ble Sir Edward Bentb&ll: (a) A IiIpecial pay is granted both iu 
consideration of the arduous duties and heavier responsibilities attaching to 
posts in the Railway Board's office as well as on other considerations, such as 
additional expenditure entailed in the. maintenance of double establishments, 
etc., which apply only to persons coming from outside Delhi. 
(b) Yes. 

(c) and (d). In view of the reply to part (a) above, Government do not 
propose to introduce a uniform rate of special pay. 

PRoTESTS BY INDIAN TRADE UNION OBGANISATIONS AGAINST EXECUTION OF RE-

PUBLICANS IN SPAIN 

1118. *JIiIa J1aDiben Kara: Will the Foreign Secretary be pleased to state: 
whether Government have received any representations from Indian trade union 
organisations protesting against the execution of ten Hepublicans in Spain 
by the Government of General· Franco and asking their protests to be forwal'ded 
to the Spanish Government; what ~  Government have taken in the matter? 

-Kl ... Weightman: Such a representation has been received from the 
Indian Federation of Labour. A reply has been sent that the Govemment of 
India do not conceive it to be their business to forward the protest to the 
Spanish Government, it being open to the Indian Federation of Labour to 
.end a communication on the subject through the post jf it wishes to do so. 
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TENDERS FOR WORK IN E. I. RAll..WAY Loco. RUNNING SHEDS 

1119. *Jlr. Madan Dhari Singh: (n) Will the Honourable the Railway Mem-
ber be pleased to state the system of giving contract for the work of coal 
handling, engine and ash pit cleaning, cinders picking and labour supplying in 
the East Indian Railway Loco. Running Sheds? 

(b) Who is the authority for accepting the t€llders? 

,(c) What is the number of contractors who were given the work at Gaya, 
Moghulsarai and Jhajha from the year 1938 to the year 1945? 

td) Is it a fact that the accepted tenders for the work were not the lowest? 
If so, what are the reasons for the acceptance of higher tenders? 

The Honourable Sir Edward Benthall: The information is being obtained 
and will be laid on the table of the House in due course. 

REVIVAL OF OLD INDIAN STORES DEPARTMENT 

1120. *1Ir. K&n.u Subedar: (a) Will the Honourable Member for Industries 
and Supplies please state what retrenchment was proposed in the Jndustries 
and Suppiies Department from the peak and how much of it has been achieved 
already? 
(b) What was the pay and allowance or the' total establishment charge of 

the Department per month at the peak period, what is it now, what further 
reduction is aimed at, and when do Government expect to achieve it? . 

(c) What is the intention of Government in regard to the old Indian Stores 
Department, and is it intended to ~  it in any form in the near future? 

(d) Are all the stores purchase rules, as they existed before the' war, still 
in foroc? 

(e.l Have Government restored the general practice in the matter of pur-
chase jn India and scrutiny of indents going outside India before such mdents 
are made? 

The lIoIlourable 1Ir. A. A. Waugh: (a) alid (b). The information is not 
readIly available. It is being collected, and will be laid on the table in due 
course. 

(c) The LS.D. has been incorporated in the DG (I. & S.), and it is not 
intended to revive it as a separate entity. 

(d) Yes, Sir, except for deviations during wartime emergencies. 

(e) The general practice ill the mfltter of purchase m India. continued during 
the war and I would invite attention to the reply I gave on the 8th February, 
1946, to part (b) and latter part of part (c) of Starred question No. 1Q2, asked 
by the Honourable Member. As regards scrutiny of indents, Government 
never scrutinized indents going outside India before such indents were made. 
They only scrutinized after these indents were sent to D.G., I.S.D., London. 
'The Supply Department had, however, enough time to challenge any such 
indents before any purchases against such indents were actu8.lly made, and this 
continues to be the practice. 

NUlIBKB OF LIAISON OFFICERS AND RELAXATION OF CONTROLS 

1121. *1Ir. JlaIlu Subed&r: (a) Will the Honourable Member for Industries 
and Supplies please state how many liaison officers still continuE> to function . 
.and why? -

. (b) How many officers, who were working under the Director-General of 
Munitions production, st.iJl continue to function, and what is the work which 
they are now doing? 
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(c) How many controls have been relaxed, or ~t  proposed to be relaxed 
in connection with (i) steel and (ii) lion-ferrous metals? 

(d) Do Government propose to continue the" fixing of ceiling prices for the-
protection of the civil population in regard to (i) steel alld (ii) non-ferroUl. 
metals? 

The Honourable JIr. A. A. Waugh: (a) There are three Liaison Officers for 
consumer goods and twelve Honorary Advisers. The former are ~ l  

for bhe administration of the Hoarding and Profiteering Prevention Ordinanclt 
and Consumer Goods Control Order. They look after imports of consumer goods 
made on Government account and ~t ll awaiting disposal, answer very numeroult 
enquiries from the public, and see that consumer goods the distributi(;m of 
which is still controlled are in fact despatched by importers 8S ordered. Their 
services will be terminated on 31st March, 1946, after which their functions 
on a reduced scales will be discharged by the Sepretariat Delhi. 

The Honorary Advisers advise on Jute Supplies, Rope, Wool, Tanning. 
Petroleum, Webbing, Hides, Cement, Rubber, Coffee, Cotton Textiles and 
Textile Machinery. They advise Government on problems connected with the-
industry concerned, and enable Government to keep in touch with the indus..,.. 

(b) 126. 'fhey are concerned with procurement' of metal and engineering 
stores for railwllYs, civil departments of C:JO\'ernmt'nt and the Army. The 
D.G.M.P. as an organisation will shortly be closed down and amalgamated 
with tlie D.G.I. &; S., leaving in Calcutta only a branch of the Purch!lse organi-
sation for normal peace time work. 

(c) The Iron and Steel Movement by road and rail Orders and the Cotton 
Baling Hoops (Control of Movement) Order have been cancelled. The Iron and 
Steel (Control of Production and Distribution) Order and the Iron and Steel 
Scrap Control Order still remain in force. The former is being modified with 
a view to abolish the licensing of steel from 1st April, 1946. There are three 
Control Orders on non-ferrous metal: (1) Non-ferrous metal (Control) Order, (2) 
Brass and Copper (Control) Order, (3) Aluminium Utensils (Control) Order. 

(d) Yes Sir. The fixation of ceiling prices ,is to b!'l continued for both steel 
and - ~  metals in order to prevent black market activities. 

CONTROL AND SALE OF WOOLLEN GOODS IN INDIA BY GOVERNMENT 

1122. -ar. _. P • .JlIunjhllD'trala: (a) Will the Honourable Memher for Ind-
-usiries and Supplies please state whether the manufact.ure and sale of woollen 
goods in India is under the control of Government? If !lO, on what ha!'lis is. 
the same regulated? 

(b) Is it a fact that ~ t  sf'llthe Indian woollen goods at a price-
much higher than what it pays to the manufacturers? If so, what is the 
margin of profit, and how much profits have Government made over such scales-
~  the control was enforced? To what fund is the mone;v so earned credited. 
and how is it utilized? 

(c) What is the quantity and value of woollen goods produced by the Indian 
woollen mills since the promulgation of the Control Ordinance? Were the 
Indian woollen mills working to their full capacity during this period? If llot_ 
why not? 

(d) What is the quantity and value of foreign woo\1en goods imported into 
India during the corresponding period? " 

The Honourable Mr. A.  A. Waugh: (a) Yes, Sir, the manufacture and sale 
of woollen goods is under the control of Government. Goods for the civil 
market are purchased by Government, who pay the mills a margin of 12i per-
cent. over their cost of production, and are sold to recognised dealers who. 
retail them to t,he public at a fixed price. This price allows dealers a margin 
of 12! per cent. . 
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(b) Yes, Sir, it is correct that Government often but not always charge the 

dealer a slightly higher price than they have paid or expect to pay to the manu-
facturer. The reasons are firstly that Government initially fixed ceiling prices 
slightly on the high side to allow for a possible upward trend in costs of pro-
auction, and secondly in the earlier stages retail prices were based on estimates 
of cost while payments to mills were based on costs of production worked out 
&ubsequently. In some  cases, the price chargeable by Government to the dealer 
is lower than the price payable by Government to the manufacturer and these· 
deficits are met from the surpluses accruing from other items. There is no fiRd 
margin of profit,and it is not possible to give a figure of the surplus accruing 
to Government so far, because mills have been paid at provisional rates and ii 
will be some time before the prices payable to them are finalised. If any sur-
pluses remain when the control is wound up, Government will consider how to-
spend these and one way would be to  spend them for the benefit of India 'It.' 
woollen industry. 

(cJ The quantity of woollen goods produced by Indian Woollen Mills since 
the promulgation of the Control Order is about 44·86 million lbs., and their 
value about 14·14 crores of rupees. Indian Woollen Mills were working to· 
their full capacity during this period, except for occasional stoppages owing 
to lack of coal. 

(d) The quantity of foreign woollen goodlil imported into India during this. 
period ,ms about 1,354,000 lbs., and their value was about 1·2 crores. 

CON8UKl'TION OF CLoTH IN' N.-W. F. l'BoVINCE 

1123. ·Ilwl J.bdal GlaULl Dan: (a) Will the Honourable Member for' 
Industries and Supplies be pleased to state the consumption of cloth in the 
followinlJ areus of the Korth-West Frontier Province before the World War I1: 
(i) ·Khyber Agency, (ii) l\Ialakand Agency, (iii) Kurram Agency, {iv) Mahmand: 
Agency, (v) Tochi Agency, and (vi) Waziristan Agency? 
(b) What is the amount of cloth supplied to each of these Agencies now?' 

(c) What WR!'! the amonnt of cloth supplied before the last wal' to the· 
North-West Frontier Province, and what is supplied now? 

The Kca01hble :.r. 4.4 .• up: (a) and (b). My Department has asked 
the N.-W. F. P. Government by telegram for this information, but the N.·W .. 
F. P. Government have lIot yet replied. 

(0) Before 'Ike WAr: On an average about 70,148 bales per annum. 

At pre.ent: About 62,592 bales per aanum. 

ApPLICABILITY OF GOVEB.."iMENT RAlLWA.Y RULES TO STAFF ON B. B., & C. I.RA.ILWAT 
ScHOOLS . 

11M. ·P&Ddit Kukut Bihari Lal Bharpva: ta) Will the Honourable the 
Hailway Member please state if it is a fact that according to the declared policy 
01 the Railway Board, all t€acherl! employed in Railway Schools on the Easi 
lwliull l ~' are GoVel'DDlellt sel'\'tlllts and are allowed scales' of pay in force 
in Provincial Government Schools of the Province in which they are situated? 

(b) Is it a fact that the B., B. and C. I. Railway was takElD c.ver by the· 
G'oVel'Dlllent of India in 1942? If so, is it a fact that all employees of the now 
defunot B., B. and C. I. Railway Company became Government servants from, 
that date? . 

(c) Have the Railway Board laid down a policy for the B., B. and C. 1 . 
.Railway Schools different from the policy already in force for l ~' ~ 

on otht'r ~ l'll l llt TIailwn.vs? If so, on what grounds? If not, are the staff 
employed on the B.,-B. and C. I. Railway SCQools governed by Government 
Rfulwa:v Rules in the matter of leave, passes and P. T; Os. rent rules, gcnles of 
pay and other service matters? If not, why noil? 
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'rb.e llonourable Sir Edward BentbaU.: (a) The reply to the first portion is 
in the affirmative and to the second in the negative. 

(b) The reply is in the affirmative. 

tc) The reply to the first portion is in the negative. The second portion 
does not arise. The reply to the third portion is in the affirmative 
l'xcept in regard to leave and ~ l  of pay of ex-Company school 
i;taff. In accordance with the terms offered to non-gazetted staff of the ex-
B., B. &; C. 1. Railway Company taken over by Government on and from the 
1st January 1942, such staff are governed by the ex-Company' s rules in these 
:respects. The reply to the last portion does not arise. 

SERV1CE LIMIT FOR OFFICIALS TAKEN FROM CIRCLE OFFICES INTO P. & T. 
DIRECTORATE 

1125. ·Xr. RaDiayan Prasad: (a) Will the 8ecretary for Posts and Air be 
pleaseu to state if it is a faet, that Ii limit of more thall five and less than ten 
years' service has been prescribed for taking men from subordinate offices to 
Circle Offices of the Posts and Telegraphs Department for permanent appoint-
ments? If so, is it the intention of the said condition that the officials so 
taken should be of use for the maximum number of years in the latter office? 
1£ not, what is the intention? • 

(b) Is there no such service limit prescribed for taking officials from Circle 
Offices into the Posts and Teleg-raphs Directorate? If not why not? 

Sir Gurunath Bewoor: (a) The reply to the first part is in the affirwative 
.and to the second part in the negative. As regards the third part, the inten-
tion in fixing the service limits is to import comparatjvely young officials who • 
.at the same time, have had some years practical experience of post office work 

(b) There is a minimum service limit of three years but no maximum 
:service limit forinlporting staff' from Circle Offices to the Posts and Telegraphs 
Directorate. The intention in not prescribing the maximum liII?-it is to improve 
the efficiency of, the Posts and Telegraphs Directorate by obtaining the best 
:available officials with considerable practical experience especially in the tech-
nical branches of the Department. 

SERVICE LIMIT FOR OFFICIALS TAKEN FROM CIRCLE OFFICES INTO P. & T. DIREC-
TORATE 

1126 •• :Mr. Bamayan Pruad: (u) Will the,8ecretary for Posts and Air please 
.state if it is a fact that while drafting on deputation officials from subordinate 
:)ffices to the Posts and Telegraph Directorate in the year 1941, a similar service 
limit of about ten years w-as prescribed. If so, what was the intention behind 
the prescription of this service limit? 

(b) Is it a fact that some officials from amongst tllose drafted from sub-
ol"llinate offices to the }'osts and Telegraphs Directorate have been recently 
&elected for confirmation in the latter office? If so, what was' the service put 
in by each such official on the date of his entry in the P. & T. Directorate? 
(c) How many officials thus selected conform to the condition of 8ervice 

ilimit referred to in part (a) of the previous question and also to part (il) t.bove? 
(d) Are there no officials on deputation who fulfil the condition of service 

limit? If there are, why have they not bEen selected instead? 

(e) Do Govenlment propose to make the selection afresh, ta.king into cnll-
• 'sideration the condition of service referred to? 

Sir GDrIID&th B"'oor: (a) presumably, the l~ Member is referring 
-to the maximum limit of ten years service mentioned in part (a) of his pre-
-vious question. If so, the reply is in the negative. The latter part does not 
-arise. 

(b) Yes. I lay a statement on the table. 

( 
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(c) As will be seen from my reply to part (a), no maximum ~ lirllit 
was prescribed. Part (a) of the previous question which relates to recrUItment 
to Circle offices does not apply in this case. 
(d) Does not arise in view of my reply to part (a) of the question. 

(e) This does not arise as the selections already made are in keeping with 
the existing orders. 

SIaI6ment of officials of subordintJte services selected for permanent appointment in Postll and 
Telegraphs Directorate 

---------------------------------------------------
Name Sen'ice 

(1) Mr. T. N. Mehta 

(2) Mr. M. Y. Shaikh 

(3) Mr. A. K. Gupta 

(f) Mr. N. P. Raman 

(5) Mr. Mohd. Jan 

About 14 yoars. 

12 

16 

14 

18 

CoNTROLS ON P.&ICES AND MOVEMENTS OF ClIABooAL, WOOD AND OTHEh FUEL 
1121. ·Sri ll. ADanthasaJuam AJJangar: Will the Honourable ~  

for Indust,ries and Supplies please state: 

(a) how long it is proposed ~ continue the present controls on the prices 
and movements of charcoal, wood and other fuel into Delhi; 

(b) why all these controls cannot be abolished immediately or at least befOl'f! 
the 1st April, 1946; 

(c) tho number of. staff employed on working this control, and the cost 
incurred in its working during the financial year 194.1)-46, in the Delhi Province; 
~  

(d) whether Government are aware that the controls  are continued merely 
in the iuterests of the staff employed for the purpose? 

The Bonourable Mr. A. A. Waugh: (a) to (d). Information is being 
collected from the Chief Commissioner of Delhi, and will be placed on the 
table of the House when it is received. ' 

FACILITIES FOR INDIAN-NATIONALS IN INDO-CHINA 

1128. ·Sri M. ADaDthlAyuam AJJangar: Will the :Foreign St'cre£.ary be 
plea"ed to .. tate: 
(a) all the alTangemeuts made for the safety of properties of Indian ~ t l  

in Indo-China, and all the facilities given to those persons to return to India; 

(b) whether representation was ~  to the Government of lnrli:. to t.hat 
('ffect; and 

(c) whether instructions were given to the British Representative in Indo-' 
China to negotiate with the French authorities to secere all facilities in the 
interest of Indian Nationals since the occupation of the French Government i!': 
oomplp.ted? 

Mr. E. Wefahtman: With your permission, Sir, I propose to 'amw:er ques-
tions Nos. 1128 and 1129 together. 

The Honourable Member is referred to the replies given by me on the 22nrl 
Februa,ry, 1946, to questions Nos. 440 and 441. 
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B.4N1UNG FACILITIES :rOB INDIAN NATIONALS IN INDO-CHINA 

't 1129. ·Sri K. A.IlanthalaJUl&Dl Ayyanpr: (a) Will the Foreign Secretary 
be pleased to state: 
(a) if it is a fact that the }'rench authorities rEfused to allow Indiatt 

Nationals in Indo-China to send money to their families in India on account. 
of the blockade imposed during the war ~' the Government of India; if so. 
whether the Government of India propose to cancel the blockade, take imIne-
diatesteps to impress upon the French authorities to have E:xchauge rlltes, and 
allow remitt.ances to India in the interest of Indian Nationals and their families-
in India;1 

(b) whether there is any representation made by any individual and by the-
then Member of the Assembly, ¥r. T. T. Krishnamachariar, on the above points 
and if any infomlation is forthcoming whether the same will be placPd on the 
t· l,~ of t,he House for the information of the public; aDd 

(c) all the arrangements made by the Government of India for securing 
priority in passage facilities for Indian Nationals stuck up in Indo-China to 
come to India and for. persons in India owning properties there to go there t() 
look after their property? 

('1REATIGN OY INDUSTRIAL STATISTICS DmECTORATE AND QlTAJ.lYJC)ATIONfI o:r ITS 
DmECToB 

1130. ·Sri K. AaDan'blMJlIWIl 4"aDlar: (a) Will the HOllourable ~ 
ber for Industries and Supplies be pleased to state when the Directorate of 
Industrial Statistics was created? 

(b) What are the special qualifications of the present Director? Has hE" any 
academic qualifications in statistics or experience in any statistioal branch in 
Government or elsewhere? 

(e) Was the present incumbent drawing only Rs. 600 in IIIDOther t~ 

Inellt of Government, some four years back? What is his pretent ealary? 

(d) Was the post advertised and was the selEction made by the }t'ederal 
Public Service Commission? If not, wbynot? 

(e) Why is not the Economic Adviser asked t9 look after the Industrial 
Statistics also? Why is a separate Department found necessary? 

~  Is it. a fact that persons with qualifications in Economics are preferred 
to those with qualifications in Statistics? If . so, why? . 

The Bouoarable 1Ir. A • .&. Ya ..... : (a) In April, 19%, the late Industries 
and Civil Supplies Department decided, with the concurrence of the Economic 
Adviser and the Finance Department, to set up an organization adequate to 
deal with the enforcement of the htdus.rial Statistics Act, 1942", and with the-
question of t.aking a Census of Industrial Production. The sanctioned. posta 
include it Director,  two Deputy Directors, two Assistant Directors and four 
Research Officers. 

(b) The present Director, Dr. Kaul, holds the Ph.D. Degree of '"Londou 
University for work done with Prof. A. L. Bowley of the London School of 
Economics. He had, also, training in advanced Statistical methods in the-
Department of Applied Statistics, London University, under Prof. Karl Pearson. 
Dr. Kaul s.pent some 10 years teaching Economics and Sta:.istics iD the Uni-
versities of Rangoon, Allahabad, Aligarh ano the Punjab. From 1937 to 194() 
he was employed in the League of Nations at Geneva, where he dealt with 
Statistic·s from member nations in the preparation of t ~ l studies. On 
return to India he was appointed in the Commerce Department in'1941, and in 
the late Industries and Civil Supplies Department on its creation in 1943. After 
holding the posts of Under Secretary, Deputy Secretary,. hEl was appointed 
Director of Industrial Statistics on 27th April, 1945. .  - . 

tFor answer to thi! question 1It-f. answer to question No. 1128. 
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(c) On return to India, Dr. Kaul was first appointed in the scale of 
Rs. 800-50-1,000 in 1941. At Geucva he had been drawing the equivalent of 
TIs. 1,500. His present pay is Rs. 2,000. 

(d) No, Sir. The post of Director has been sanctioned for a period of one 
year only, Under the rules Departments of the Government of India are 
competent to recruit candidates for such temporary appointments. 

(e) The Departme"nt of Industries and Supplies is in charge of Industrial 
Statistics. There .are obvious advantages in having the Department in charge 
of Industries dealing with indUBtriallitatistics through its own officers, and the 
scope of the work, which is largely 'pioneer' work, justifies the organization· 
set up in the Department. 

(f) For work of this kind good qualifications in both Economics and Statis-
tics are necessary, together with c;l..6!}.ldderable administrative experience. 

l;Xt:;TAltHED ~ I- ~t ; ~  AKSWERS 

:NUMBER OF POSTS UPGRADED ON :N. W. HAlLWAY 

lll. Seth suldidev: \Vill the Honourable the Hailway Member be pleased 
to lay {)n the table of the House a statement in a tabulated form showing the 
Dumber of posts upgraded on the various Divisions of the North Western Rail-
way separately for each Division, permanently and t ~ l  as a war 
emergency? 

1l'he JIOIlourable Sir Edward BentbaiJ.: I regret I cannot undertake to 
supply the information as its collection will entail an expenditure of time and 
labour incommensurate with the ~l lt  to be ohtained. 

FRAUDS COMMITTED IN :FOOD DEPARTMEN'l OF N. W. UAILWAY 

l~. Seth Sukhdev: Will tbe Honourable the Railway Member be pleased 
to lay a statement on the table of the House, showing frauds committed in 
the Food Department of the North Western Railway, giving particulars of the 
shop, "onnnodity, lind the amount illvolved during t,he calendar year 194:>, and 
the action taken in each case? 

The lI.GDourable Sir EdWIN Benthall: According to the iuformatioll avail-
able there were in all 65 cases of frauds in the grainshops of the N. ~ . l{ail-
way during 1945 involving an aggregate amowlt of ns. 26,681-3-6. Out of 
these, 23 cases involving lis. 19,988-7-0 relate to misappropriation by the staff 
of the ll.~  organisation or by the wheatwstributing contractors and the 
other 4:! cases illvolving Us. 6,64:2-12-6 are th,Dse in which the Ration Card 
holders had drawn rations at concessionalrates to which they were not entitled 
either on account of the pa;y-limit beyond which concession rates are not ad-
missible or by false declaration of particulars of family members in Census 
Cards. " 
A statement is placed on the table of the House giving particularD of the 

five most important cases in"olving a total amount of Rs. 15,788. The 
balance is made up of items of less than Rs. 500 each. 
In five cases a snm of TIs. l,379 in all has bE-en reco:vered and in two cases 

action is being taken to recover Rs. 845 from the parties found guilty. One 
Cash Memo Clerk, one Salesman and ODe Weighman "have been4ischarged 
from service and 2 Grainshop Managers have been trar.sferred from'their posts. 
The remaining cases are still tmder ~ t t . 
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CONTROL OF SILK YARN IN BENGAL 

143. Mr. Sasanka S,khar SanyaI: Will the Honourable Member for Indus-
tries ·and Supplies be pleased to state: -

(a) the various measures jor control of silk yaN in Bellgal; 

(b) the purposes for which such measures were adopted; , ' 

(c) whether after the cessation of war there is any purpose for keeping ·alive 
these control orders; 
(d) whether Government havehl contemplation ~  measure for controlling 

silkwo\'en texture; and· 

(e) the general policy for such control? 

The B.onourable Ilr. A.. A. Waugh: (8) The ceiling prices of silk yarn were 
fixed by the Central ~ t last June. These prices apply to ,Bengal as 
well as to other parts of IndIa. 1 ao not know «hether the Bengal Govern-
ment have taken any additional measures. '  , 

(b) The object is to try to ensure that the public can buy available supplies 
of silk at a reasonable price. _ 

(c) India's consumption of silk before the war averaged about 4 million 
pounds a year. At present our silk production is barely Ii million pOunds 
a year, and imports are much lower than in the pre-war ~  Supplies are 
therefore much less than demand and it is for this reason that Government 
have continued control. 

(d) Control of prices of silk fabrics' is in force. N<.l llew measure is contem· 
plated. 

, 

(e) The general policy is to try to see that silk fabrics are sold at reason-
able prices to consumers. 

TR.WELLING ALLOWANCE TO N. W. AND G. 1. P. RAILWAY' EMPLOYEES 

WHILE ON DUTY 

144. Dtwan Ohaman LaIl: Will the Honourable the Railway Member please 
state: 

(a) whether it is a fact that no travelling' allowance is paid to a Railway 
employee required to proceed on duty within a radius. of five miles from his 
headquarters station; 

(h) whetber such a radius is calculated by (i) Rail or (ll) Rail-oum-road; 
in the latter case, the minimum and maximum distance which an employee 
may be required to cover by road; and 
(c) whether any carriage hire is allowed to an empolyee for ro&.d jo1fu.1ey 

referred to in part (b) above; if so, the scales on the North W ~t. l'  and Great 
Indian Peninsula Railways? ' ... • 

The JlCmourable Sir Bdward Ben\ball: (8) Yes, except in certain ci£ct..."il-
stances as explained in reply to part (e). M 

(b) As regards the first portion, the radius of. 5 miles is calculated b;r the 
shol-tesi route, whether by rail or road or by rall-cum-road. from$e railway 
station where the headquarters of a railway employee is located. 'Phe reply to 
the second portion does not arise. 

(e) Yes, the actual cost of hiring a conveyance ~t  t .~ ~t  ~  
by the Municipality or Local Government ~  IS adIDlsslb.le to railway 
servants required to travel on duty occasIonally. Those reqwred to travel 
frequently on duty within a radius of five miles are granted a motor car or 
motor cycle or cOBveyance or horse allowance in accordance with Rules ~ 
and 245 of the state Railway Establishment Code, Vol. I., a cop. of which 
is available in the Library of the House. 
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SELECTION OF FOOD IN'SPECTORS IN KARACHI DIVISION, N. W. R.ULWAY 

146. Setil Sukhdev: \ViJ1 the Houourable t.he Hailway ~I  be p)'e'ased 
to state: 

(a) whet.her a selection for the Posts of Food Inspectors was held in Janu-
ar,Y las1iin the Karachi Division of the North Western Railway; ~ 

(b) whether it is a fact that the result of the selection was shelved on 
the .ground that junior employees were allowed to compete; 
(c) whether it is a fact that the postS of Food lQspectors are temporary 

and that no employee is eligible for confirmation t,,~ ; 

(ti, wheth..-it is a fact that under tile provisions of paragraph 6, Appendix 
TI-A, of the Establishment Code, Volume I, proper employees were called for 
selection; .  .  . 

(e) why then the selection resultj; ~ '~ ... cancelled; 
(f) what steps Governmenli propose to take toellsur&.:;selections in accord-

'inca with rules; and:"' 

' .. (g) if it -is proposed t() revise the orders and allow selectioii lt~ held in 
.Janyary t.o stand good? ',. : . 

. ",.. BAmovaJlle ,Sir Edwll'd Benthall: I have called for the information and 
'will place the :s4ame on the table of t ~ House in due course . 

.. 
--:.f'TOPPAGE OJ!' Bt.1NGAL NAGPUR l . I ~  DoWN BOMBAY MAIL A1' GHATSILA 

- U6. Mr. SII&DJir. Sekhar SUlJ&l: Will-the Honourable the Hailway Member 
be pleased to state: .'. ":- ~'-. .' ; 

(a) why the Bengal Nllgpur Railway DowJl'l Bombay 11ail does not stop at"· 
Ghatsila, though the Up Bombay Mail does stop there; . 

(b) whether, ~ ' if so, why an exception is made ill respect of the Ulen 
.of the Indian Copper Corporation for whose benetit the said Down train stups 
there for saDie days in the month; and whether it is a t ·.~t .even whell 
the said train' so stops other passengers (including upper.:clalis}· ~; t allow-
.ed to -avail of the said train; if so, the reasons therefor;' ,  , 

L;c) "":hether he is aware thlt ihere is. a l ~  and pressing demallJ frollJ 
the 'Public for a shor1;,stoppage at the said station; and 

(d) the difficulties in the way of arranging for such stoppage? .. ,': 

!'lie ~ Sir abrard Benthall: (a) The Up Bombay Mail ha,S for 
many years been scheduled to st.op at Ghatsila as the traffic offering from Ual-
-cutts to this station justities the stop. The Down Bombay Mail was not 
,~~ .  t..o_ halt at the t t~  as i? - ~  days it passed it ,at an. incon-
"veruent hour 'and there were alternstive services etlt. more converuent tunes . 

... ~  

(b) Yes, out-of-CQ\1l1le halts, limited to a manmum of, 4 a month, were 
~ t  tc as ~ ~ l l. war-time ~ ll iu ~ of ~ l  ,of the Indian 
Copper CorporatlOn, who had to mamtam close liaIson With Government offi-
cials in Calcutta in connection with important war production. With the 
term,ination of the w.fr emergency, the 'Railway Administration are considering 
the discoqiinuance of the special dispensation. 1Df0rmation is not available in 
regard to The second part of this question. A CB"/.J3 however of this question 
.and my ~l  is being se:ot. to the General Manager for suitable action. 

(c) The Railway Adri:Unistration have not received any representations to 
indicate a large and pressing demand from the public in this direction. 

(d) . The Railway Administration propose in their forthcoming Wime-table to 
'l'e-introduce the second Howrah-Nagpur Passenger Trains Nos. 11 Dn, and 12 
Up, and this will restore the train services serving Ghastila to the pre-war level. 
As passengers will then have the choice of three convenient down trains at 
Ghatsila, there is no justification for stopping a long-distance mail train at 
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tne statiOll, and thus adding to its over-all timing, particularly when the 
Administration are endeavouring in response to the public demand, to accele# 
rate the llIail timings. 

TERMS OF REFERENCE OF DR. AHMED, OFFICER ON SPECl.'.L DUTY, RULWAY BOA&D 

\,111. Sri A. Xaruna.kara Xenon: Will the Honourable the Railway ~ t 

be pleased to state: 

(a) the terms of reference of Dr. Ahmed, Officer on Spe,cial J?ut:y with the 
Railway Board and place on the table a copy of the questIOnnaIre Issued by 
him; l~ l 

(b) whether it is proposed to create. posts of Director and Deputy Director 
of Medical Service with the Railway Board? 

The Honourable Sir Edw&rd ~ ll  (a) Dr. Ahmed is a Inember, re-
presenting the Railway Medical Department, o( the Housing Committe6' 
appointed by the Railway Board to look into the general question of the scal6' 
of accomlllodation to be provided for various classes oi non-gazetted railway 
~ l  on the different Government Railways. In addition, he has been. 
detailed to look into certain questions connected with post-war medical facili-
ties on Railways. As regards the second portion of this part of the question, 
two questionnaires have been issued by Dr. Ahmed regarding: the re-organiza-
tion and development of medical services, but Government do not consider 
that any public intere8t will be served by placing copies on the table of the 
House. . . 

(b) The question of creating a temporary post in the office of the Rail'\tsy 
Boars to accommodate a Railway Medical Officer is still under consideration . 

. ~  FOR FILLING OF SELECTION POSTS ON STATE-MANAGED RAILWAYS 

1". Sri A. ][a1'Ull&kara .enOll: Will the Honourable the Hai!wR)' Member 
be pleased to state: : 
(a) whether it is a fact that rules for :&lling 'Selection Posts' have been 

framed. by the Railway Board, if so, where are they incorporated; and 

(b) whether it is proposed by the Railway Board to lay on the table of 
the House a list of' Selection Posts' on each of the State-managed l~ l ; 
if not, why not? 

. The Honourable Sir Edward Benthall: (a) Yes, the Honourable Member 
~  referred to the rules governing the promotion of subordinate staff contained 
m Appendix II-A of the State Railway Establishment Code, Volume I, (as 
amended by Correction Slip No. N. 566), a cop v of which is available in the 
Library of the House. • 

(b) Up-to-date information is being obtained from railways and will be 
laid on t,he table of the House in due course. 

SHORT NOTICE ~ I  AND ANSWER 

STATUS OF INDIANS AND CONSTITUTIONAL HEl<'ORMS IN MALAYA 

Seth GovindDas: (a) Has the attention of the ~  for Commonwealth 
12 N  • Relations been drawn to the reports of the recent debates in the 

OON House of Commons on Constitutional ~  in MaTaya? 

(b) What action have Government taken to safeguard the status, rights and 
privileges of the Indian population in Malaya under the proposed Constitution? 

(c) Is any new Indian labour to be sent to Malaya? If so, what action 
have Government taken 00- ensure trhat proper working conditions and the 
quality of statu8 with other residents in the country are secured for .;nch 
Indian labour? 
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td) What action have Government taken to safeguard the status, and rights 
of Indians other than labour proceedings to Malaya? 

](1'. B. ••• Banerjee: (a) Yes. 

(b) Under the proposed new constitution of Malayan Union, Indians are to 
. be eligible for acquiring Malayan Union Citizenship by fulfilling certain resi· 
dentilll conditions and they will not be debarred from acquiring that .status on 
grounds of race or origin. No special action is, therefore, considered necessary 

, at this stage; but the Government of India will continue to maintain a close 
watch on all developments. • 

(c) and (d). The Government of India would permit emigration of fresh 
Indian labour to Malaya only after an agreement has been arrived at' between 
.the Government of India and the Government in Maiaya in respect of adequate 
·wages and satisfactory working conditions for Indian labourers and. of equality of 
status for Indians of all classes resident in Malaya with other residents .. 

Seth Govind. Do: The Honourable lIember said that citizenship rights for 
Indians in Malaya depend on residentjal qualifications. If Indians who are 
there now return to India and wish to go back on account of ec:onomic reasons, 
may I know if those citizenship rights will be given to them? 

lIr,'1t. N. Banerjee: I think so; that is '~'  interpret tne announcement. 

Seth· Govind Da8: Has the Honourable Member ')f!ell in today's Hindustan 
~  t,hai the British Government has announced modifications of its plans 

for setting up the :Ma!ayan Union? May 1 know what those modifications are? 

JIr. R. N. Banerjee: I have seen the report but J cannot recall having seen 
,any suggestion about modifying the proposals about Malayan citizenship: 

SetA Govil1d Das: Has the Honourable Member seen in the same report 
the following: 
"A more violent attack was launched by Communist William Galagher who a1lo levelled 

a charge that the people weN being divided up and advocated giving equal rights to the 
Chinese, all Indians and Malayans and giving them an opportunity to express themselvel 
and to build up their country as responsible citizens and not as something to be played 
with bv British administrators. -'B'a named as an arrogant presumption talking ~ the 
people 'of Malaya as inferior races." 

Kr. R. N. Banerjee: I have seen that, but what is the question? 
Seth ~  Das: The question is. Is it a fact that the British Govern-

ment is playing with Indians and Chinese there and for a long time to come 
the condition of Indians in Malaya would be just the same as in South Africa 
or Kenya? 
JIr. President: I think that is a question for the British Government to 

answer. 
Seth Govind. Das: My question is whether the British Government are 

introducing this legislation t~ a vie,! to making ~  condition of Indians in 
the Malayan Union as precanous as 10 South Africa. 

Mr. B.. N. Banerjee: This is about the most liberal pronouncement made 
by His Majesty's Government with regard to the status of Indians in any 
overseas country within the Commonwealth. 
Mr. Ahmed E. Jl . .J&tIer: May I ask t ~ Honourable Member whether he 

is prepared to give similar facilit·ies to MuslIm League leaders to visit Malaya 
as were given to Pandit Jawaharlal Nehru? 

JIr. R. N. Bauerjee: I do not suppose that question arises out of the 
original question 

Mr. Ahmed B. ll. ;rafter: This is a question ailectingIndians in Malaya; we 
want to send our representatives to look 'after the Muslims in Malaya. 

Sri •• .An&1lt.basayanam Ayyangar: May I know if these Indians in Malaya 
who are already settled there will automatically become domiciled citirens 
kaere by virtue of the Act"? 
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][r. B. ••• Banerjee: Yes, provided they l>atisfy the conditions regarding 
Iresidence as laid down in the White Paper. 

Sri ](. Ananthasayana.m Ayyangar: May I know what the residential ~l

.tications are? 

Mr. B ••• Banerjee: Roughly, ten years' residence in a period of 15 yeara 
·or five years' residence pluSJ a declaration of the per;;on's intention to adopt 
Malayan ~ l . . 

Sri •. ..Ananthasayanam Ayyangar: With regard to ..,persons who' satisfy the' 
. :ii.rst condition as given by the Honourable Member, will they also have to send 
.8 declaration or will they automatically become citizens of the country? 

Mr. B. ••• Banerjee: I think, Sir, the declaration is not necessary. 
Prof. •• G. BaDga: Will Government associate· with themselves represen-

tatives of non-officials from the south, from where a -great part of this lahour 
population hails, before they come to an agreement in regard to labour emi-
gration to Malaya? 

Kr. B.. N. Banerjee: This House and the other HO'Jse have elected a body 
of wise representatives who constitute our Standing Committee.-And I can 
Rssure the Honourable Member that all these t~  will be duly placed 
bpJore that Committee. 

Prof. N. G. R.anga: Will they ·be consulted before they come to an agree-
ment at all? • 

Mr. B.. N. Banerjee: Departmental 'Standing Committees are intended tQ 
.be consulted before any action of importance is taken. 

Babu Ram Narayan Singh: Sir, with regard to these questions I have. to 
make Q submission. Some time ago a circular was issued that owing to press 
difficulties copies of questions will not be supplied to those Members who have 
no questions on the agenda for the day. Now that questions .have, as I find, 
begun to be printed I request you to supply us with these copies. 

Mr. Preaident: I understand that Members are getting some copies. Is 
that so? 

111'. B. B.' V&rma: They are not supplied to Members who have no ques-
tions. We should also like to get copies. 
111'. President: The press difficulties have not ~ yet over. The arrange-

ments are to have a limited number of copies printed and the old request to 
Honourable Members stands. 1£ any Honourable Member wants a copy he 
can have it from the Notice Office. It may be that in distribution some 
Honourable Member may not have been supplied with a copy. He can have 
it from the Notice Office. The old request Of mine still stands. 

INDIAN FINANCE BILL-conta.. 
I 

Mr. President: The House will now proceed with the further consideration 
of the Finance Bill. 

Ahmed :I. H. lafler (Bombay Southern Division: Muhammadan Rural): 
Can we continue the debate when neither the Finance Member nor the Finance 
. Secretary are present in the House? 

Mr. President: Yes. 

Seth Yusuf AbdOOla Barocm (Sind: Muhammadan Rural): Mr. President, 
. Sir. I was referring to the Planning Department yesterday when my Honour· 
able friend was Dot in the House. I would suggest that the Planning Depart;. 
ment should be closed down because it has served no useful purpose. Every 
Department is planning by itself and is going ahead without any co-ordination. 
I happen to be a member of the Planning Committee and, as far 8S I know, the 
'various Departments are not submitting their plans to this Department, and 
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[8eth YUl>uf Abdoola Haroon 1 
they are going ahead with their programmes witaout referring them to the 
PlauIDug uud Developmeut Departmeut. My Honourable frieud on the rig':lt;. 
yesttlrduy rightly poiuted out that the Planning Department calUlot be success-
ful in its work unless they huve got the confidence of the people. 8ir ArdeshiJ. 
Dalal himself had referred to thil> on llluny occal>ionl>, uud we know fully weIr 
that his resignatiou came. al> Ii surprise to all 01' us here, but the Government 
did not ttJil the House the reasons for his resigllst.ion. ~  explicit statement· 
hus been Dlade on this point and it is the right of this House to know the reasons 
of his resignation and also why tais Department has not been able t~ co-ordinate. 
the work properly. If the Department has failed, it is for lack of ~. .t ,. 

lack of experienced men, and for lack of confidence of the commercial world. 
Sir, the problem of shipping has also been a very acute one. During the wa< 

the British Goverllmelit, established here a branch of the British Ministry of 
Shipping which took over shipping from the shippiug companies which existed in' 
India at that time. I do not know whether this branch of the British Ministry 
of Shipping is still functioning and whether it has stii! got the same powers., 
Assurances hMve been given to us that attempts are being made to increase t ~ • 
mercantile marine, 'but so far the Government have not been successful in doing. 
that. The trllde of India, both import and export trade, is restricted through the. 
bottieueck of shipping, and because of t3e subordinate position of this Govern· 
ment to His Majesty's Government in the matter of shipping. This is terribly 
unsatisfactory. The sterlint balances are being accumulated and yet we cannot 
impress upon His Majesty's Government for the release of shipping. Although· 
during the war we were told through the machinery pf propaganda of the 
Information Department which is at their command that shipping and mercantile' 
marine had increased to the double 88 compared to what we had before the war, 
yet we do not find any improvement in the situation. What has happened tc 
this shipping? The Government of India's Agent in the United States has. 
never paid any attention to this point. He has never taken the tr:mble tc 
enquire where the surplus shipping of the United States and other Allies have 
disappeared. The Agent-General, as far as this House knows, has only one job 
to do, and that is to propagate against Indians and their interests, and to pro-
pagate in favour of the present Government and their ideals-what they stand 
for. May I request the present Government to make an enquiry'into this 
matter, and let us know what amount of shipping can be made available to us 
immediately? The sterling balances on the V. J. Day stood at three-hundred-
crores and I suggest that the great need of India in the matter of shipping 
should be impressed upon His Majesty's Government for two reasons: Firstl;y:, 
to prevent accumulation of sterling balances, and, secondly, to s(}lve India's-
transport requirements. The transport problem has been extremely acute, and: 
that is one of the reason why t ~ is food shorta.ge in this country. If shipping-
had been released at an early date, the problem which is facing this country 
today would not have been so t·~ as it is at present. 
Coming to the question of sterling balances, they are compuls::>ry savings _ of 

this country. I regret, Sir, that I was not present In the House when this 
question was debated, but I would like to stress that the Muslim League Partt 
is as much interested as any other party in this country. It is the moral obliga-
tion of England to repay them. I have been hearing and reading about th:! 
scaling down of the sterling balances which is indeed offensive to this country. 
For one of the richest countries of the world to talk of scaling down the debt 
. which she owes tv a country which is the poorest is really offensive, I would like' 
the Honourable the Finance Member to give a definite assurance that further 
accumulation of sterlings in this country will be stopped immediatel:v ()r ,he 
should state definitely that further accumulations will amount to so t ~ . 'Ve 
would like to, know where we stand. This could have been avoided if export was 
allowed to us . '.. •  •  . 

The Honourable Sir Archibald Rowlands (Finance Member): Exports. 
increase the sterlini balPMes. 
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Nawabl&da-Lilquat Ali KhaD (Meerut Division: ;Muhammadan Rural): He 
:ll1e8nS exports from England. 
Seth Yusuf Abciool& Baroon: I mean import;;. ;My Honourable friel1dhas 

been credited for talking of a delegation. I do I~ t know whether there is any 
truth in it. A delegation should be sent from IndIa to England, I am personal!y 
against such a move. .My country being placed as a creditor country, we shOUld 
.expect a delegation froI? ~ ~l ~  to come t<;> us .and tell us as to what they ~t; 
to do and what are theIr mtentlOns .. Our VIew IS that the sum should be repaId 
by l ~l  froI? such ~  as England .has got. including the mobilization 
of assets m IndIa t) WhICh my Honouooble fnend, Dlwan Chaman Lan referred 
to :-<esterday. 
1 would like to draw his a.tteution to another fact that there are other assets 

·than tv what my friend referred. There are the tramways, the banks in India 
whos" I)wners have no interest in this country but not only having good fat divi· 
dends in England, the "Times of India" and such like. 
The Honourable Sir Archibald Rowland: Better take over the "'Hindus tan 

·Times". 
Seth Yusuf Abdoola Baroon: They should be made over to us immediately 

.and this will amount llOt to 200 crores but to 400 crures of rupees. 

Sri )[. Ananth&sayan&D1 Ayyangar (;Madras Ceded Districts alld Chittoor: 
Non-Muhammadan Rural): The policy must be changed. 

Seth Yauf Abdoola_ BllOOn: My friend suggests to me that it should be 
handed over to the Muslim League l'arty which bas no pap!r and I welcome the 
.suggestion. 

1 would like the Finance Mt!mber to tell us what is the total volume of ordera 
'which are being negotiated by this country in England. The other day the 
.Honourable the .Finance Member replied to a question that about 30 crores 01 
textile machinery was 011 order in the United Kingdom. Then there are loco· 
motives and the wagous and the orders placed for railways lly the Honourable 
the 'Transport Member. The Government of India Department for Agricu)ture 
are placiug orders for irrigation machinery, for boring, for road-making anu 
.hydro-electric schemes, forebts, posts and tt!,egraphs aud many other central actio 
vities are also placing orders in Euglaud. There is a large Clrder being planned 
.and l~  by Provincial Governments. Then there are orders collected from 
India and placed in the United Kingdom for and on behalf of the Indian States, 
who also have large plans involving thi;l importation of capital goods. All these 
amount to a very big sum. Has not the Finance Departmellt looked into it &nd 
·are they not able to tell us the total amouht of these orders which have beeu 
placed? There are also current requirements like mqtor cars which are being 
.negotiated for. I think that these orders run up into 400 to 500 crores of rupees. 
Am I right in this. and if the Govel'llment say that my figure is wrong, will tlIey 
give us the correct figure or the approximate figure as to what these order., 
.amount to? If India wants to buy all this from the United lungdom, wouid 
it be a fair proposi1!lon to tell us that we cannot use our sterling balance.s which 
are frozen and that the payment of these balances will begin irom 1951 at tha 
rat.e of two per cent every year, and that in the meanwhile for all our immediate 
requiremeuts during the next five years, we will have to find fresh money? Or 
'we will have to export lat:gely in order to pay for these orders? Is it a fair deal 
1;0 India which the Honourable the Finance Member is oi'ff;ring? Why do ~ 

. Majesty's Government leave us in suspense and why is not a fair deal being 
given to us? If there is a feeling in England that financial justice is to be given 
-to India only when the Anglo-American Treaty is  sih'lled, I should say It is not 
'at all fair to us. \Ve are not responsible about what agreement or what arrange· 
ment they arrive at. But we are only interested to have our sterling balances 
- ~  or a proportion of them back in the fresh orders which are being placed. 
If Justice is not being done to us, then to the words of the Prime Minister, Attlee 
."':0 seek voluntarily to remain in the British Empire", I would only reply tG 
tillm in such words but in a. different sense according to the expression used by 
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[Seth Yusuf Abdoola Ha.roon). 
one of the members of t.he European Group the t ~ day, namely, "that yOt; 
will get as good as you give us". I am sure t1!-e Finance Member will, not, when 
he gets up to reply, say t.hat I am leaving, and therefore ..... . 

The Honourable Sir Archibald Bowl&Dds: I will. 

Seth Yusuf Abdoola. Haroon: But the responsibility is yours. Till you keep 
your seat you owe tl¥tt responsibility to the country. I know how irresponsible-. 
you have been. 

~. President: Order, order. The ~ l  :Member is a.ddressing the 
Chair! 
Seth Yusu! Abdoola H8lOOn: I am very sorry. Irresponsible as the Govern-

ment have beell, still they owe a. sense of respollsibility to this country and ihey-
should before quitting their offices do something good for India and not divert 
whatever they have towards the other country to which they are going. While 
my Honourable friend, Diwan Chaman LaB. was speaking, the Honourable the 
Finance -:\Iember said that he is cutting down Defence expenditure. Defence 
expenditure amounts to Rs. 244 crores which cannot be regarded with com-
placency by any Member of this Rouse. We do mt want to be told that the 
officials have done everything to reduce this expenditure. They have not been 
able to do' so. The Finance Department and my Honourable friend has very 
little control over the 'Var Department. Mr. Mason with his iron fist will not 
allow him to reduce whatever he desires or wishes. 

The Honourable Sir .Archibald Rowlan4s: Rubbish. 

Seth Yusuf Abdoola H&rooo: I hope that it will be rubbish. I hope that 
he will succeed in cutting down to the extent that the Standing Finance Com-
mittee proposed to him. 

Prof. N. G. R&nga (Guntur cum NeBore: Non-Muhammadan Rural): He-
failed! 

Seth Yusuf Abdoola Haroon: I am sure that he will not say then that it was 
rubbish. There has been a great delay in demobiliiation of both Indian and 
British units. There is an expenditure of Rs. 3 crores on army entertainment. 
We want the army to be reduced and we want the entertainment charWls to be 
reduecd at a very l~· date, not simply on the fioor of the House to be said that 
we will do it but it should be done and we want to see the results. We want. 
that at least this Standing Finance Committee to go into t,he question and deal 
with it. They should be given a free hand and not be ruled by the War Depart-
ment. I a.....m sure, befor:e quitting his office, if the Finance Member gives India 
this present _of curtailing the Defence expenditure, I think he would have done 
a great service to India. Regarding the civil side I would remind him that this 
war taxation cannot be maintained without ruination to this count,ry and the 
only sounrt method is to curtail expenditure. After the last war the Inchcape 
Committee was brought into existence, because the then Finance Member failed-
to curtail expenditure during the war. I am sorry I have to bring to the notice 
of the Finance Member that he will not succeed, his Department will not allow· 
him to ret.rench unless he has the backing of the members of this House. To 
haye the backing of thi!': House he should appoint a non-official conunittee to go, 
into the details_ It should be a committee with full powers to 'look int{) all the 
aspects of expendit.ure, and if you do that and if you give them a freehand._ 
I am sure t.he Government will benefit and also the country, whose interest is 
dearer to us than b them. I hope the Honourable Member will at least £.0 into 
this question of appointing a non-official committee and he will have the blessing' 
of all sections of the House in retrenchment and in curtailing expenditure which 
is being incmrrert without auy reason, just to provide jobs to some people in some 
DepartmentF;. r:eople who. come from a ~  ~ t  where they Muld nnt. be-
employed. ThiS should be done away Immediately. I hope the Honourable-
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Member will have the benefit of the 'advice on this question of the members of 
this House and wben he leaves his office he will himself feel that he has done 
some justice to India during his term of office. I am sure Indian will then at 
least remember him with gratitude. I have done. 

Sjt. N. V. Gadgil· (Bombay· Central Division: Non-;Muhammadan Rural): 
Sir, when I henrd from the lips of the Finance Member t·he following words: 

"Though our x~ l foes have been onrthrown, the world and parlicularly India, a 
It ill confronted by a whole array of dangerous and enduring enemiel-poverty, squalor, 
iIIhOlalth, illitE-racy under-nourishment, under-employment-a.nd of these the most formid-
abl.· is poyerty," 

I thought that the British rule, through the Finance Member, was going to 
confess before its formal death. When I listened to these words, immediately 
similar words came t.o my mind which are contained in the Congress l ~· 

When that pledge was framed by the Indian ~ t l Congress in the year 1929 
there ~ a good deal of criticism to the effect tbat matters had been exaggerated. 
_ Sir, with your permission I will read the reievant portion: 

"We believe that it is an inalienable right of the Indian people as of any other to have 
freedom and enjoy the fruits of their toil and have the t ~  of life so that they 
may han full opportunities of growth. We believe also that if any Government deprives tha 
people of these rights and oppresses them, the people have a furlher right to alter it 01' 
aboli,sh it. The British Government in India has not only deprived the Indian people of 
their freedom but has based itself on the exploitation of the masses and has ruined India 
economically, politically, culturally and spiritually. WI!! believe therefore that India must 
.ever the British connection and attain puma swaraj or oomplete independence:" 

I think if any proof was needed as to whether what the pledge contains was 
absolut.ely true, it will be bund in the speech of the Honourable the 'Finance 
Member. There is, however, a slight omission. He has stated "Apd of these 
the most formidable is poverty." I ask him what is the primary cause, who is 
t.he principal collaborat·or of these enemies? 

The Honourable Sir Archib&ld ROwlands: The British, of course! 

Sit. N. V. Gadgil: The British Rule. Therefore, if he is sincere and I have 
no doubt that he is, he must join us in ending that ru)e. 

Yesterday and a few days before that also, I heard eyerybody talking the 
lallguage of leave-takiug. Everybody wants to say that the British Rule is ~ 

to end. I just thought whether it was going to be a reality after all and 
suddenly I thought of referring to the history of the Indian National Congress. 
When its first sessioll· was held in Bombay ill 1885, its resolutions were reviewed 
bv the London Times on tIle 2nd J anuan' , 1886. This is what the paper said: ... - .... 
"Tho! resolutions mean that we are to withdraw but if eyer we have to withdraw we ;ViII 

not withdraw in fayour of middle class laNyers and agitators but we will withdraw to 
~  arm and Iharp weapona." 

That was sixty .years ago. If the prespnt English Premier talks ahout peaceful 
transfer of power, I am quite willing to believe him for the time being. Hut 
the history of British rule in India is a history of promif'es made to t'1e ear and 
broken to the heart ann if some of us distrust them, the Honourable Finan<le 
Member and the community which he represents have to excuse us for that. 

Kow, Sir, I have often been told that the t ~  Empire in India was 
founded in a fit of absent-mindedness and that they have always been muddling 
through. At nny rat-e, they do not propose to leave this country in a  fit of 
absent-mindedness. Xot only that, but if you visit the Xorth Block of the 
Secretariat. ·on the top of the main entrance you will find: "Liberty is not II 
boon: you have to earn it.." That is a standing chnllenge and those who visit 
it or those who visit this Assemblv mav wen remember whether after all the 
Britisher is prepared to part with po,,:er in the terms in which the British 
Premier Mr. AUlee referred to it the other day. 

It is really a regretful pbenomenon that aU these things have happened-
enduring poverty, squalor, ill-health, illiteracy, under-ho.urishment and under-
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employment. Why'? Iiow is it that ·so few have kept so many. so long 
toiling jn slavery, ignorance and, poverty? There is no parallel to this in history. 
How is it that thelOe few but not faithful, these handful but not helpful. still 
continue to rule the lUany millions in ludia? 1 thought about it outside and 
inside the jail and I have come to the conclusion that we have not understood 
what a modern state is. A modern state is something which must be based on 
consent and not on coercion. Throughout these 150 years and even' long before 
that we have been taught the virtues of obedience. I want to teach my people 
if I have that right, that the moment you understand the real foundation of the 
. state to be your own consent, that moment you will be free. You must reject 
the doctrine of unqualified obedience. There are limit-s to it and I want to 
"inform the Honourable Finance Member that the era-+discriminate obedience 
is gone, that of resistance both to individuals and to 111.w has com.e to stay. 
-Nothing will be accepted on authority. Nothing on tradition. It will 'tie consi-
dered on its merits, and if the Indian people have become' wide awake today, ib-
is ·because they have now understood, some of them at any rate, that no power, 
however great it may be, can rule or can dominate if the people have the determi-
Dation and the irresistible will to oppose it. 

Now, coming to somewhat mundane affairs. the Honourable Finance Member 
has listed the enemies. After all, what is the object of the budget? After all 
it is not for things that we budget-it is for men; not for commodities, but for 
communities. There should be uo restriction from that point of view; and in 
this connection I may respectfully bring to the notlCe of the Honourable Finance 
Member what Sir William Beveridge has laid down as the criterion of a good 
budget and the place it occupies in the financial arrangements of the couJ!try. 
According to him, t'!te new budget must be drawn, not in terms of money s\'ail" 
able, for there is no limit to it, but in terms of hmnarr data of the men that 
must be employed, and the standard of productivity that, must be aimed at, 
There are three rules. The  first r.ule is ~ t . It is better to employ people 
in digging holes and filling them up again than not to employ them at all. The 
second rule 4S hardly less l t~. T!le object of all human activity is not 
employmeut, bu·t welfare, to raise the material standard of living, and to makd 
opportunities for wider spiritual life. For these purposes the wise direction of 
outlay and so of eJl).ployment, in the general interest of the community is only 
less important than adequacy of outlay as a whole. The third rille is this. Thd 
state in matters of finance is in a different poshion from any private citizen or 
association of private citizens; it is able to control money instead of being 
controlled by it. Many of" the mistakes of the past have arisen through failure 
to make this fundamental distinction. Spending in excess of current income and 
bon'owing have altogether different implications for tIie State than for privabe 
individuals .  .  .  .  .  . 
'!'he Honourable Sir Archibald Rowlands: That is why I have got a deficit 

budget. . 
Sit. N. V. Gadgil: Borrow as much as you like; there is no harm. Now, 

as I have said, the main function and I lihould say the only function of th-e 
budget is to provide for mell; and if by your policy, genernl unemployment is tbe 
result, that is no tribute to your capacitv to frame a right budget. In this 
country, there has been, as a result of the war. less ~ t; now that 
the war is over it is time We must exactiy apportion and fix up what'remediel; 
we ought to take to solve this great problem. In this vast conn try., 67 per cent; 
of the population are depending tIllon land, and it is an admitted faet that the 
land cannot provine adequately for ('very one of them-so on the basis '.If 
adequate remuneration or retnrn,-T have worken up ('ertain figurcs; and I also 
find that those are t,he fig-mes which tally substantially with the figUl'es given, 
not by an irresponl"ible agitator, but by n pt'rson belonging to the heaven.born 
service, Mr. Trilok SingJ1. . . .~  his hook 'Povprty and Social ChaMe'. 

TIl" Honourable Sir Archibald Rowlands: He is in the Finance Department. 
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Sit. N. V. Gadgil: He has calculated that out of the rural population of 
25'78 lakhs, 7, . ,~, -~7·  per ce,ut. are l:Iurplus, ill the sense that they cannot 
be rE'quired to make agriculture payiug; and if yOU add to this the unemploy. 
ment-in the urban areas, and if you want to make provision. not for 1946 or 
11:147 but taking Ii fairly long term view-we must have a t.arget for the total new 
employment we must find in the next fifteen years. We should name the t l'~ 

of the order-of 22 million workers, representing a population of 103 millions. In 
other words that target is 33 to 135 per cent. of the total population of British 
India, on the figures of the 1941 census. 

~ ,. what are your plans to find employment 7 The Honourable Financ. . 
.Member has said in his speech that the Government expenditure has decreased-
and is bound to decrease in course of time. There will be a great gap and that gap 
must be filled by private enterprise. Why? In order to enable the privat6 
.enterprise to do so, he has.rMluced the excess profits tax .... 
Prof. N. G. Banga:· Abolished. 

. SJt. N. V. Gadgil: I am sorry-abolished. The word 'reduced' occurred to 
me because in the article written by the Statesman, it is suggested that the 
~  Member should have lAduced it instead of abolishing it totally. Th6 
-excess profits tax brought in 75 crores of rupees. Why is it that he has abolished 
it altogether? The reason, I think, is that whatever may be his personal views, 
this Government is afraid to take a major decision whether it stands for state 
-socialism or private enterprise ..... 
Prof. N. G. Ranea: It stands for private enterprise, that is true. 
Sit. N. V. Gadgil: The British people have taken the decision. They have 

decided in favow' of socialitim; and I do not think there will be anybody to 
reconsider it. But here in India, with the best opportunity offered-it is only 
in war ,time that the big capitalists agreed to control, because they know even 
under those circumstances they stand to gain. but once they have got the con-
trols it was an easy job for the Government to introduce nationalisation in many 
fields of economic activity. 1 think my description which I gave to one of my 
friends about the 1!lllance Member and which I want to repeat here, is more. or 
less correct. He looks a middle-class rna'll, his accent is socialist, but his action 
is capitalist. Whatever may be his personal opinions. I think this Government 
flys the same flag which the conservative party flew at the time of the general 
election, namely, private enterprise. Kow, what does this private enterprise 
really mean? What has it meant dming the "'ar tIme, in point of food, in poin' 
of c!othing, in point of housing? I will not say anything about food, becausp. I hl,ve 
dealt with that subject while I was speaking on the cut motion with respect tro ' 
the-Executive Council. Prices of all other commodities h8\'e risen many times 
but the prices of agricultural products. especially the cereals, have n.)t risen to 
the same tune. 
The Honourable Sir Archibald Rowlands: Excuse me. That is entireiy 

wrolilg. 
Prof. N. ·G. KaDga:, The Honourable Member is entirely ignorant. 
Sit. N. V. Gadgil: My facts will be more eloquent than words and Prof. 

Rauga will. come in and explain them later. Then in the matter of clothing I 
understand that out of the 75 crores of E. P. T. 75 per cent. came from the tex-
tile indmrtry. I understand that one of the mill owners in Ahmedabad has got a 
photo of a cheque for more than a crore of rupees which he gave to the Govern-
ment by way of E. P. T., to show probably his loyalty and greatness. I only 
wish he has kept by the side of the same photo the pictures of the half naker! 
and half starved persons' In Bengal lind in other parts of India. Even after 
paying the E. P. T. this and other industries have made still huge and abnormal 
profits; at whose cost.? You control the prices. I know how the prices are 
controlled. Every time the Industrialist got his way. Has he reduced thIJ 
price!!? Having given them this great relief, what. does the Finance Member 
say? He only makes a ~ t. He 8ays: 
"In 'my ~ ~t the. f.·TOrot .in certain lIections. of ~ t  her'! arel'Icellliit"e IDd i& 
~ I IIllbmlt be 1n then 0'\'1\ mte1'8IIt all well as In t.he mtel'ellt ;)f t};e country ,"o\untaril,. 

to reauce t,heir "rires to tile consumer.·' 

• • 
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Will they reduce the prices? For three years, they won't reduce the prices. 

Kow, take other industries also. The rate of freight and passenger fares from 
Bombay to ports in the Konkan have risen by 1) to 7 times and the advice that 
this Government usually gets in the matter of fixing rates is always from those 
very persons who are intere'sted in those particular industries. The E. P. T. 
was not paid by the mill owners from their pockets. It has come froin the 
pocket.s of the poor. \Vhat have you done for the poor. Heduction in the duty 
on' kerosene oil, so tllat they may burn their alt·ead.v dilapidated houses. In 
lihis connection I am reminded of what the then !"inance Member did for the 
villages in 1935, not from ver'y good motive. He budgettecl one crore for the year 
1935·36 but he would not budget it for the year 1937 because the elections went 
against his expectations. You have given all .sorts of concessions for building 
activities in the city. I have no grievance because I know the overcrowding in 
Bombay-4'92 persons in one single room, lO'",by 10'. Even in London with 
present difficulties the proportion is 1'7 or about that. I have no ~ 
about these concessions but without some control of rents these concessions will 
be worked in a manner which will not give any benefit to the poor: May I ask 
what you have done for the housing ~ l  in the rural areas. During my' elec-
tion tours, I have visited villages after villages. I have visited them also on other 
occasions. Half the number of houses are down and dilapidated. Tbey are 
without ceilings, without roofs. There has been no bombing, I know and yet 
the houses have gone down. What have you done? What provision have you 
made? You have got enough forests. Have you ever thought that you should 
provide timber and teak or other building material neCef':<;'lry for the building of 
houses in the rural areas free or at cheaper cost? 

The Honourable Sir Archibald Rowlands: We are making a. ~t t about it. 

Sit. N. v. GadgU: Your principle of taxation, if there is any principle at all, 
is tbat you make t.he poor poorer aud the rieh rieher. It reminds me of what 
th.e Bible says: 'Take from him that hath not and give unto him that hath'. 
Taxation in India, if it is carefully'scrutinised, is such that every truth seeker 
ean come to only oue corwlusion and it is this, that it distribut·es wealth in the 
most inequitable, invidious aud unequal manner. To illustrate it in mathe-
matical terms, if Rs. 100 is the income, then Rs. 33 go to one person, Rs. 33 to 
·33 persons and the remaining 34 to 66 persons. Has it ever occurred to the 
Finance Member that taxation is not merely a means to raise revenue. Taxes 
are a potential factor. they are a great weapon in securing equitable distri-
bution of national income. I want to know what he has done in that respect. 

Prof. N. G. Ranga: Nothing. 

'l'he Honourable Sir Archibald Rowlands: I will tell you. 

Sjt. N. V. Gadgil: What have you done to remove poverty? It can onh' be 
removed hy finding out full employment, by making the system of taxat:on more 
equitable, by planning expenditure in the most sdentific manner. I find that 
the position as reg-arc1s expenditure is the SRme today as it was some years ago. 
May I bring to the Honourable the Finance Member's notice the wise words of 
. the Honourable :Mr. Gokhflle utt-ere(l before the Welby Commission in' 1892 : 

"Ever;. thing depends in 'his tt~  on the nature of the purposes for which the increase 
has been incurred and the results pl'oduced by 5u('h outlay of public money. While in-
creased expenditure in other countries nnder popular control has lJ ~  to bring increased 
~t t  and "ecurity to the  nations and inaeosed enlightenment and prosperity to the l~, 

Otll" continually increa<;ing expenditure has under autocratic management, '~  comtitu-
tional contrn aIrd inherent defects of alien domination, only helped to hrina allout constantly 
'incrf'asing exploitathn of ollr resourC\ls. has retarded our national ~ . weakened our 
national defl'lIcf's and burdened us with undefined and indefinite financial liabilities. Com-
pelll'd to meet the d'amands of a forward imperial frontier policv and the exigencies of 
cODlJuest. imperial· defence and constant borrowing for commercial -enterpril!ell. often under-
taken ill ~  of the preRsure of Eglish commercial 'l ~. our Indian Govern-
ment. has little monev to spare. with all its incrf'Ue of taxation, for pU!"Jl1l!lt\l of natioual 
. education; and I add other nation building activities." 

• • 
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Eveu ill t.he present budget, if we just analyse the figures of expenditure, to 
see how much has gone to the nation building expenditure and wha. 

1 r. 1(. its proportion is to the e'(penditure on uon.Dation building depart-
ments what do we find? Rs. 158·10 crores out of Rs. 355,71 crores are to be· 

~ for nation-building departments. ~  one can call this progressive. I~. is 
the same sorry tale. '1'he Finance 11ember said in his speech that these enemll:S 
have to be fouaht. His Excellency the Viceroy just stat€d as to how they ure 
~. a 

to· be iought. Here are his ,,'ords "From the task of Tomorrow"-No. 1. ~  

sa.ys, "it is to lift the poor man from poverty to security, from ill-health 1.0 
vigour, from ignorance to uuderstandillg". For that they are planning. But 
I do not Know whether the;y are planning for prosperity or they are planning 
for further po'\'erty. 1 a111 sor'·y I have to use this language, nobody regrets it 
more than I do, because I am of the opinion that words are more powerful than 
atom bombs. But truth requires it to be stated that today at any rate, whatever 
is being ·done is not done for the poorer clasees. How do they live? A great 
Sanskrit poet has said "in the llloruing with a small mouth, in the evening with 
Po small mouth, with body cramped and with the sun shining ·and supplying heat 
he l':ld lllet hunger and cold." (Evan sitam Maya nitam ganu ~ ll · 

kT1lshanubhl). That is an accurate description of Indian poverty. Kot that you 
do Int know it. You are just like Dhritarashtra. You know what is bood, but 
you do not want to do it, you know wbat is bad, but you do not want,to desist 
from it. There may be a fatality dogging your steps. It may not necessarily 
be a cOllscious thing 01· a consciollS act, but all the same taking it objectively 
the description is correct. Now, Sir, "-e are told that British rule is going; as 
I said the other day, British connection has been a tragedy. The last act shrruld· 
be a noble act, what began in the equivocation of Lord Hastings and forgeries 
of Lord Clive should end in the execution of an honest document transferring· 
freedom to the masses. 'Vhat you should take baek, may I again end this in 
'the words of a great Sanskrit poet when he says what a man takes to the world 
and what he lel\\"es behind. lIe leaves the wealth in the iron safe, he leaves 
, the cattlp in the shE'd, his wife! inside the room and the relatives in the funeral' 
ground, his body on the pyre. What follows him? Whatever good he ~  done 
follows him t.o the other world. 1£ any precedent is necessary. I shall give it ~  

tbe l~ll l  officials here that when Mahatma Gandhi left South Africa, for good, 
you know he only took one pound per head and left whatever he has earned for 
the benefit of the South African Tleople there. May I appeal to YOll in that 
strain, leave everything. leave your plantations here. do not talk about expro-
priation, leave your public utility ~  in which you have shares, give up-· 
your pensions, you have none enough harm. and let it he said· that whatever h., 
ma,\' have been when he liYed, he died a noble death. 

Jlr. Ahmed E. H. Jaffer: Sir, we are told bv the Honourable the Finance 
Member, I hope it is correct, that this is his last·' budget. 

The HonoUl'&ble Sir Archibald Rowlands: Yes, certainly. 

Jlr. Ahmed E. H. Jaffer: May I therefure pay him Ii personal tribute 
for being the most popular Finance Member India has e"\'er' had. I share· 
-with my Honourable friend Mr. :Manu Subedar the hope t~ eJl.-pressed that we 
may see him occupying a higher positioll in the United Kingdom. If ,,·e have 
more Englishmen of his type in India, 1 think the great anti-British feeJi.lIgs that 
exist in the country at presellt will soon disappear. 

Speaking in this House eleven years .ago, in ~ ll . 1935 on the Finance 
~ ll, I said then and I repeat it this moming that we the Muslims of India. 
demalld from the Government of Iudia, the unclaimed interest lying wit,h them 
III respect of deposits made by Muslims in the post office savings banks, govern-
ment promissory notes Rnd investments in various banks in India. We want 
this amount to be utilised for the calIse of the advancement of Muslim eduC'lltioll. 
Sir, this question has a long history behind it. It was in 1925 that my late father-
Sir Ebrahim Haroon .Jaffer move(/ a Resolution in the Council of State when he-
demanded that this amount should be handed over to the Aligarh Muslim Univer-. 
sity. Speaking on that occasion the then Finance Secretary, Mr. MacWa.ters:-
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.said that "the interest which would accrue on these deposits is roughly Us. 10.000 
a year. At the present. time the amount lallses to Government". After that 
he also considered the questiol1 of admillistrative practicability of this Resolu-
tion. This is what he further says: 
"A.I regards the second point. whl1ther the proposal is administratively practicable. I think 

I can say without hesitation that 80 far as post office savings bank ia concerned. th\lre would 
be no difficulty." 

I hope my Honourable friend Sir Gurunath' Bewoor would also agree with 
that. Further he said: 
"It. will be pOBsible to oredit this interest to a separate account. With regard to cash 

.certificates the posit.ion ia much t.he same." 

Sir. in 1925. it was decided that this question should be postponed for eliciting 
.public opinion from Muslims. Then the Council of State was dissolved. After 
fresh elections again in 1927. the same Resolution was brought forward by my 
lather and it· was then adopted. Speaking on the same occasion. the then 
.Finance Secretary. Mr. Brayne said: 
"It has bMn eatimated that at the outset unclaimed interest in the pOBt office savings banks 

.d08& not amount to more than Rs. 10.000. As regards Government securities. owing to the com 
plexity . of the system. it ia impossible to say how much the amount il. but luch investigatioDl 
'.1' bave bee'l made indicatta an inconsiderable amount. Probably not more, than Rs. 15 000 
.. re involved in thi1l discussion." 

Again the question of consulting Muslim opinion was ~ . Here he says: 
. '~ t, as the Honourable Mover of the Resolution has' stated made very full 

'"'Ilqulriea of tha Local Governments and Muslim opinion throughout India. The majority 
-.t opinion ia in favour of the proposal." 

.i.fter that, the Resolution was finally adopted in 1927. Up to date we do 
'lOti know what is the exact positioll. I feel that we are entitled to claim from 
.. he liovernment of India at the rate of Rs. 25.000 per year. according to the 
·fiiures mentioned by the then Finance Secretary. I would not ask for com-
-pound interest_ We shall be very happy indeed if the Honourable the Finance 
''dember would give us that amount up-to-date and not only that, he would see 
tli.s way to appoint a very sympathet,ic officer like Mr. Cook, the Joint Secretary 
t}t the Finance Department to 'go through the statement of accounts and see 
,-.bat we, the Muslims. get wbat is due to us in future years. 

. Now, Sir, coming to the question of  welfare and well being of Indian troops 
All India, it. is a matter of great I'egret that Indian soldiers l ~  have no 
family hospitals for Iridian troops in India, while the British troops have first 
.. lass family hospitals for them. Similarly there are nl? schools for children of 
Indial1 soldiers. In every military cantonment in India we find first class schools 
.-un ior children of British troops with very good arrangements for their trans-
l)ori in motor buses; but I am very sorry that nothing has been done for Indians 
oma I do not find any provision in the defence estimates for expenditure on these 
'ltems. It was only two days ago that J was discussing this question with the 
VI eUare General Lt. General Sir Noel Beresford Pierse whom I have the good 
-fortune to know for the last ten years. And knowing him as I do. I am certain 
';;hat the interests of Indian soldiers are safe in his hands sympathetic general 
"s 'he is. But he is helpless for want of funds. Whatever schools and hospItals are 
"I.I.n today in the Indian regimental lines are' entirely run out of funds donated 
-by military officers themselves. I feel that some sort of arrangement should. 
.fie made. and I think if the :I<'inance Member strengthens the hands of .L;. 
I.eneral Sir Noel Beresford Pierse matters might improve. 

~'  I come to the grievances of commercial concerns all over India. I have 
10ecelved several representations in this respect in regard to the question of out-
.. tandings due against officers who served in tbe course of this war in the army, 
oqavy and air force. Many of them have been suddenly transferred in India and 
ftU1;side and their whereabouts are unknown. At the moment no army li!;ts are 
.... vlulab·e. and during the course of the war when inquiries were made nf Army 
~ . l t  the reply was that the information could not be di,:;elosed. Now 



INDIAN FINANCE BlLL 2663-

t.hat the war ilS ~  1 hoptl Goverllllleut will appoint ill every AI'ea COlDDl&nd 
l tt ~ of aujw;tmellt unuer the C'.lairmalllShip of the Brigade Ccmmander 

_collcel'ned tQ Si:!tl that claims put fJl'warJ by the commercial concerus are looked 
into and settled aud the amounts rl:lco\'tlred from the offictlrs concerned whether-
they are ill India or in Englaud. 1 am sure that the General Headquarters in 
India and the War Offictl in Euglalld will co-operate in bringnlg to book ihese-
defau:ters who IHn-e Cou\'clIiel1tly uisapPtlareu from this cJulltry under t'le plea 
of terminatiol1 of the wur. 

The other day the Fillanctl Member very 'kindly said that he was reducing 
three annas per gallon from the duty on petrol. In my budget speech the other 
day I referrtlu to the question of tltl u.bJlition of petrol rationing. I am afraid 
no atttlntioll  was paid by the Fillanctl Member in his reply the other day. So " 
I repeat that it is no UStl reducing the' petrol duty ~ you cannot make sufficient 
petrol a milable to the consumers. ~  that the war is over aud the situatbn has-· 
improved 1 ftld that petrol ratiolliug should disappear immediately, if possible 
by the end of April, so that from t:le lltlxt quarter we may have as much petrol 
available as we require. Secondly we want t ~ cars should be manufactured' 
in Iudia, and every facilit,y should be given to those cOllcerns who are floating 
these compalJies for that purpose. ~ t only that, but the prices fixed for these.· 
cars should be such that they may be within easy reach of the middle class-. 
people. Today it is very difficult to buy a car and even if you want to buy a.. 
second-hand car you have to (Jay a good bit of IDOlltly. 
Now I come to the question of direct recruitmf'llt to the Imperia! Police-

Servioo. Speaking about the Province of Bombay I very much regret to say. 
that in the last 15 vears not 1D0re than one Muslim has been recruited to this-
.branch of the ~ . I forgot to bring this point specifically forward cn the-
cut motion t,he other day hut I hope that in future recruitment the ~I  of 
Muslims will not be overlooked and the -quotas that we are short of now. will be-
made up. 

Prof .•. G. BaD.a: And it should be completely Indianised. 
Kr. .Ahmed E. B . .Jaler: Certainly I want Indianlsation first, but out of 

that I hope our quota of 25 per cent. will be given and t~  deficit made up. 

Now I shall draw the attention of Goyernment to t~  serious concern lrith-. 
which the present policy regarding salt is viewed by the Indian salt industry. 

Kr.Preaident: J'he Honourable :Member may continue his speech alt-eE' 
Lunch. 
The Assembly adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled aft,er Lunch at Half Past Two of the Clock, Syed. 
Ghulam Bhik Nairang (one of the Panel of Chairmen) in the Chair. 

Kr . .Ahmed E. B . .Jaler: Sir, I now wish to draw the at.tention of the ~ -· 

ernment of India to the serious concern with which their present policy regard-. 
ing salt is viewed by the Indian salt industry. I trust that the Honourable th& 
Commerce Member will consider it necessary to tell the House of the steps h& 
proposes to take to remo:ve the legitimate apprehensions of this national 
enterprise, and to safeguard its position by remoying foreign competition parti-
cularly from the Middle East countries. The apprehensions of the Indian saU;" 
industry are justified and their grievances need to be looked into immediately. 

The Government of India favoured the establishment of a national salt in-
dustrv as they have relllized that it meant progressively lesser dependence of the 
, t~  on foreign sources for an essential commodity like salt. Within a few 
years, the existence of the Indian Industry was t~ t  by foreign salt works 
from the Middle East ports viz., Port Said. As a result of many representatiol!a 
and a tariff enquiry. the Government of India enforced a policy of protection for 
the benefit of the Indian salt indllstry from 1931 and the protective duff' was; 
continued until the year 1938 when it was not renewf'd. 
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'l'he 'lI01lourable Sir Kdward Benthall: Wha.t document is it? 

lIr. Ahmed 1:' 1I. Jaffer: These are my notes. I am not reading any docu-. 
ment. 

0[' the lapse of the protection an impetus was given again to foreign salt 
works to send shipments of salt to Bengal in iarge quantities and Port Said pa.rti-
.cularly took advantage of the market to recenter it. 

The Salt Survey Committee, which Government of India had set up in 1931: 
.had reported that India could be made self-sufficient with regard to its requira· 
ments of salt by expanding the potentialities of the existing salt works in tlie 
c.ountry. According to their estimate the West Coast Salt Works could increase 
t,heir output from 2,20,000 tons to 4,3;3,000 tons per annum. The auticipations 
of this Committee have been fully justified as today their productive capacity, 
on a cOllservative basis, amounts to 4,70,000 tons. The \Vest Coast Works are 
thus in a position t.o meet immediately 80 per cent. of the requirements of Bengal 
.sud its adjacent markets. 

I regret to say that as a ~ lt of'the war the position of imports of salt into 
Bengal altered radically to the detriment of the Indian industry. There was a 
considerable decline ill imports from the \Vest Coast ports, and a cOl'reSpOndin3 
increase from foreign salt works, particularly Port Said whieh took away a large 
share of it. It may be pertinent to observe that a result of the war w:len other 
industries in India have made advance under Government encouragement, the 
Indian salt industry has had to put up a hard struggle to maintain its pqsition 
and retain a fair share of the trade in Bengal. This can only be ascribed to the 
neglect of the Government of India to look after the interest of the Indian 
industry by permitting import .. from foreign sources under one pretext or another. 

One of the main reasons for the dwindling of the imports from Indian salt 
works was the reduction in .the number of ships placed at their disposal for salt 
traffic. For example. in 1939-40 while 70 ships carried salt from the West Coast 
\Yorks to ports of Bengal, in 1943-44 they were reduced t.o only 11 ships. 
During past two years only two ships a month of about 12,000 tons capacity 
~  being allotted to \Ye>;t Coast as against Bengal's requirement d 45,000 
-tons of salt per month. The Honourable the Commerce Member stated in his 
·.answer on the 28th February that during the war it was necessary to build up 
stocks us a precaution against salt famine, but the House would like to know 
from the Honourable the Commerce Member why it was necessary to curtail 
shipments from W.est. Coast and starve the Indian salt works of their legitimate 
:share of the Bengal market and at the same time buila up stocks from Port Said 
and Red Sea ports. To talk of building up stocks of salt against famine by 
'foreign imports is unconvincing when the Honourable the Commerce Member is 
aware that during the critical period of the war when the menace of .Japanese 
:submarines in the Bay of Bengal was serious, it was only the West Coast Salt 
works who were prepared to take the risk of navigation arid ship salt to Bengal 
ports, and neither Aden nor the Middle East salt works would take the risk. 
The consequence of heavy salt shipments from foreign sources has not only re-
sulted in a grossly overstocked position in Bengal, but has brought t1e Indian 
Salt Works almost to the point of closing down. At present there are between 
Karachi and Kathiawar nearly 17 salt works. The Honourable the Commerce 
Member said the other day that during the current six months Bengal will get 
5 ships of salt from the West Coast snd four from Aden. Can the Honourable 
the Commerce Member explain the necessity of providing four ships to Aden 
and giving to the 17 salt works on the West Coast only 5 ships in 6 months? 
Did he realize the implication of his policy and of the effect it has had on. the 
salt works on the West Coast? The Honourable the Commerce Member must 
be aware that many lakhs of rupees have been invested in the Indian sa1l1 industry 
and the policy that the Government of India are following is likely to lead to the 
extinction of the industry unless the Government of India completely revise thelr 
-policy. .  , ~ !  ) 
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I wish to draw the attention of tl:t.e House to thfl ans",er which ~  Honour-
.able t"::!e Commerce Member gave on the 28th 1<'ebruary when he t ~ that tha 
Government were not in a position in the present situation to discontinue 
-imports of salt from foreign sources altogether.  This House is entWed to know 
what is the 'present situation' and what are the reasons which prevent Govern-
ment from stopping imports of salt from foreign sources other than Aden? The 
maintenance of a well established salt industry on the continent of India is vital' 
to the national economy, because salt is basic commodity; it is necessary for tbe 
development of the chemical and agricultural industries. It is also important 
for vital national defence purposes. In view of this, we demand that Govern-
ment should stop imports of salt into India from Red Sea and Port Said imme-
diately or else they should adduce sound reasons for wishing to permit these 
imports 

1 strol1gly urge the Government of India to examine the case of the Indian 
.salt industry inlIrediately as these issues are of great importance for the industry 
whica is 01 national importance. The 1Iembers of the industry have taken a 
serious view of the present policy of the Government of India and have a right 
to-expect 'hat Goverument do take adequate and early steps to safeguard their 
illterests. I sillcerely trust the Honourable the Commerce Member, who has at 
heart the welfare and well being of the Indian industries, will take immediate 
steps to see that the grievances of the salt industry are looked into and justice 
is done to their cause. 

:.iss X&Diben Kara (Nommated ;Non-Official): ;Mr. Chairman, I regret I can-
not support the present .I!'inance Bill. Being the representative of the poorer 
classes in this country 1 cauDot possibly support this Bill which I think is an 
.attempt at placating the upper classes. The present incompetent Government 
realizes that it is 110 more possible for them to continue to rule tbis country 
unless and until they make certain concessions to the upper classes. They are 
trying to be in the good books of the vested interests of this country. They 
have a lingering hope that by doing so perhaps they will be accepted as junior 
partners. If anyone listened patiently to the speech by a member of the; 
Europt'an Group, he could not help feeling that all that they want now is junior 
partnership in the exPloitation of this country. 

Xr. Geoffrey W. Tyson (Bengal: European): By o-overnment or the 
European members? J 

Ili88 Ka.niben Kara: I am coming to that. 
The present Finance Bill seems to me to be yet another example of the 

graceless acts of dying Imperialism. Sir, I have the proud privilege to belong 
to the Radical Democratic Party which, Sir, was the first and the only party in 
this country to visualise that as a result of this war the very foundations of 
imperialism would be shattered. The Radical Democratic Party was the first in 
this country .  .  .  .  .  .  . 

Prof. 1(. G. R&nga: No, no. 

Kiss Ka.niben Kara: ... -. to realise this situation which had arisen in the 
world. 

Sri X. Ananthasayanam Ayyaugar:. You are the hench-woman of the G:ov-
ernment. 

Kiss Ka.niben Kara: The support which was given to the Wilr was whole-
hearted and purposeful. It was a bold and scientific step which was taken by 
the Radical Democratic Party of which I am proud to be a member. 

Pl'Of. 1(. :G. Ranga: That is why you are here. 

JliIa K&Diben ltara: I am not going to be disturbed by these interruptions. 
1 am glad that the attitude which was adopted by a young Bnd small party i. 
-support of this war stands vindicated. 

Sri K. Ananthalayanam Ayyugar: With ;B.s. 30,0001 
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.... K&Diben ltIra: What about monies received by Harijan :Fund, the 
Planning 'Committee etc. from various -governments"! Let us not. sturt t~ t 
controversy here because I have lot·s of thillgs which I ~ say o? the pomt. 
Today every paft.f come forward alld wants to ha'-e a share III the ~l. t  of ~  
United Nations and the defeat of the Axis Powers. All the pohtlCal p.artles, 
who opposed the war in thJSe days are very ~  to reap t ~ frui!s of victory 
after the vrar is over. '1'hese people have overmght turned a"amst t~  .Japanese 
and are t-oday rejoicing in the victory of the allied powers. 

Sri •. Ananthaaayanam Ayyangar: You have calumniated us ruthlessly. 
~  ! 

JliIa ][aniben It&r&: The so-called rice soldiers of yesterday have become alt 
of a sudden the pl'Jll<] assets of my friends 011 the other side, and they call ~  

our Army our ~  aud our Air Fot·ce. Toe victory if it has been won, has been 
WOll ,~  of the' !>weat and toil of the working elasses, :111d the peasantry who 
are in the air force, the army aud navy of this country. If any benefit as tht3 
result of this war can be claimed by any party, it should be that pal·ty l .~ 

which can claim to represent these people. In spite of the opposition of th'3 
National Congress, these are the people who fought the war and have won the 
war and have destroyed Fascism and they have prevented this country from goin'I 
under the clutches of Japan. 
Now, let us turn to the acculllulation of t.he sterling balances. Who ~ 

claiming the sterling balance!;? \Vho owns them? The owners are not the 
people who opposed the war yesterday. The owners of the sterling balances 
are ;Iot the handful of industrialists of this country. The owners of the sterling' 
balances are the poorer sections of the people who fought this war Hnd on account, 
of whom the war was won. The sterling balances should be utilised for t':e deve--
lopnlent of state-owned key iudustries. The sterling balances will have to be 
utilised for the development of agriculture. They will have to be utmsed for 
relieving the burden of indebtedness on the peasantry. They will have to be 
. utilised for developing and undertaking public. works. These are the things for 
wruch the sterling balances can be legitimately ut.ilised. The sterling balances are' 
the property of the people of this country and I p.xpect that the Finance Member 
will have something to give to the people who have helped him to win this war. 
Now coming to the Finance Bill itself, I am sorry to say that it is a very 

disappointing affair. I am not one of those persons who believes t',at there' 
should be no taxation. I believe in taxation aud more taxation. Without taxa-
tion it is not possible to run the state in the interests of the people_ Taxation 
there will have to be but the Government will have to be run in such a wav as 
win ensure the prosperity and progress of the ('ountry. The present ~~ . 
ment, Sir, up till now has been functioning not in the spirit of serving the people-
but. in the spirit of policing the State. The days of policing are over. The 
GOVl"rnment nave to aet as if they were there to serve the cause of the peopJe. 
In order to do all t.hese things, we shall have to have our revenues expanded. 

Beeause as I said before, so long as our country is living in a state of semi-
starvation, so long as there is no purchasing power in the country, I cannot 
visualise how there will' be ind ust·rialisa tion. I cannot imagine how the peopl" 
can think of the industrialisation of this country when 90 per cent. of our popu-
.lation is perpetually living under semi-starvation conditions. Unless there is an' 
internal market there can be no development of industry as the Fin811ce Member 
visualises and there will not be any l~t  of creating an internal market so 
long as the present economic and social structure remains the same. Under t'Ie 
present feudal system which exists in this country, is there any possibility of 
expanding industries. The countries t.hat can be industrialised must first create 
a home market and in order to create a lJOme market, vou ,vill have to lift the 
peasantry .out of the out-moded structure of society ~  they arp :iving under -
age old oppression. They are heavily indebted and have to work under primitive 
fGIldiiiollS. Unless our people are freed from such conditions, it is not a praetieal 
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proposition to talk of industrialisalion. These things will have to be done fi.r&t 
and when I view -the ~  Bill from this poiut of view I cannoJi help feeliDB 
~ t it has no underlying principles which will show any ray of hope to the starv-
ing millions. . 

I was very happy yesterday to listen to my friend in the European Group 
drawing the attention of the Finance Member to the coming flAmine and he ~ J 

made certain valuable suggestions. But let me draw the attention of the Finance 
Member to the fact that it is not a matter of famine today or a famine tomorrow. 
ludia is perpetually underfed. Indians have always been a semi-starved people 
aud so long as the Budget shows no underlying idea of helping these semi-
starved people I as a representative of the common man of the country cannot 
support a budget of this kind. The ~'  Member instead of showing any 
concern or sympathy for the conditions in which our Indian people are existing 
today, conditions of semi-human existence, nay sub-human existence, has shown 
great concern for the rich and has offered his helping h"nd to them by proposing 
the abolition of the Excess Profits Tax. I welcome the speech of my Honourable 
friend, Diwan Chamall Lall, who also thought that the abolition of the excess 
profits tax was not justified, that the money realised through the  tax could be 
utilised for the betterment of the coIIlJI}()n man of the country. I take it thafl 
when views are expressed on the floor of this House by responsible members ot 
the Congress Party, they are the views of the Party as a whole, and that the 
Congress Party is aga!nst the abolition of the Excess Profits Tax. 

Prof. 11. G. BaDp: That is the view of the Congress Party. 

Kill Il.aDiben ltar&: I am very glad to get that assurance. If that is 80, 
I would request the Honourable the Finance Member to take notice of the viewll 
expressed in this House and amend his Bill accordingly. At-a time when the 
country was facing the danger of aggression from outside and starvation and 
hunger illside, these are the very classes who minted-money at the cost of the 
poorer sections of society. These are the people who in any other country would 
have been treated as thieves, thug. and dacoits. They would have been impri-
soned but in this country the Finance Member has extended lit helping hand to 
them. 

Sri M. ADantb.u&yaum Ayyaapr: He is dallying with them. 

Kiss Il&Diben ][ara: ~  I stop tp think why such a thing should have 
happt'ued, why such a COnCel'll has been shown by the Honourable the Finance 
~ l lll  for such anti-social elements in society. who to my mind should be 
regarded as thug8 and dacoits and enemies of the country, it seems ~ me thd 
he is hoping that if these people are relieved of the Excess Profits Tax, perhaps 
they would develop industries, they would undertake public works which would 
eventually result in giving employment to people and raise their standard d 
living. I am sorry that the Honourable the Finance Metnber ha.s not yet learnt 
a lesson from the war, if he still feels that there is a possibility of private enter-
prise being in a position to raise the standard of living of the people. I am sorry 
for him if he thinks so, even in these days when the capitalist system in all the 
countries has not only failed but led to a devastating war. Yet in spite of that 
if the Honourable the Fillance Member w.ants to pill his hope on a handful of 
industrialists in the belief that if they are relieved of the Excess Profits Tax. 
perhaps they would develop their privately owned industries thus solving the 
problem of unemployment and raising the standard of life of the people I have 
IlD words to express what I think of the Honourable Member's credulity. 

If as a result of the present Finance Bill the country has to face unemploy-
ment and famine, let me sound a note· of warning that the present Governmenb 
will have to be l ~ for it. They will have to take the responsibility, if as a 
result of this Bill there is greater unemployment, starvation, death and diseaSe in 
the country. The charge ,rill he At thf' doors of the Government of the country. 
Does he not realise that in the present Rtructure of society it is impossible, even 
with the best will on the part of the industrialists of thie countty, 8S long as the 
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inciust.ries are m the hands of a few p'eople, that, the standard of livini of the 
people can ever be raised? 

1Ir' ~~  T.he Honourable ;Membe:(s time is u:f. 

'!he J,IoI1oarab1e Sir ArChtbalcl ltowlaDd8: I will give five minutes of my 
time. 

Kill 1Ia.aiMD. Kara: Apart from death and estate duties other measures 
should have been taken for the be.u.efit of the people. My friend Dr. Ziauddin 
Ahmad has given the vast sums accumulatt:d by a few people during the war' 
a proper name-Rupee Balances. May I ask why the rupee  balances l~ 

Dot be made avaiIaDle for public purposes through appropriate taxation? . 

Mr. OAairmaa: The Honourable ~  can ha.ve three minutes more. 

lIr. Alildur Beb.,.... Siddiqi (Calcutta and Suburbs: ;Muhammadan Urban): 
I thiuk the Honourable the President said that ordinary members, could have 
anything between 20 to 30 ll ~  .  .  .  .  . 

Seve'" ~~ l  ~  Only 20 minutes. 

JIr. Abdur RahmaJ;l Siddiqi: Therefore I submit that. our llonourable si6ter 
should be allowed to go on. . .. .ani. ][&1''': I regret that the Honourable the Finance Member 
has adopted a very timid policy: instead. of boldly taxing the richer sections 
of It9ciety, he has pinned his ~t  on them. In other words, he is trying to 
hand over, tied hand and foot, the Indian masses to the mercies of the upper 
classes. There are vast possibilities for development in OUr country in men 
&J;).fl mat,erial. If this country is left in chaos and t t~  by the present 
Government, it will not be because we are 18(}king in resources, in men and 
material, it will be simply because the Government lacked the courage to 
adopt a bold policy to reconstruct the entire society. 

Ll!oBtly, I must say that ~ this bill I find the shadow of coming events. 

'l'he British Cabinet Mission is coming here for a. poljtical settlement. All 
the indications ihow that the reality of power will be in the hands of the few. 
People talk of freedom and of independence. But it will merely be a ret>lace-
ment of the white by the brown. We will have in this countr;y: the rule of the' 
Indian upper classes in place of :t.he rule of the British imperialism. I cannot 
feel enthusiastic about a political settlement of this nature, because to me. 

that will not mean any improvement--it will only mean a con-
a P. M. tinuation of slavery though under different masters; and change of 
masters does not mean, to me, freedom. But that does not mean that I am 
in the least enthusiastic about the present government, because I feel that 
the present Government, has acted as policemen and as tax-gatherers for the 
upper classes. They have not acted in any other capacity-they have acted as 
mere tools in the hands of the upper classes of this country; and I am afraid 
'that the same will continue if my friends on the opposite benches move a 
l ttl~ closer this side a.nd occupy the treasury benches, which ~l' friends on 
the treasury benches are now very anxious to quit. An understanding has 
~  reached between the present occupiers and the would-be occupiers. 
That is why during the discussion on the buget, even t.hough I was not here, 
from what I could follow from the press reports, I felt that there was. nothing 
but ireat appreciation for the Honourable the Finance Member and 1 am surpris-
ed that now the tone of the speeches ,haa changtwl. The reason 1;0 me ia ver;-

, I 
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<clear, because orders have come from the high command, the working com-
t~ ·Glil t_ ()8\'lPNIS •  •  •  • 
Kr. OJaairman: The HOl'lOUrable Speaker had better finish her speech now. 
Jlilit :.aaitIen Jtara;: That being the case, the Congress may throw out the 

;HiM' asa politieal stunt. I have no sympatny with the Bill becaUSe laB-va 
my fundamental difterences with the underlying policies of the Bill. 1 Sbollldi 
have-expected frt>m the llonourable tlae Finance l(eJllber tba. the firs. peace <time 
budget shoulCi have been fi'antM with the object of pooling the entire I1eBOUrCeS 
of the eountry in the public treasury and utilising them for the betterment of 
the -common man of this country. 
Sri. N. lIaraya.na.mu.rtbi (Ganjam cum Vizagapatam: Non-Muhammadan 

Rural): Mr. ChaUman, encomiums ha.ve been s80wered _ t8e Finance 
Member-encomium after encomium-for what ia Btw.'led by u.terested. peop_ 
to be a departure from t.b.e old ruff of 8.udget JIlWiD@. He is oreitted _ ltiB 
skill and forensic. abilities, :for ha.ving mad& a departure from t.. old: methocht 
and for presenting wha.t is thus advertised to be a liberal and sympathetic 

~t. But so far as our party is concerned., we haw JMVieI' jeined in tIun 
encomium. From the very beginning, even from the day OB which the budget 
was presented, our party has made it absolutely clear that the budget has 
given nothing for the poor man. If there is any party or eaf;ablished organisa-
tion in the whole of this countq, which can take care of the interests of the 
common man, it is the Indian National Congress, and no other like it. Other 
mushroom parties and' organisations C8I!.not claim to be better guardians and 
better protectors of the rights and interests of the CommoB man than the 
Indian National Congress itself which bas got, a glorious record of Sixty years' 
fight for the people of this country. irrespective of class, caste or any other 
distinction among the peqple.-Of this country. The independence for which 
the Indian Nationa.l Congress is and has been fighting all along is -for every 
man., every woman and every child and every elMS of people in this country. 
The Congress has a.ll along proclaimed its ideal as to safeguard the interests 
and libeFti.es of the entire nation, aDd not of anI-section of it. So either the 
R()llvllrable lady member who haR just spoken before me, or any other section 
of the House. need not have any fear or doubt whatsoever that ~ the transi-
tional stage, in case of any transference of power by amicable settlement, if 
by God's grace anything turns up and the interests of the country are placed 
in the hands of the Congress, I can assure every section, not only of this 
House, but every political party, and every man born in India and claiming 
this with any patriotism as his motherland, that the Congress will be the 
organisation that will make and work for the establishment of a cent per lJent 
8.waraj for the people .  .  .  . 
Mr. M.uhammad Nauman (Patna and Chota Nagpur r.um Orissa: Muham-

madan): May I  -ask the HonoU1'8ll>le Member what did the Congress minis-
tries do in their own time? ~ you got any record of that? 

Sri 11. lIarayanamurthi: Coming to the Finance Bill, the Finance Member 
himself claims his budget to be a mark-time budget. Now, Sir, it is not a. 
mark-time budget that the country expects of him at this st.age. Immediately 
after the termination of one of the greatest world wars, India has a right to 
expect a peace time budget, a peace time budget of far reaching statesman-
ship imd constructive proposals and plans for the emancipation of this country. 
Nothiut; of the kind is "'iven in the budget. I do not doubt even for a moment 
the forensic abilities ot the Finance Member. I do not grudge him the com-
pliments that are being paid; but I refuse to join in them because he has not 
done anything for the common man, for the poor man, as has been pointed 
out hy all the previous spea-kers that have spoken already on this subject. ' 

The Han 'ble The Finance Member claims and perhaps expects cheap 
popularity by the abolition of the excess profits tax. That Was not asked for 
15y us; and just now the Honourable Lady member, speaking before me, has. 
been asking what the. attitude of the Congress iI" tow.ards this. The Congress 
never asked for the protection of vested interests. Congress on the other hand 

... 



2670 LEGISLATIVE ASSEMBLY [20TH MAR. 1946 

L Sri ~. X arayauilmurthi] 
has got its own definite views on these and other matters, relating to  taxation. 
The Congress has never asked for the complete abolition of the Excess Profits 
Tax. On the other hand the Congress has all along been pressing for the 
utilisation of every pie available in the finances of. the Government for the 
betterment cJf. the country and the entire nation; If the Honourable the Fiuance 
Member is bidding for cheap popularity, it is because he is aware of the fact 
that h!s budget is only to mark time and that he will have Do responsibility 
to shoulder in the near t ~ We are aware of the fact that even in England 
the excess profits tax has not been completely aboljshed. As has been said by 
several of the previous speakers, it would have been much better if he had 
planned directly a big nation·building programme and had utilised these 
monies for the benefit of the common man. But we cannot blame the Finance 
Member alone for this, because if the various Departments of the Govern-
ment had their own definite programmes and plans for postwar reconstruction 
and, had they pressed for the necessary money, perhaps the whole shape of 
tlhe present budget would have been different. But we know how the present 
Government Departments are working. In England if they have conserved 
50 per cent of the excess profits t ~, it is because England is a self.governing 
. country which knows its own postwar requirements ·and has got its own post. 

• ,! 

war plans. But here we are governed by a government which neither knows 
the country nor even its own mind. Take, for example, the case of the Infor· 
mation and Broadcasting Department, which has suffered a very drastic cut 
at our hands. We have cut the supplies to the extent of 93 lakhs. Does it 
mean tb,at the entire body of elected members of this House who have voted 
for it do nob know the importance and the imperative urgency of itlfonnation 
and the need for a real kind I)f national propaganda. Not at all. The cut was 
intended to destroy the present cobweb of corruption, nepotism and jobbery 
that was going on in the name of Information and Broadcasting. We know 
how to organise our own department of information when the time for it comes. 
We shall have our own publicity and information departments both in the 
provinces as well as in the Centre'. My point is this. '~t  departments 
had their own constructvie plans for nation.building and if they had come 
forward with their definite plans for progress and expansion, that cut would 
not have taken place. 

Take again the instance of the refusal of the rail·road co-ordination plan. 
We are not opposed to the principle of the nationalisation of transport. In 
fact, the scheme that was brought and placed before us was not a real nation· 
alisation of· transport project. For that matter, they wanted to kill bus com· 
petition and get more  money for the railways at the cost of the poor hus 
owners. If there had been a real nationalisation of transport and if the Go ... · 
ernment had come forward with a full fledged nationalisation programme, the 
Congress and every other progressive party -in the country would have been 
the first to support it. For instance, along wit.h the nationalisation of trallsport 
or "rail road co-ordinaiton" as they called it, if the Government had brought 
forward a definite plan for a national automobile industry, the whole nation 
would pave been glad. There are very many key industries which the Govern. 
ment themselves ought to take up in a post war period like this. They could 
have raised a huge loan if necessary. Did they not. raise huge loans when 
they required money during war time. Just like that, if they had raised a 
huge loan the whole nation would have responded as gloriously as it has 
responded on previouB occasions. The main charge against the Government 
is that it does not know its own mind. It has not got any. comprehemive ,.r 
clear Cllt or definite plans of nation building and that point has already been 
emphaaized. 

I was just now speaking of the drastic cut which we carried in t he case of 
the Information and Arts Department. Simply because we pasBed the Broa.d-
casting Depf¥1;ment without any special cut, it should not be taken that we 
are satisfied with the working of the Broadcasting Department. We have a 
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great deal to sa;}: against the working of the Broadcasting Department. It has 
not brought forward any definite proposals for expansion even. though it is >lOW 
neady 7 or 8 years since the A. I. R. and other broadcasting institutions and 
the department was started in this country. Even all the provincial capit8.J.s 
are not as yet equipped with broadcasting stations. There is the case of 
Patna about which the other day the Honourable Member was being aslted a 
question. ~  Provincial headquarters of Orissa, Cuttack or other provincJal 
et'ntl'es like ~ l' and Karachi have not got any broadcasting stations. As 
far back as 1936 or 1937 experts went and inspected and approved a spot at 
Rajahmundry in the Andhra Desa but none of these projects have materialised. 
even though 8 years have now elapsed. 
[At this stage, Mr. Chairman (Syed Ghulam Bhik Nairang) vacated the 

Chair which was then occupied by Mr. Deputy President (Sir Muhammad 
Yamin Khan)]. • 
Take again. the questi'ln of encouraging the manufacture of receiving sets 

anci supplying cheap radio sets to the people. There is nothing of such expan-
sion in these budget proposals. I 

Let alone industrial planning· even so far as pc.litical planning is concerned, 
the present budget does not forecast anI good to this country. For instance, 
take the question of the reorganisation of the Provinces of India on a linguistic 
basis. This is a question at least 35 years old. The Andhra movement and 
several other movements sucb as the demand for the unification of the Kamataka 
have been on the anvil for over 40 years. Several Resolutions have been passed 
favouring that proposal. In the pre-Montagu Imperial Legislative Council also 
a Resolution was passed accepting the principle. The Montagu Repor. 
accepted the principle and subsequently the Madras Legisla.tive Assembly 
passed a Resolution and very recently the Council of State also . passed a 
Resolution agreeing to the principle of reorganisation of the entire proviuces of 
India, on a linguistic basis. The Indian National Congress has accepted the 
principle in effect and yet the Government does not seem to be aware of the 
concensus of opinion. The revisiPn of the boundaries may be primarily a matter 
of the provinces concerned according to the present constitution but the general 
question of appointing a Boundary Commission for the whole of India and the 
reorganisation of the whole country on the language basis .is essentially an 811-
India matter. The Government should have taken up the consideration of this 
question ldng ago. These reforms are long overdue and would have been taken 
in hand long ago if there had been a national government in existence in this 
country. Let me say in this connection that the demand for a separate Andhra 
Province or a Karnataka province is not based on any separatist or clannish or 
communal cry. The demand is based on the fundamental principle that if the 
Government of the country is to be a real Government of the people by the 
people for the people, then it should be in the hands of the > 

people themselves. It is on this grouna that we have been agitating so that we 
may be in a position to safeguard the interests of the common man. If there 
wert;' iiuguistic pro\"inees, and if the aetual cultivators and the actual workers 
of the country had been able to participate in the administration of their own 
province, irrigation projects and things like that would not havs been neglected 
in the manner in which they are being neglected by the. present Government. 
In the present budget even with regard to irrigation scbemes and hydro-electric 
projects much attention does not seem to have been paid. Being on the 
Standing Committee for Labour, I know that the Government of India this year 
are going to carry out four major projects of which the Ml8hanadi Project in 
which I am directly interested as coming for Orissa is one. As a matter of 
fact after a delaI of about 20 years this is being undertaken. I know there are 
three other majool' projects. the 'Damodar Project,' the 'SoDe Project and ,8 
(ourth project somewhere on the Indus. All these are long overdue ones which 
nre being taken up now. There are very many of this nature which the Gov-
ernriIent should iImpediately undertake in aU the provinces. Some of them 
may be primarily matters for t ~ Provincial Governments to take up but the 
lead in matters of this kind must come from the Central Govemment especially 
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in view of the grav,e food crisis facing the country, as well as in the interests of 
the agricultural development for which the Government have to start an All-
India campaign. The sooner therefore the Government takes up these projects 
and carries them ou.t, the better. 

Let alone the naiionalisation of industries. Take the question of the en-
couragement of private enterprise.· The Honourable the Finance Member claims. 
some credit for the abolition of the duty on raw material imports and machinery. 
But it may be noted that the Government is going to get more customs rfdvenue 
from manufactured goods to be imported in the current ;year than during the 
war-period. What does it mean? It only means that the;y are going to dump 
this country with manufa.ctured goods from other countries. Nothing has been 
done to develop our local industries. Unless that is done on an all india l~. 

with regard to nationalisation of industries as well as by way of encouragemfdnt 
of cottage industries in rural 8l'eas, nothing tangible can be effected in tha 
economy of this cmintry. Mere exemption of duty On imported raw materials 
will 110t help matters, even in this matter a great injustice has been done tl) 
the Film Industry of India. They propose to tax  the entire quantity of raw 
film required on a linear foot basis at the rate of half anna per foot. Like the 
raw stock for any other industry, raw film is the raw product required for the 
film industry, which has .. rightful claim for protection and encouragement at 
the hands of the government .• As far back as 1928, there was a CinematogrQph 
Committee. under the Chairmanship of the late Dewan Bahadur T. Rangachariar. 
Which enquired into and reoognised that raw film is as much raw material as 
any other and ,that Government should exempt it wholly from import duty. 
Even though 18 years have lapsed ever since and even though also subsequently 
in 1932 the aame question was discussed on the floor of the House-Qn the 
motion of Mr. Jadhav and the then Commeroe Member Sir Joseph Bhore 
promised sympathetic consideration nothing was done and now instead of 
giving protection they are going. to levy a tax of six pies per foot in the shape 
of import duty. This is a great hardship. I shall deal with t ~ in detail when 
the House considers the Bill olau86 by clause. 

Now, Sir, a word with regard tq, food, problem. I need not speak at length 
as it has already been covered by the previous speakers On the subject. In an 
emergency like this, as was pointed out by my Honourable friend \1;r. Lawson 
yesterday the food problem should not be left to be the concern of only one 
Department of the Government. The entire Government machinery should be 
set in motion and the Government should take extraordinary measures for en-
couraging agricultural production of the coun.try as well as supply of food stuffs, 
distribution and procurement and everything connected with it. In that respect 
also there is no definite plan or programme envisaged or provided for in this 
budget. Of course the present Government is only biding its  time. It is in a 
transitional stage. That is wh;y the Honourable Finance Member does not 
8eem ~  have made any provision for an all-round and ~  programme-
of reconstruction and therefore the present budget is whollI disappointing. 

1Ir. Muhammad Bauman (Patna und Chota Nagpur cum. Orissa: Muham-
madan): Sir, I do not want to comment on the taxation policy of Government. 
as I have already said what I felt about the budget proposals in my speech on 
the general discussion. I would confine my remarks on the present occasion 
to a particular Department, the Civil Supplies and Industries which has been 
concerned with the supply of the necessities of life only second to food. On 
10th \larch 1945, speaking on the Cut Motion in this House I made my point 
of view very clear in the matter of marking of prices by this Department . 
. It renlly remains a mystery to the common man as no body can understarlll 
the method and process of marking of prices on the cloth by this De{)Brtment. 
We find that latha of inferior qualities are marked at higher rates compared to 
latha of superior qualit.y. I understand this is probably due to the fact thllt 1J 
fixed rate of profit is allowed to all the mills and because certain mms have 
particular proficiency in producing certain kind of cloth, say, for ins1ianee', IIJtJi.cr 



these mills can produce at fourteen aonas a yard, whereas for others it costs 
nead! ~ . 1-2-0 a yard. This price refieets ~ -. the ~ l  at ~~l ei:-tnlll 
and reta:lied rates. A:8 t~  element of oompeti'tion has been tabu ,,'Way from 
these ~ ll  because pf. tae Government ~  being 'marbd on theDi, I woUld 
only pomt .out that thie matter should ~ fully m,V'estigated in'tiO. Thia ~ Wll&1I 
I said when spea.king last .year but I do nob think the J>eparlment nas d6he 
anything so far in their. OODlleetion. The only concrete 'lUggestion in this ~  
is that those mills which are efficient in producing a pai-ticular kind of l ~  
like latka, muslin, shirtiilgs and 80 ~, they should be asked to concentrate 6n 
the production of that particular quality alid vari'ety which they can produce At 
a cheaper rate and with better skill. To make myself more clear, I would say 
this that supposing a certain mill can produce Latka at the cost of Rs. 0-14-0 
a yard. which is finer and of better quality than the other mills which can I)n1y 
produce at the cost of one rupee, then that particular mill which has its costing 
at 14 As. per yd. should be asked to concentrate on the production of that one 
type of cloth, tha.t is latka. Oth\3r mills in the flame way should be 8urt-eyed 
~  ~ which. ~  kind of cloth ~  ~ t .. ' !  ~ t in .quiility ~ ~ ~  
10 pnce. ThIS IS 8. concrete auggestu)n Mrleh I want to offer to the Depaitri:l6n1l 
if they would cBre to pay heed to thiS. If they insiiJt on Bouting lI ~  in 
this House, we can not help it in the present circumstances . 

. Now; I come to the position of Muslim trader*. lam sorry the Honourable 
Mr. Waugh is not present here. I *owd like te refer him t ~ litttet to ~  

during last February in which he said that out of 816 licences iasueli, f61' ~  
sale of woolen cloth, only 50 lieenca& were isiued to MU8lims by hifJ ~ . l ~_ 

for the distribution of woolen eloth all over tndia. In hit ~l  'today" a 
question of mine, he said that jn Delhi nearly 14 lakhs of yards arebemg iold 
as u,nratione'd cloth out of lV'hieh the mare ~tt to Muslirils tra:ders it nean,. 
2 lakhs 25 1houssnd yards. You will notice that the share of the Musliini i. 
only 15 per cent. The figures for other proVinces Me not available to ~, 

and the Civil Supplies Department has not been able to give same on the plea 
that the distribution was & provincial subject. I know Mr. ~ t t  President 
'~'  Illy experience of Bihar Province that the condition of Muslim traders 
there is bad enough and in other provrneeg like U. P. the condition is ·also no 
better 8S my friend the Raja Saheb of Mahmoodabad tells me. Probably the 
position is that the share of Muslim merchants in the matter of supply of both 
rationed and unrationed cloth remains at ~ per cent. or less for which license. 
ha.ve been issued up till now. As a specific question was put on the distribu. 
tion in Delhi a concrete reply was given iiJ. regard to Delhi and. I would parti-
clllar!" refel' this as a specimen. The Honourable :\Iember of Government in 
his reply said that the question of the miserable plight of Delhi Muslim traders 
was not brought to the notice of the Govern'rnent till so late as 2nd March 1946. 
Probably he refers to the letMr which I wrote to him ,on this issue saying that 
only Rs. 22-4-0 per month was the earning of this Muslim merchant's to whom 
this uitrationed cloth has been given for distribution so far in Delhi. 

I would now refer to the ~  which my Deputy Leader Nawab· 
zada Liaqat Ali Khan began with this Department. and with the Chief Commie· 
sioner of Delhi as early as in June 1945. This correspondence was ~  up 
by the correspondence I had with them in July, August and September. I saW' 
the Chief Commissioner in this connection, and an assurance was given to me 
that the Muslim quota. will be given due consideration. I have been insisting 
on 50 Fer cent quota to M\.\.Slim merchants which ~  to principle of 
population in Delhi was absolutely necessary but in actual practice, this per-
centage was only worked up to fifteen per cent. in the matter of un-rationed 
doth fur muslim cloth merchants. It is still in the region of prejudices. We 
notice that m the matter of un-rationed cloth, in spite of many statement that 
has been published, in spite of protest meetings held by-the Muslims citizen 
of Delhi during last ten months, the !!hare of the Muslinis cloth mercliant has 
only remained at les8 tha.n 15 per cent. Still the t ,~ claims to be 
ignorant of the iJubject which we have taken up 80 long. This is a position 
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which requires very' careful consideratjon. I refer to the position of the Muslim 
cloth merchants because although stat;ements were issued and Dawn and many 
other Urdu dailies and weeklies were writing articles day in and day out. the 
plight of Muslims·cloth traders continue to be miserable and we have not been 
able to t ~ with all these efforts. That was booause the men in 
charge in the Department were working with reijgious prejudices in their minds 
and attempts were made to keep everything in secret pool. I wrote a letter to 
Mr. Ramadhyani. the Director of Civil Supplies, Delhi, on the 19th February 
last and asked for certain iniormation and detailed figures regarding the tijstri-
buti9n of unrationed cloth to Muslims and non-Muslims Traders. ~ reply 
was evasive and ambiguous. He replied: 

- "Correspondence is not likely to alla.y your apprehensions. I am requesting Mr. Yar 
Khan to take an early 0ppOl·tunity of meeting and -explaining your apprehensions." 

He was shelving the position and not replYing to my issues raised. , He 
replied in 3 lines to my letter of nearly 150 lines. The reply given in the House 
today reveals the position 1;0 be even worse than what I suspected. That is how 
the Department has been behaving towards the Muslim clotdl traders. Mr. 
Ramadhaya!li's representative promised in his letter never met me at all. 

Sir. I will not refer to the question of Muslim l>roportion in services because 
this has been ably dealt with by other Honourable Members of my party few 
days ago. I will only say with reference to the Finance Bill that although I 
do not know what the dooisjon of my party will be, yet I certainly feel that. 
this is a rich man's budget and nothing has been done for the common man in 
this country. 'Unless some relief is ~  to the common man it is difficult to 
convince people that the Finance Member has sh&wn any appreciation of the 
needs of this country. In this connootion I feel that the duties on kerosene, 
salt, betel-nuts and such other things should be reduced to an extent that it 
may make an appreciable difference in the poor man's household. The post-
card, for instance, may be made cheaper so as to give the ~ man some relief. 
Everyone writes at least 12 or 15 letters a year, and a saving of even four 
annas, to a poor man would make a good deal of difference. I do not, propose 
to give concrete suggestions here. as this may be done by my Leader Or Deputy 
Leader later in the week. 

With regard to our sterling balances I 'have already spoken at length during' 
General discussion and will not deal with them any further at this stage. Sir, 
I have done. 

Ra.i Ba.b.adur DeveDdra. JIoh&n Bhattacharya (Nominated ;N:on-official): Sit·, 
I tlOuld not take part in the general discussion on the budget. ;Hence my first 
words today shall be words of congratulations to the Honourable the Finance 
Member on his new approach to the solution of the diflicult problems of India'. 
finance during this difficult period of transition. I believe. Sir, you will agree 
with me if I say that the office of Finance Memeber has never been a soft job 
and often proved to be the grave of many reputa.tions; but Sir Archibald Row-
lands who assumed office only a. year ago has chalked out a. 'programme for 
India with commendable boldness and imaginatj,on indicating the shape of 
things to come in a regime under her natural leaders to which we are all looking 
forward. / 

I think, Sir, I would be guilty of no inconsistency if I begin by saying that 
the Finance Member has given a new orientation to· the Indian fiscal policy 
having an eye to India's good only. Expansion of I ~ '  industry is one of 
the foremost planks in any scheme of peace-time rehabilitation and the a.bolition 
of t ~ Excess Profits Tax is sure to give a fillip to the much neede.d industrial 
regeneration of India. This development of industry, if carried out, will not 
only make India self-sufficient so far as her daily n.eeds are concerned but will 
absorb a good many people discharged bom war-time services and will thereby 
help to solve the problem of unemployment that looms SO large today. 
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l:)ir, men of moderate means find relief in the . reduction of the rate of 
inCClllUl-tex and the poor is. benefited. by reduction in the duty on kerosene. 

As one hailing from Bengal I am thaDkful to the' Honourable Finance 
~ l for 8ubyention of eight crores of rupees to Bengal to enable her to 
tide over her difficulties. But jt is rather disappointing, Sir, that the Finance 
Member who has a so£1l comer for all has forgotten the caSe of a section of 
unfortunate people who derive their income from forests. They have been 
practically ignored and no relief has been extended to them. . I spea.k from 
my experience in Bengal that the forest-owning people have made very valu-
able contributions to 1ihe economic, social and cultural development of 
Bengal, but they seem to have fallen on evil days: The Provincial Gover,)-
ment of Bengal has initiated. the agricultural income-tax on income derived 
from forests and the Indian Income-tax Department has recently discovered 
that the income from forests, although grown according to the usual processes 
of agriculture, is liable to taxatio;n under the Indian Income-to Act,. and the 
result is that this income is being subjected to double taxation, once by the 
Provincial Government and again by the Central Government. May I tell 
the Honourable :Sir Archibald Rowlands, who modestlv describes himself as 
a tax-gatherer-in-chief, that his followers in the lowerv ranks of the Depart-
ment are anxious to go ahead of the,ir chief and in their over-zealousness they 
want to prove themselves perhaps more loyal than the king himself. I may 
submit, Sir, that if forests are subjected to high rates 01 taxation ·of the Indian 
Income-tax Department, it would spell disaster for their future growth lead-
ing to their ultimate extinction. The forest owners will find no in.terest to 
look after the forests only for the benefit of the Government and the condi-
tion of forests will naturally deteriorate and no one need be surprised if forest 
a.reas are ultimately converted to arable lands or waste lands. The process 
of deforestation which has already commenced in fear of this high' rate of 
taxation will have a baneful effect on the countr:fs rainfall and will be a 
contributing factor in causing drought and thereby loss of agricultural produce. 
If til': Government feels keen on the presen'ation of forests in the general 
well-being of the country, I think, Sir, it should come to the rescue 6f the 
forest owners by treating income derived from forests as purely agricultural 
and not to make this income liable to taxation under the lndian Income-tax 
~. . 

Sir, I would like to say a few words more not in a spirit of criticism but 
a statement of genuine grievances which I hope the Honourable the Finance 
Member would kindly look into and see that the grievances are remedif!d. 

Sir, lmds, forests and houses were requisitioned by the G.Jvemment during 
war for war purposes and the people did not object to iii as all works relating 
to war should have first priority. At the time of requisition, Sir, District 
Officers assured the people that their claims for compensation would be 
sympathetically considered and that compensation would be paid at rates 
which would satisfy all concerned and actually, Sir, in cases in which com-
pensation had been paid during-the war, the rates of compensation were very 
fair and equitable. But at present, Sir, attempts are being made to pay as 
little as ·possible. Compensation is now probably being calculated at pre-war 
rates, although the prices of land and forests have now gone up by more ~  

four or five times the pre-war rates. I know, Sir, one landlord whose forests 
measuring about 300 acres were requisitioned. ~  construction of Airfields. 
Trees were cut down and uprooted, thus making the growth of forest in future 
impossible. The Land Acquisition Officer at the time prepared the schedule 
()f compensation to be paid to him and he came to know unofficially that his 
compensation money would be about three lakhs ~ rupees. The amount. 
however, was not paid during the war on ~ pretext or other. But now the 
war having been over, the gentleman has been' officially informed recently by 
a new Land Acquisition Officer that his total compensation money would come 
up to about a lakh and a quarter only. This difference in rates for payment of 
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compensation moner: cannot be justified on any ground whatsoever aud I find 
no reason why owners sho)lld not be paid at inoreased ratet whioh ~ l at 
the present moment, however high they may be. 

Then, Sir, these people are faced with another difficulty. The Income-t-ax 
Officers are hovering round about theB'e gentlemen and they WUl1 jump upon 
them and swallow a major portion of the CompensatioD wheil the money will 
'be actually paid. I know· one gentleman, Sir, who will have to pay more than 
80 per cent. of his compepsation moiley to the Inoome-t&* Department, und 
he will have very little left with him to make up the lOBS he bas suffered 
from. Tlilis is really a great hardsfrlp and I would request the Honourable the 
}'inance Member to see 1£ he coo make this kind of compensation money-'-
money paid by way of compensation for properties i'9quiMtioaed. during ~ 

income-tax free. 

Sir, .1 would refer to one thing more and thea I will finish .. I find, Sir, 
that the rate of income-tax on unearned income is higher. I know many 
owners of unearned income who are very generous and make large an-nual 
donations which lead to the growth ftIld foundation of many useful institu-
tions in this land of ours from time to time. To brjng . some relief to this 
section of tax-payers, may I request the Honoarable the Finance Member to 
~  if he can find his way to place the amount of the unearned income donated 
for bona fide charitable purposes beyond the purview of the Indian Income-
tax Aet. I believe, Sir, this concession, if agreed. to; will encot;J.rage·the 
owners of unearned income to donate more in future for institutions which 
depend largely on public  charity. 

With thes"8 words, Sir, I support the Fioon.ce Bill. 

Xl. P. B. &ole (Berar: Non-Muhammadan): ;Mr. DePl.lty President. I 
rise toO oppose the passing of the Finance Bill moved by the Honourable the 
J<'inaace Member. 

Before I come to the actual provisions of ~  Finance Bill, I would like 
to make a few remarks regarqing last year's conditions. 'l'he year 1945-46 
can be saig to be a memorable year from several points of view. The greatest 
war in the annals of history came to an end perhaps by the Ilse of Atomic 
bomb; we do not know whether it could have ended otherwise. !But it \.I:;hered 
in new problems and to use the _ words of the Honourable the nnance Member 
himself, it has created new enemies in the form of t ~ ill-health, squalor 
and other things, and we a.re asked to fight these. The Honourable the 
Finance Member said that he was going to quit office-and the new incumbents 
will have to find ways and means to fight these enemies. He has ~.l  the 
way in which this could be done aud some proviSions could be found in the 
Finance Bill by which these enemies could be fought. 

I have tried to look at the Finance Bill from the test which the Finance 
Member himself has laid before us, and from his point of view if I were to 
look at this Bill then I may say that beyond reducing some tax on Imrosene 
and beyont. certaiil promises which in reply the Honourable the Fin8.Dce 
Melnber gave regarding reduction in other taxes or indirect taxes, I have 
1I0t been able to find in the Finance Bill any provision which will ht least 
prepare the nation for fighting the enemies. 

DUrillr,{ this war there were several Commissions and several Committees 
held ~  the United Nations. We have got the U.N.R.R.A., we have gdt 
the D. N. 0., we have got the Philadelphia Charter, and seve!'al others have 
been. devisl'd in order to make this world safe for peace OlS well as for 
happmess. And from tlii .. point of view the position of Indis. so fat rs these 
ljNRRAs, UKOs and conferences are concerned, although [ndia had bE'en a 
part.v to these, I do not find that India has been t l ll ~ hi nny 
of these Conferences and Commissions. I draw the attention of the Honour-
able the. Finance Member to what is caUed the Philadelphia Chanei'. There 
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the motto that was laid: "Pciverty anywhere constitutes a danger Jio. 
prosperity everywhere." is a trite saying which will hpld good -everywhere .. 
Therefore, if India is poor, and for the matter of that the poorest, of aU 
the cotmtries in 1ihe world, then 1;his will cODs!itute. a 
dangllr to the peace of t ~ world. That is an accepted saying, and in order' 
to fight this there are certaIn aims whicn were laid before -the Philadelphia 
C'onference. Seven points are mentioned in what is called the Philadelphia 
Charter and I shall try to examine the . Finance Bill by placing u(·fore me' 
these aims and objects to be achieved in order to have permanent peace in 
this world' 

"1. Opportunity for U8'i!ful and regular employment to ail persona who want work at 
fair wages and returns and under reasOnable conditions with provisions for the protection of 
health against injury in all occupations. I 

2. Raising standards of living to provide adequate nutrition, housing, medical care, health 
and education." 

3. The establishment ot a programme of standard of employment to prevent exploitation 
of workers whether employed or self-employed whose opportunities of higher wage employ-
ment are limit"old. 

4. Provision for child welfare. 

5. Provision for a regular flow of income for all whose ~ l t is intertupted by sick-
I~  or injury, by old-age or lack of employtnent opportunity. 

6. The recognition of the right of fl'\}8dom of association and collective bargaining. 

7_ Provison of labour trading ... ' .•.. " 

These are the aims laid down by what' is called the Philadelphia Charter 
and let us examine this Finance Bill in the light of th6 aim jlut fel'Watd. I 
suppc;se India was a party to this Conference and I suppose whe& these aims 
are put forward they are equally applicable to Indi!!.. Let Us ex!!.mine, Sir, 
from this point of view whether the Finance Bill of the Honourable Member 
comes up to this standard. In the course of his budget speech, "he Fibance 
~I  said: 

"Nor is it easy to do very much for the poor man in the field of indirect taxation. The 
main advantage ,which he will derive from my proposals will be from the Bchemoas economic 
and social which will be fmanced by the yield of the taxes contributed ~  the richer .I>ctions-
of thl! community." . .' " . 

_ Excepting the, reduction on the duty on kerosene, he l ~  e\erything-~ 
be done, so far as relief of the poor is concerned and their uplift economically ~ 
to the schemes to be put forth, sociallI, economically and industrially. I 
have tried to see whether there is any provision in this Finance Bill for r'lising 
the standard of living to provide adequate nutrition, housing, medical eare 
and education. Is there anything in the schemes wherepy bethir r.utlition 
~l  be givel!. My view of the_ whole Finance Bill is that beyond removing 
tha exceRS profits tax, and perhaps filling the coffers of the already rich people, 
ulId giving some relief to the income-tax payer in the" form of direct, taxa.mon, 
eo fat· as those persons are concerned who are not able to pay any tax directly 
(and the majority. of Indians are such who cannut affOl'd to pay income-tax 
or l>ay indirect tax), the relief to these poor people (and llhe majority of lndian& 
llI'e poor) is practically nil. Let us see if India is to be left a poor country 
all its life. It was poor before the war. It has become poorer still. TheD 
t ~  will be a danger for the peace of the world. I need not, Sir, dilate upon 
thIS. at great length, but I may' point out to you, Sir, that today in the· 
•. Ti.mduBtan Times" there is a report ftom America. There the question of 
glvmg 3. quota of wheat waa.raised in the Uniteci Food Board and Argentine, 
r am told, refused i!.o give its quota. Mr. Ram8:inurti, one of the Ir.dian Food 
Del-egate!'! who have gone to America, has issued a statement iT. A.merica. I 
wiJI only quote two or three sentences fro1h ~ t statemeni. Under the head. 
l ll ~ ten ~ ll  will die and not eAsily, and with Ii Jatge map shoWing the-
Induln famIlle aress, the article declares: 



; 

~ 7  . LBGISLATIVE ASSEMBLY [20TH }lAB. 1946 

[.Mr. P. B. Golel . 
"Ill ~ famine of 1943 in Bengal, it was the poor people, t.he voiceless people who. ~ . 

Now the people who face d\)ath belong to all ranks of the popumtioB. vocal and lD.telhgent 
people. They will not die easily and if the tood supplies fail, they will bring down the whole 
fabric and admnistration of life in India.. " 

That. is what Mr. Ra.ma.murt.i, one of the Food Delegates who have g..me ~  

America haS' ~t  publicly and published it in the newspapers. 'Has it got 
any effect. on this Food Board or upon the· U.N.O. confereDl,'"l):1 tiir Rama-
swami Mudali8l' is one of the members of -this U.N.O. committee. There f..lso 
the question of food for India w'as raised. In fact the :Food r1eit;gatioJl is going 
with a beggi..n.g bowl before these nations for food for India and tiley are reeeiy-
ing very ~· courtesy at the hands of the U.N.O. and th6 Combined Food 
Board.· Why is it so? We know that in winning the war India Las played 
the great;est part. India has supplied mell and mOlley, has shed its blood, 
aud India has been bled white and with all this India has been famished and 
today at t,his hour, all the food is being concentrated and those persons who 
are said toO have suffered on account of war are being given food. I do not henl", 
for instance. in the whole world that the Germans are being famished or the 
Germans are dying of hunger. I do not hear that the Austrians are dying 
of hunger or the Italians. {But I do here that Indians in millions [.re dying 
of hunger. Here Mr. Raniamurti says that iren millions of people, if food 
is not. supplied in time, wiII die of hunger; and with all t.his United :Food 
Board and the U.N.O. I am still not hopeful. The reason is obvious. 'l'hese 
delegates have not the backing of the people. They are not recognised. They 
are an uppendage to the' Briti&h Government and it is t.b.e duty of the British 
Government reaJly speaking tp feed India at this juncture. AJl.d v. hat is 
being Ilone? We are ~  to go with a begging bowl to America, to the 
. ~ . and to U.N.R.R.A. Only last year India was made to ~l t t  

Rs.8 crores to U.N.R.R.A. and this year also a provision was being f..:l3de for 
a contribution of Rs. 4 crores. India. has suffered in the war. India is asked 
to cOlltribute Rs. 4 crores for rehabilitation for countries which have sufferel1 
in the war but you cannot get food even for India, not even recognition of 
food fl)r ~ , /lnd from this point of view I say, Sir, that really speaking, 
the }<'innnce Member has not provided us with any means by which, our case 
can he illrluenced, nor our power felt, and that is the test really speaking by 
which we judge the Finance Bill. Therefore, the Congress Party is perfectly 
justified in throwing out the Finance Bill. When the questiO!l of action 
(lomes, India is thrown to the comer. 

Now coming to cert&i.n details, I have got. to remark about the way in 
which this planning is going on. The other day I put cert&in questions-un-
fortunately 1ili.e Member for Supply is not here: But I will try to Ioint ·,ut 
-that the Central Provinces Government formed certain cooperative societies of 
-actual manufacturers of brass ut.ensils and it was ~x t  that sheetS" of 
brass and ('opper would. be . supplied to them. That Government wrote a long 
letter to t.iJ.e (';r()vernment of India, Supply Department, BSking for the ~J l  

-of brass sheets and pointed out that really speaking, in view of the control order 
pltssed by the Government of India, these brass sheets should be supplied to 
'the actilal manufacturers and Dot to the dealers who make it lot ()f profit. 
That was pointed out but that letter was suppressed. These workers went 
'Without any work. They could not get the sheets. The merchants got the 
"Sheets from the Government of India but they would not part with them. 'Ihe 
Registrar co-operative societies sent an urgent "ire, a· distress wire, if I 
4:11 may say so, to the Supply Department saying thnt his position 
P. ' ••• had become very awkWard, that he encouraged the formation d 

new Rocletles. that after the formation of these new societies, in pursuance of 
the. orders passed by the Government they were bound to suppl.y Brass sheets 
to these workers. In spite of that ilhese merchants to whom these sheets llad 
been supplied were suppressing them without giving them 4-.0 the \,'orkers. 
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That telegram was not responded to. He sent ~  urgent! ,,:ird to the 
::,upply Devartment, (an l.C.S. gentleman,). and even ~t remamed ~
pressed. GltImatelyhe became desparate. I ~  t~  Member .for Supplies 
the other d!Jy why it was not replied. He saId thaj; It was replIed; ~  on, 
That is also not correct. I linow that these merchants themselves s(mt a 
circular l'Uulld asking the other merchants in different Provinces t.o wli.it upon 
the ~ ' l  Member. They waited in deputa1iion not on the Supply Member 
but on the Deputy Secre!!ary and they allocated to themselves all the BrllJlS. 
. sheets supplied. When I put to the Supply J)1:ember the questioJl why in 
lJursuall('':! of the orders of the Government of India these sheets a.re not 
supplie.1 to th(· actual workers but to the dealers, the answer given by the 
Honourable Member was that the ordinary trade channels were used. These 
trade channels have been discourged by the order of the Government of IDdia. 
'let the tlnswer to me was that the normal trade channels were resorted to 
aud these trade channels consisted of middlemen and merchants who made a 
Lot of profit. I have got a number of telegrams and a number' of resolutions 
passed by different cooperative societies complaining that they are not getting 
Brass sheets at all and that is not the l~ t of ~ P. ~  Berar alone, 
it is a complaint from the U.P. and the Punjab also. I have got JIlstau('es 
where Merchants withheld Brass sheets from co-operative workers. Why this 
dis(lourtesy f You are talking of planning for cottage industries. '1 he-
Itegistrar himl>eli wired for it and after so much trouble why this discourtesy 
to the Registrar of a province? Is this way in which planr:ing of cottage 
industries is to be encouraged by the Government of India? I hell.l'd the other 
day t ~lt actions speak louder than words. Here the actions of the GGvern-
ment are louder than the words of ~ t of cottage industry which 
they .~ proclaimed. I would submit that the way in which they lire going 
to plan will remain planning onlj' in llame and will never come inf;o action. 
That is what I am afraid of. My request to the Honourable Member is that 
he ought; to look into this and remove the just grievances of the af'tual workers. 

I would only touch on one more point before I siii down and that is aboul 
corruption. ThE: other day I was surprised to hear the Honourable the Home 
}Iember !;aying "You offer bribes and therefore you should not hlame the 
bribe-taker." Perhaps both are blameworthy because bribe is ezffered by Uli. 
he takes it. I do not tPink that is so. The Honourable Howe Member forgets 
that almost every day dnring this war time there was a printing press which 
issued Ordinances after ~ . In fact; I myself did .'lot know "hether 
I was committing a breach of any ordinance. It was very difficult to keep 
_~  with tlJ.f 'ordinances as t-hey were issued one after another tlld how can 
the ignorant pE:ople be expected to know about them. If anybody ~ a 
breach the law comes down .upon him. The officer comes, the man "ants flo 
save himself from disgrace or jail and therefore he pays a bribe and thus I'ets 
rid of the ofhcer. That is the state of things which everybody knows. The 
Honourable Member has got a C.LD. at his disposal. 'rney have all the 
means to find a political offender wherever he may be but they call1ot find 
out a corrupt official who takes bribes. They have got tribunals which try 
persons fer taking eight annas or five rupees but what; about those high 
placed perSOliS who take bribes of very large sums? I know one or two C8S68 
of high officials ~  been discovered in tBengal but hc.w many rersons are 
the.re who are. highly placed and who are known to be taking bribes. What 
have JOil done with them? Judging frohl this point of view all their planninll 
lllay mean nothing ultimately. The -Finance Member says-and I take his 
,,·OJ·d-that he, is going but his action does not show that. Therefe-ra we ~ 

justified in throwing out the Finance Bill. 

Mr. lIadandhari Singh (Bihar and Orissa: Landholders): Sir, at th.e very 

outset 1 ~J' t l t  the Honourable the Finance Member for presenting a 
Budget which has got good reception. I think this is the 5rst budget which 
contains plans for development. 
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[Mr. Madaudhllilli 8iDihl .. 
I welcome the CabilMlt. Miuion ~ is eomiug tQ sett-le .JJl .t~ '  relatJ.ni 

tc our indepelHlenee. 1 hepe all the parties will join together to attain the 
t ~ll ~ 01 the country. 

Behr;e l ~ l  the Budget I would like to appeal to the ! ~ !flew-
:bet J!I ! ~  ~  .Pl"Qvillce, Behal. We 8et a' very sm.aU quota lroPil wcome-
talC, ~ . ., ~  a.ct;WIolly we should have a l ~  ~ than ~ ' 

we II. ~ leiting b)daJ'. In Chota ~  l . ~ t.here ~ t  l ~  factorIes 
lwotkillg but :lihd companies are regIstered eIth,er IJl Bengal. or I~ ll ~. 
Take the iustauc.e 'Of ~ at Ja.mshedpur. 'Lhe company IS regIstered 1D. 

l ~ , .. ",heztlas i! ts '; t ~ll ' functioning in the Chota Nagpur Divisiou. ~ 
l ~l  Qf t.be company ougb1i to be assessed in Behar -but it is done in 

.ll ~l ~ . n niay be all rtght so far as the Central is concerued but as far as 
.Out' province is cQilo£.rhed we are ge1!t;ing much less than what we should under 
.this item. 80 1 would request the Honourable .Finance Member to amelld 
.the lucome-tnx ~ so t·hat an income may be assessed in the place where it 
. arises. l'he ·other thulg 1 want to mention is about the POi1l'Y of the All· 
lucija Radio) r£.garding Hindi. At this time, I would like to assure my !\fuslim 
friends that 1 am DI)t against Urdu-I like very muoh the ghal.al songs. I 
· only waut that a ff.u aud due place should be given to Hindi. Hindi is the 
Jangu,age of almost the whole of north India: Hindi is the language which is 
spoken by the mftjority of the l ~  residing in this country; and I 
;think Hilldi should be given its proper place and I appeal to the Honourable 
.Member for Broadcasting to give full ~  to this point, that Hindi 
_should get its Flllper place in' the All-India Radio. 

Agair.., Sir, :we are having future planning in this ~ t. India is an 
· agricultural country und the majority of :lihe people are residing m tht: 
villages; and it'. nly opinion the villages Rhould get! t·he first l~ . The 
vUlages should all be connected _ by roads and there should bl:' a net w;)rk of 
railway lines; there Ebould be hospitals and public health centres in rur31 
.areaS so that people car; take advantage of these things. If WOJ are to raise 
.the standard of hVlDg of the people, we must do it so as to l';lj,;e the standsl'd 
of the people in the I'ural areas. AU of us should try to ameliorate the condi-
·.tivn of the peoJ;le in the rural areas a.nd give them all kinds of ~l  -.. ~. . 

tional or medical cnc all the facilities for communications. I appeal to the 
House and espt·ciillly to the members on the treasury. benchES to take up this 
· part of planning at once and get the lot of the villagers improved. 

One other matter also I would like t.o put before -t l~ problem of 
.. bellgSJ's. This is II very bad I type of problem. 3.'here are three kinds of 
beggars. As l'e.l'8rds t.he ~ kind, I would c1l.11 them profe&;;(onal b<!ggars, I 
.think the Labour Department should take adion' at once and they should 
be forCed to work anc1. not to go on begging. 'fhe sec<;md ciass are thl' sick 
_beggars. They should be sent to hospitals or homes where they CAn be (lured. 
The third class is OIle about which I would appeal to members on this side 
· and. also on that side-they are the beggars who are unfit ItlI work: th"y 
cann?t. work as they are blind or have no hands or have no l~ . They shl'uld 
be gIve:l shelter. I would appeal to my honourable friends to consider this 
thing, t.hat thBY siJOlJld -be provided with shelters. 

. # 

With these rf'marke I would like to appeal to the '!Ilt~ - Menlber to 
· consider the points raised by me. 

Seth Govind'Das (Central Provinces: Hindi Divisions: Non-Muhan!-
~  Sir, I «lso riSE to oppose the consideration of the Finance tAill. This 
~l ll h!ls l~ (,pposed from different. points of view, and the grounds on 
' ~  I oppose It atf-t.he ('onditions of our people abroad. -

Fidrst of a1!. I.stall take South Africa. On the 4th Februarv 1946, when 1 
·m.)VEl my !lGJoUl'nment motion in this respec) the I{onourabh-SE'cr.etary for 
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~~ lt  "Ito1utions t~ t said that he did not know aU ~  PfO\·j. 
moDS of t~~ - ~l. ~ t since then the main provisions of .Ghis . ~l· ha va ~ 
out ' ~ press. arid 1 want them .. tv go on the record of thiS Hour.e-'wllat 
Jlhe ~~ ' l J ~I  ot this shameful Bill are: 
"The BiD 1I'ill ~ l~ properly designed townships to be established '.In .land ... igned by 

;t.b,e ~ t for tbis pmpose. UBder. the Trans.\'aal. Law of 11115, ~l tl  may ~l  own 
~ MCllP! ..,d in areal specially set as1de for them lD already ~  t .lll~ To 
. ~ ~l ~ ~t. '  ~  - ~t  perSOns to lIl ~  adeqll&te provu1on for the ~ l' of 
.. ~  i¥l t ~  ~ to. be l ~ l ~, the Bill providel for the ,asignment of ~  ~  
Bide t.he existing townsh1ps lD wh1ch Ind1all8 may own ~ occupy property. . The Bill alao 
ollnablell' Parliam";nt to assig:q other areas whether .or not mtended for t.ownsh1pa for occupa-
tron bv AaiatJCa. In addition to controlling permanently the acquisition and occupation of 
~ . i" 'J,'raDllvaal aJlIi. NatpJ. t. ~ Bill ~ . .for Indian ~t t , in &nat.e, AJilllllDobly 
.and "be N_tal ~ l Council. Indiana will be repre.Rnted 111, the ~ by two Euro· 
peans ODe of whom will be elected by Transvaal and N'atal Indi&il8 and the other nominated 
by the Governor General. In A_mbly, Natal and Transvaal Indiana will be represented 
.by. three Europeau." 

Now; beR)l'e ~ provisions of this Bill were published, thero was a talk 
,guing on bofih in S.:>uth Africa and in India that such a BiH wa.s going ~  

be inwoo.ueed in the Union Parliament, and this is what has been said with 
rapect tQ this BilJ by the South African Indian Congress; 

"The proposals of the Prime Minister to deal with the Indian qv,estioa are totally 
unacceptable to thlll Indian community in t ~ they constitute an attack upon human rights 
.anu human freedom of ap unrepresented subatantial minority in South Africa, and they 
moreove1' viola.te the high principles underlying the Atlantic and United Nations Cha.fte1'S 
'In which their Rlltho1'S pin their implicit faith for the future peace of t.he world." 

This ~ . t  was wafted by .Field Marshal I:;muts himseli., who has brou611t 
this Bill. I kuow tha, the ec.:>nomio ~ ll  011 &outh Africa have beeu 
.a1?vlied-at least l~t t  of the application of these economlC ~  has 
beetj giWll. But iet me say that this is a very belated act of the Government 
.of Iudia, und it is not only a belated but. a half hearted au. Without re-
callillg the High Commissioller from I:)outh Afl'ic!&, t ~ appliciltioh of toe-nomic 
.8ullcticns does not UleaD that we have rea.Uy broken our C01"lE'ction with that 
.\l('UtltJ:y. ~I  ll:ollomable friend Mr. H. N. Banerjee is Lhdl'tl. May J ask 
hun whether he htl.s seen a report in yesterday's evening papers and this 
l I'llll.~·  paperstiJat the I:;outh African Indians, especially the Natal Indians, 
.are goin5 to offer satyagraha. As far as this satyagraha is concflrned, the 
Mushms of }oatal will be with the Hindus. There is no que;;tlO!l of the com-
mUllal In'oblem tlJo:re. Under these cii'cumstallces if the Hi.gh Commissioner 
is I ~ recalled, will the HQnourable Member assure this House that be will 
be the first s!ltyaprahi in South Africa and will break that law'. I cimnQ,t 
understand his remaining there but if he remains there and the satyagraha. 
movemeut starts tilt>re,_ I would like the High Commissioll<:1r for lndia to offer 
.8lltiyagraha and to be one of the prisoners ill the Natal prison. I want to know 
whether the Government is going to do that? Ii the Government is not .going 
to do that, let the Government recall Mr. 11. M. Deshmukh. He comes from 
my province. he was once a Congrf'ssmal1 flud a Congress mi:l:stl'l" also. I am 
sum that if il ~ l  are given to him by the (lover-up-eut ,;f India, he 
'''(mId 'he the filit man to court arrest and break this shameful law. If t ~ 
IS n • .It possible, I v.oulJ again request the GovermIH:!llt to set that he is rc-
'Called and that our relations with South Africa are ~,l once for all ti:l 
thii! obnoxious law is removed from the statute ~  . 

. Now. Sir, I come to the question of East Africa. l' ~ question of the 
~ l  of Kwya is wbere it was. It, is an old questio;l. It is an old 
gn{;Vallee and I am ~  that even after this war this question has not 
ba'lll solved. We ~  fought the Germans in this war :m-:i ~ them in 
th,l I:lst war .:annot lIve on those Highlands but the' Germans can. I csnllot. 
ulldel"stallJ wIlut this means. 

~ l . ,Sir; there .is the question of the llt~ -t t . l .or!;Rni;;ation of East 
~. Let.me-JJOlnt out that as hr as thIS quelltlOn B cOIl:!erncd. I feel 
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[1:ieth Govind Das]; 

thah ia; the thin (,I.d of ,the 'wedge of ' the plan of Field Mann:lt ~ for pan-
white asscciation of the whole of Easi! Africa with South Autca. It is 8'lid 
that tho Indians ill ]fast Africa have supported this pla.n. I ~ ll  this is 
be.:au::;ethe l·",prl:se:lt'£tlOJ: which is going W be ~  to Indb.'lS in th" Legisla-
tive Assembly of three territories of East Africa, Kenya, Tanganykya and 
~ '  \vill be cclual tv that of Europeans. 1; feel that this hIlS iiPmJ:ted 
them tfJ accept tnis. So far I have not seen any ResoL1lio:I of the East 
African Indian Congress in this respect. I do not know ~t 'l  the bupport 
that is said to have been receiyed in favour of this inter-hcrritoriai organisa-
tion of 1!.:ast Africa by the Government of India is from th9 East African 
Congress or from certain individuals. I would like to see l l ~ sUj>pot"t hut as 
I have S'l;d I am at present opposed to this inter l;ierritorial organisation in 
,East Africa. There is one more reason why I am opposed t.o this. It is that 
thp. qUf,F;tion of Indians in TUllganykya and Uganda is not so keen as it is in 
Kenya aud Kenya being the most important territory I)f all these three 
tf'rritories, if Tanganyka and Uganda are put with Kenya, t ~  this white dis-
crimination affair will come in its acute form in Tanganyka aml Uganda also. 
1 do not want that the problem which is a1) present confined to Kenya alone 
should Rpresd, both in Tanganyka and Uganda. 

,  p 

And tlJen the question of emigration into these t ~t tll  is s,tiill nOb 
tlOlved. It is again and again said that restrictions agai.nst emigration are 
goillg to be removed but thev have not been removed so far. When I moved 
my adjournment motion on" East Africa on the 5th February 1946, I said 
that portfolio.>s have been given to certain non-official Europeans in Kenya. 
Before this no portfolios were given to any non-official alE'mber of the E:xecu-
t ~ Council of Kenya and this had been done for the first time. May I know 
what this Government has done so far in this respect. It is now more than -
a month eillce the adjournment motion was discussed and I want to know 
whether non-cfticial Indian members of the Executive Council of Keuya are 
going to get portfolios' or not. 

Now, 1 come to Malaya. This morning 1 asked certAin shol1 notice ques· 
tions regarding the new legislation about consti1iutional fonns which have 
been introduceu in the House of Commons with respect to Malaya. Mr. 
Banerjee said that he ~ seeing that t.he intierests of Indians 1ihere are well 
protected. That hat; been said by this Government· with respecl 
to ~ Airica, East Africa and with respect to every Chuntry ""here OUl' 
people are living ahd' we have seen that fihough these assurances were giyen 
their condition deteriorated more and more as time ~ t on .. I read this 
morning from the 'Hilldustall 'l'imes', what a communist M. P. Mr. Gallachal' 
said about the position of Indians in Malaya. It is going to become 88 
precarious as it has become in South Africa and Kenya if the Government 
of India is not strong enough and do things in a half hearted InIUiner as it 
has been doing. I sho,uld like to know from l\-Ir. ~ J '  whether he is 
going to take measures with full strength and not with llflf heartedness 
and see that the Indian interests are well protected. Even today the c(ndi· 
tion of Indians there is far from satisfactory. The food problem is there. IiI 
is repork'd that Indian women for. want of cloth have to put on gunny bags 
in Malaya. I think nowhere in the world any human being is putting on gunny 
I,agb except in Malaya. (An Honourable Member: In jails also). I mean 
frae people aud this report that women have been wearing gunny bags has 
110t been contradicted so far. The Indian National Congress wallted, tv send 
a medical mi!'.sion under Dr. M, R. Cholkar.Wben Pandit Jawahar Lal 
Nehru recently flew to Malaya he saw Dr. Cholkar who Raid that they were 
ready to go but still the arrangements for their t ~ had notl been made. 
Now e'Vp .... body ought to know that these medical mfssions should get priority 
over ~  body else and if the medical mission d,oes !lot reach in ptoper time 
it is I~ l  even f,o send it. Then there is the questioD of CRses against 
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Malayan Indians about collaboration with Japan. We do ~ know :whether 
any actual ll ~  with 1;he Japanese took place or not.. But even if 
there wsa, tLe world condiijons were quite difterent ~ t ~ time. Now t~  
conditions have changed, the allies have become victorious ~~  it is ~, In 
mj opinion. mllgnaBimoua on the part of 1;he allies or the llntlsh ~~ 
{)r the Government of Malaya tp proCeed with ~  CB8e8. I wi.h the :I,ndian 
Government to represent to the Malayan ~ that as far as these ('ases 
are concerncci they should be wiihdrawu. . 

Sir, it is not only about East Africa, ~ t  Africa hnd .Malaya that we 
heUl complaints, but with respect to every country at some ~ t . on the .t ~  
we hear that they are not as happy as ~  should be; and I sa.y that It. 111 
on accouut or the imbecile attitude of the ~ J  of India that our 
people abroad are in such great misery. That is ~  one ground Oll which 
I want to OppCIIC this Finance !.Bill. 
Now, I wish to say something about our internal affairs. ,1.'he food ques-

tion has been debated in this House and jl is going fn be del:ated ~  and 
again so long, as i1; is Dot solved. The prime necessity of every livipg ~  
ia food, and if it is repeated again, and again, if argumpnts of the same klDd 
are repeated again and again it should not surprise anyone. There is a short-
age of food and certaIn Provinces are called surplus provinces. As far as my 
Province is concemed, H. E. Sir Henry 'J'wynam t ~ (}ovcrllor of the C.P. 
made a recent statement calling--:-PlY province a surplus province. I know how 
this IItatemellt has been made. I am intimately connected with agriculture in 
my province and I know how every year tbese patwaris, Revenue inspectors, 
tahsildars and naib tahsildars go and get crops from ~  best fields of a village 
Hnd make their average estimate according to the crop which they cut 
from the bElst fields. On these estimates there is going to be procurement 
in my province and 'not only in my province but in other provinces as well. 
It would be said that. 80 much was ~  estimate of ' the crop, so much has been 
taken from the t ~ and so much has been left with tim for his food, his 
seed and for other agricultural expenses. l am afraid that because theae 
estimates would be wrong estimates the grain which would be left with the 
tenants and the agricultonsts would not be enough for these three things, 'Vi •. , 
food sef:d, and agricultural expenses. 'l'he first need is always food fi'Jlc;l the 
grain which is .lett with him for sowing PiD'Poses and for ogricultural purposes 
will 'be eaten up: and at the time of the next sowing there will not be enough 
seed for sowing as well as for agricultural expenses. '!'he ~ lt will be ~ t 

the famine which we find this year in spite of the Grow lJ~ Food campaign 
is going to continue l'~ year and I do not know for how many -years to coine. 
And what I feel al10ut my Province I think other Members bere must be 
feeling about their Provinces. So I want to point out t~ t if after all this 
things are left to popular ~ , they are not going toO be responsible for 
a ctltastrophy; the whole responsibility for the disaster will be Dn the present, 
Government. Mahatma Gandhi and ~  Congress Working Committee were 
.absolutely right when they said that unless and until ~  IS '). change in 
the Central Government there is not going to be any renl benefit to the 
agriculturist and the labourers and 1ihe poor people in the country. I feel 
that as far as the estimates of crops are concemedGovenment should be 
very careful. 

Then comes the question of cloth because it is the second r,ecessity of 
human beings. It is said that cloth is exported only to those countries from 
which we are going to get food mat-erials. I have collected some figures about 
this, ,export of cloth, and I want to know whether all those countries to which 
doth is exported arp. going to send foodgrains to this country. For instance 
among these countries I find Aden, Bahrein, Egypt, Italian East Africa 
Anglo-Egyptian Sudan, Rhodesia, Belgian Cnngo, MadagascAr, Palestine and. 
many. other, countries; I haTe only named those cOllntries ~ the .,g;Iajority 
·of. tbls cll)t.n goes. From the sea-borne trade reports I could not find that 
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foodgrains have been imported into this country from t ~ ,countries to which 
we send our l ~. This is the only argument that is generally advanoedin 
favour of exporting' our cloth, and I ~ to know whether we are going to ge .. 
foodgrains from tbosecountries iowhich'we.export our cloth. 

The third necessity is medicine. Pmctically all parts ,or the country srI! 
affected with malaria and we know that the quinine supply haa become very 
meagre. The Indian Medical Review said in thi,s respe6t; 
"The actual consumption in Iiulia according to the Public H\!alth Commissioner haa 

been l-emarkably steady at about 2 lakhs pounds per annum of which approximatlilly 1 lakh 
and 10 thousand pounds are imported and 90 thousand pounds are produced in India. The 
preseni consumption is only a t.hird of the lower estimatle of India'. requirements and 1·20 
of larger estimatu." 

It it; weil known ~ t if anyone goes to a chemist and wants sc-me quinine 
pills or quinin£. powder ~ !s nojj available. When ~ , this is ~  cOl1dition 
of the most. popular drug it may be taken for granted ~ t India is starvmg as 
far as m"tidicines are concerned. 
These ·~t  are the prime necessities of civilised or l!ll~ , whatever 

sort of life you may call it. As far as our education and SQllitation and other 
nation-building departmenjjs are concerned, iJi PI well known :that j;hey are 
starving, but in spite of that the huge l ~ expense is jhere ru·d t~  ~  

ciyil administration expense is t.here. The HOnourable Finance Member him-
Iilelf admitted t ~ even in Eugland such high silaries are not paid as are paid 
here. .And if there is reduciion in jjaxes ~t is with regard to ~  Excesa 
Profits Tax. Sir, I come from the same clasa, who ,enerany pay this Exee • 
• Profits Tax, and I can say that if Excess ~ Tax· had not have been -
abolished, or if, it had been:· reduced by 50 per cent, the people of my class 
would have welcomed it. They would have felt that real good Las been done 
by the Honourable the Finance Member by abolishing fibe other taxes, by 
reducing tIE post cara rate, by reducing the salt flax, by reducing the excise 
dutj on matches or by reducing so many other things. 1£ the people, vf my 
clas:; do not feel that, then, I, from the floor of 1!his House, say, that_this class 
is going to be ruined and it must be ruined. (Interruption). Sir, I am not 
a:a old man, I feel myself quite young, and t ~  such vigorous words fall 
from my lips. -
This is what Professor Hill said as regards development; of thiB COtmu,: 
"If a country is poor and undeveloped, let us spend more on research and noL less. Let. 

us aim at giving (lne ,Per cf;nt of our national budget, one per cent., of the value of ,ur 
industrial and ~ lt l production, Olre per cent. of the los8 due to ill-health, one per 
cent. of t.he cost of our transport our hOIlllell, our water, our coal, even our broadcast.ing to 
l'e8!'arch alld in ten years we shall he getting bw.-k not. one per cent. "ut 1J, 20 c.r 200 per 
cent. in diovidends." 

Sir, we fiud that very very litt.le is being done in this respect. llia 
x ll ~ the Viceroy himself said, 'our great aim must be to :plan for 
economic and l!ocial development so 8S to raise our standard of living and 
general welfare, we must lift the poor man of India from pvverty to seeurity, 
from ill-health to vigour, from ignorance to understanding and our rate of 
progress must no longer be at bullock carts standard, but at least at the pace 
of the handy and serviceable jeep'. Sir, we find that this is J! ~  done. 
I know thlJ.t t ~ present Prime Minister Mr. Attlee made a decl8l'ation. I 
know, Sir, that the Cabinet delegation is coming. We have an "pen Irind as 
for as this Cabinet Mission is concerned, but, Sir, unless somet.hing is done, I 
would regard these declarations as mere platitude. T,he Honourable the 
Finance Member said that as far as the British rule in India is cC'DC'.emed, it 
is going to end 'unhonoured, unwept and unsung.' Such a rule which hal 
been so dis611troUS to this country, such a rule which ma<1t' Gur c·onditlon so 
poor al'! the condition of people nowhere else is in the world, it will Dot he 
surprising if in the words of my Honourable friend the Finance Member this 
rule ends unwepJ, unhonoured and unsung. 
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.Ohaudllrl SrichaDd (nominated non-official): Sir, If a member desires ~ 
speak in Urdu in the British Parliament or in English in the ~  Bouse of. 
Deputies he will no', in the first instmce, be ll ~ to ~ ; If he ~  ~ . 
will have to give reasons for his doing so. 'But, III IndIa everythmg 18 

difJerent I Today, I had to ~ ~ t to speak. ~ ~ t  in the biggesfi 
Assembly of the Country. If Englishmen speak In Enghsh they have a rellF.lon-
able plea: They can speak English well. Hindustani members whose m9th.er-
tongue is Hindustani can speak and understand. thJl-t language well. ~  
&. few all other members can speak Hindustalll weill, and yet some f8.Irly-
aged ::nembers, who cannot speak English. well, in their ~  to spr-ak t ~t 
languages memorize like school-boys for l ~t  speeches ~ tt . by t ~  III 
English. They give trouble to others to wnte speeches In English for them. 
When they can speak well in Urdu I don't understand when they ~  to speak 
in English standing foppishly in their seats. Why don't they SImply speak 
in Hindustani? Some members whose memory on aooo\1nt ,.of old age has lost 
its retentive power and cannot learn by rote, read out written. speeoh.es. 
Some of them read ineorrectJy while others get out of breath wfaen .readm.g 
and yet speak they must in English no matter how badly they fllCe m t ~I  
attempt. The reason is that big parties in the Assembly want .to keep ~  
villagers uninformed the proceedings of the Assembly by conductmg them .lD 
English. If at the time of election a villager requests for n ticket; he is 
lummarily deprived of his rights and told that he does not know English so 
he cannot get the ticket. Tlle town capitalist does not allow the poor villager 
to become a member of the Assembly. That is the reason why I dOIh't see 
on-the benches before me any labourer, cultivator, 'Rajput, Jat, Ahir or Gujar. 
There are capitalists and merchants from Peshawar, Lahore, Delhi, Madras, 
Bombay, Lucknow and Karachi sitting as .their-1lepresentatives. The lessees 
of India love every thing Indian except its" language and its ~ . 

They are raising a great hue and cry against the An:'Indiil Radio in 
connection with the use of Hindustani. Some say that All-India RBdio do 
not use Hindi; some say that they do not use Urdu prose on the Radio; hut 
when they themselves happen to speak they don't let a single Hindi or Urdu 
word. come to their lips. For years together it has been dinned inio 'my eilrs 
that we should wear swll4eshi. Every IAader is clamouring from the pulpit 
and through the press that We should use swadeshi things. But, I have 
never heard a leader say that we should eat swadeshi food. Ii foreign clothes 
produce slavish mentality and entail financial loss to th-e country, does· not 
foreign food produce slavish mentality and drive the cUltivators and with 
them the country to insolvency? A few capitalist cloth mill owners spend 
lacs of rupees to keep the propag-anda going in favour of swadeshi cloths from 
the pulpit and the press. At one time they went even so far as to effect 8 
boycott of foreign cloths. picketted the foreign cloth shops and burnt their 
stocks. But, nobody ever gave a thought to the state of cotton-producers 8S 
~  ~  ~  suffered for want of export of their produce and consequent faU 
In Its pnce: 
I have never heard a. leader say nor have I ever read in a paper that we 

sbould eat swadeshi food. And why should they sayar write that I  . That. 
would compel the town capitalists to buy cereals from the poor farmer at a 
higher rate. Capitalists give large monetary contributions to the leaders; t ~' 
cultivators cannot do that. If 'eaii 9wadeshi food' propaganda had been done· 
in time, and the poor cultivators given a fair price for their products India 
would not have to face the time when Indians have to beg for food from 
England and America. It has never been a.mpted to ascertain beW' much 
cereals can India manage to yield. If fair prices are offered to the cultivator 
he can even now give large quantitiei. of cereals besides producing a variety 
of other eatables. He can sell large quanmties of wheat in the bazaar for the 
rich people. In 8 very "hort time he can produce melons cucumbers oniOM 
and may other vegetables. We are prepared to eat ~ and sell ';heat.to 
the rich which even now can be had in large quantities. ~t tbe presenft 

·The BODOU1'Qble ~ spoke in Urdu. 
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control rates the cultivator suflen loss in ~. H Rs. 1.2 is spent in the 
production of whe!lot and Rs. 10 is realized by selling it, who will go in for. 
itil ~ t  No cloth dealer c$ sell cloth at Be. 1 per yard when his. cost. 
price is Re. 1-8-0 per yard. Such a business cannot last long. Similarly, if 
Rs. 10 per maund is fixed as the control price -£01-wheat the farmer will. hav.e 
to stop producing it and India will ever have to face a famine . 
. In the matter of control t\le authorities, like all other matters, have tried 

to imitate England giving no ilhought to the fact that conditions in England 
and India ~  poles apan. In England the necessities of· life of a labourer 
and a wealthy man are one and the same and their food is also about the 
sante. In India conditions are quite different. Here the wealthy 'people eat 
meat, eggs, fruit, vegetables, dry fruit, cakes, pastry, coffee, tea Md' what 
not. They live to eat, while the poor eat to live. Middle class people in 
India eat meat, frtI», vegetables and wheat bread, still others eat meat, wheat 
bread and little vegetables. The poor eat .bajra, j(J.war, Indian ~  and 

~  while the poorest people live on scrans that fall from the tables of 
the rich. Still other poor people eat once every, four days. 

Now keep. these conditions in view and imagine the Government desiring-
to give wheat to eat to all the people of India. India has never P!'Oduced so 
much wheat as to supply the whole of its population with wheat bread. 
Owing to the control wheat is being sold at four seers per rupee while the 
gram is offered at three seers per rupee. Government is trytng to sell sugar 
from the U. P. to the Punjab at Rs. 16 per maund while 1\ few months ago 
gur, from the Punjab was being sold in the Sonipat Mandi at Rs: 24 per 
maund.. Even at present red-sugar produced in the Punjab is being sold at 
the rate of Rs. 21 per maund.Under these conditions IOU can imagine ~ 

selves who would ~  to eat gur and red sugar instea of wheat aTld white 
liugar? T.he cauSe of present famine in Inelia is largely 'due to the control 
besides ·lack of rain. If you desire to cauSe scarcity of an article the simple 
wav is t,) have its price controlled. The moment you do it the article dis-
appears from the bazaar. The reason is the fear that the article would n(lt 
be obtaittable in the bazaar and so everyone tries to have it as much &s ~. 

ean. Those who have a stock of it, hide it and sell it in the black mark,t. 
Thus the controlled article is sold at two rates: one forcea rate under the 
control on which that article is naturally not obtainable-in t ~ matter of 
cerealS this rate is so low that it forbids their cUltivation. This rate is for 
the authorities. their friends and for those wealthy people who have. ~  

influence with those authorities. The other rate is that. on which that article 
is sold in the black market and this is the rate for the poor who get' controlled 
at:ti:llp.s at t~  mud. higher than those prevalent in the black market, For 
inatan.ce, the controlled rate of white sugar is at ll~ t Bs. 18. per ~ . 
If· a villager desires to buy it at controlled rates. he will have to get a certUi-
eate floom the P4twa.ri who will not give it until he gets at least a rupee for it, 
theD he will have to approach the gardawar who will also charge a rupeee for 
his attestation. He then goes to the T6hsildar or the supply officer where he 
has to' go for d!lY8, spending at least 2 rupees in the town every day, before 
he gets his signature. Now comes the tum of the clerk who is naturally paid 
something before he parts with the permit for 5 seers of white sugar. 'rhul 
t.he.-villl!l":pf hai'l to spend Rs. 7 to get 5 seers of white sugar ..... 

A.s I am given only 8 minutes to speak I stop although I have many things 
still to Bay . 

.. '.JDo. T. ll l -~  (Nominated Non-Official): Ur. Deputy Presi-
dent. uft.E'r listening to the very lucid R(jIConnt we just had of tne practical 
worldng of controls. I propose to take the House back to the Finance Bill 
jt''Re,f and discuss the various clauses of that Bill as best I' can . 

. Taking clause 4 which seeks to reduce the duty of kerosene; the duty is 
to "'e reducecl from 4/6 to 3/9 and in fact what the Honourable the Finance 
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Memba- has done is to eliminate the addftional duty on that commodity SO 
widell consumed by the poor. Then in clause 5 he takes further ~  tpwards 
dealing with the general problem of the surcharge on customs. I was very 
glad to see !n 1$ speech that he considered that these ~  required 
looking iato and he shows what his general attitude is going to be by what he 
has done in this Bill. l am sure, Sir, he ltill agree that one of the most 
urgent problems for examination by the Committe& which he· i,s ~ tt  up is 
this very question of import duties that is to sal I am talking  here only of 
those lIIiposed for revenue purposes and not those imposed for prol;eotion pur-
poses. These duties have grown up over a period of about ~  years. During 
periods of crisis thel have been steadily increased and some of them today 
undoubtedly operate so as to hamper trade. For example, heavy duties on 
machinery, raw materials. and so on, are definitell a  bUrden on ~  poorer 
classes. We, therefore, weloome what the Honourable the Finance Member 
seeks to do in olauses 5 and 6 of his Bill. 
There are one or two more detailed points to which I should like to refer 

in connection with these two clauses. For example, he proposes in connection 
with films to change the present duty from an ad vaZtnem d:lty to a speoific 
duty. I am sure he is right in thinking that  that will lead to administrative 
oonvtlnie:lCe and also. in the long run, it! will operate more fairly, while from bis 
point of view being !ncidentally better. . 

Then, with regard to duties on bullion, I am sure that every one, wjll 
respect the reaSQlls he has in mind in imposing these duties. But I should 
like to call his attention to the ll ~  wordS:-
"While the immediate effect of the new imposts waa bearish, what would be the ultim&te 

consequences! At first sight it might appear that the latter would be bullish to the extent 
that domestic prices would be high.erthan world prices by at least the amount.of tilt-impoat.. 
A moment's reflection, howevltr. will show that the consideration underlying the levy .f 
these imposts can have only .. bearish effect." 

Now, Sir, we in these benches support these duties. 

Mr. Deputy President: Would the Honourable ;Member like I~ g'l on to-
morrow? 

JIr; Ohapman-Mortimer: Yes, Sir, I would. 

The Assembly then adjourned till Eleven of the Clock OD ThWBda.y, 'the 
9lat March 1946. 



Copies of the Debates of the Legislative Assembly and of the Oouncil of State 
are ~ l  on sale from the Manager of l ~ , Civil Li.nes, Delhi. 
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